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Monday, April 1, 1063/ Chaitra 11,
1885 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS

Per Capita Income in Villages

+

( Shri Subodh Hansda:

| Shri S. C. Samanta:

| Shri Yogendra Jha:

| Shri A. K. Gopalan:
. Shri Daji:
662'4 Shri S. M. Banerjee:
Shri Indrajit Gupta:
’ Shri Bhagwat Jha Azad:
| Shri Bhakt Darshan:
( Shri Maheswar Naik:

Will the Minister of Planning be
pleased to statle:

a) whether Government are aware
of the fact that the per capita income
of the people in the villages is much
below the target as envisaged in the
Second Plan; and

(by if so, the reason for this short-
fall?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) and (b). No target of
rural per capita income was specified
in the Second Plan and reliable esti-
mates of per capita rural income are
also not available. Per capita income
for the country as a whole fell short
of the target because the growth in
national income was lower and the

29 (Ai) LSD-1.
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growth of population higher than was
anticipated.

Shri Subodh Hansda: May I know
whether it is contemplated by the
Government to go out to the villages
and find out the difficulties of the cul-
tivators of our country and arrive at
reasonable solutions, in view of the
fact that there is a shortfall in agri-
cultural production in the wvillages?

Shri C. R. Pattabhi Raman: The
question of increase in agricultural
production is constantly before the
Planning Commission, and cvery at-
tempt is being made not only by way
of major irrigation projects but also
minor irrigation projects, fertilisers,
tanks and tubewells, to increase agri-
cultural production. All this is being
done. On the whole, the situation is
better, although last year it was not
so satisfactory.

Shri Subodh Hansda: May I know
whether Government is aware of the
fact that there are several lakhs of
tribal people living in the jungles of
Madhya Pradesh, Bihar, Orissa and
some other parts of the country who
have not come into contact with
modern civilisation, and whether the
income of these people has been taken
into consideration and, if so, may I
know whether the Government has
attempted to improve their conditions?

Shri C. R. Pattabhl Raman: The in-
come of all prople, whether they are
Adivasis living in forests or in tribal
arcas, is being taken into considera-
tion. The fact is, per capita income
is low because of the population
growth.

Shri 8. C. SBamanta: May 1 know
how often statistics about per capita
income are taken by the Government
and also whether there is any pro-
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posal to have it town-wise and vil-
lage-wise?

Shri C. R. Pattabhi Raman: The
question is really complicated one be-
cause the aim is to have a more pro-
ductive agricultural economy with
considerable range of non-agricultural
occupational structure. So it is very
difficult to have a dichotomy of what
is called purely rural income and the
income oriented from the rural areas.
Anyhow, attempt is being made so far
as increase in per capita income is
concerned. As regards grains, for
instance, the hon. Member will be in-
terested to know that from 13.5 ounces
per day in 1951, it has gone up to 16.2
ounces per day in 1961—that is per
capita consumption. In regard to
cloth, it has gone up by 38 per cent.
From 911 million metres in 1950, it has
gone up to 2,368 million metres in
1961.

Shri Indrajit Gupta: The official
figures show that despite this increase
in population, the total national
income in 1361-62 went up by 2.1 per
cent. But, is it not a fact that despite
this overall increase in national in-
come, the value of agricultural output
in the same period went down by
about Rs. 30 cromes and thereby pre-
vented the national income from ris-
ing further?

Shri C. R. Paitabhi Raman: I have
got the entire figures from 1955 on-
wards. The position is while the
national income was expected to go up
by 25 per &ent, it has gone up by 21.6
per cent. National income stood at
Rs. 12,750 crores in 1961, while the
per capita income shows only an in-
crease of 9.5 per cent over the Plan
period. ‘That is the position. So far
ag the agricultural income is concern-
ed, we try to get all the figures, but
I cannot be definite so far as that is
concerned.

Shri Bhagwat Jha Azad: Though
there is no separate target fixed for
the villagers, as the hon. Minister has
said, is it not a fact that in the over-
also shortfall of the per capita income,
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the people in the villages are the
worst-affected? Lt

Shri C. R, Pattabhi Raman: It is no
doubt true that the villagers are really
under-employed. It is not that they
are unemployed. But every attempt
is being made by way of small indus-
tries, rural industrial estates, etc., to
give employment in the rural areas.
Al] these are being done so far as the
rural areas are concerned.

st WeR TEA T WA A
A crfar Fdem & e ¥ g% O
ars & fr a1 2w Y wfy safe &t N
I WA e g 99 O o &+
g g TE T 2, SIE & 91 97
IAT 924, qT OF FI=AT F o4 F
FIE GH FIW B & 90 q@qe war
A EE?

AT 79T 9W A1 Eme wAy
(st a71) - S AT €, oF o1 T
& faw ot s g1 § saw faw @
g IR T i & ag e F
qFET § FE A LT 1 qafAg w1
TAFH H OTTHT FHT @Al € | g F
TR AT AT § T2 TEL T § | &€
TF TT OF d99 9% AN ¢ | g A
SOTaT g g T agt G2 ufaseed
SMRET &7 AT & avfE ag s SJear
AN 77 7F |
Shri Daji: Is it 3 fact that despite

this small rise in per capita income,
the per capita income of agricultural

workerg has actually shown a
decline?

Shri Nanda: Regarding the per
per capita income of agricultural

labour, considering all the data that
we have, I do not think that there is
a decline, but there has not been any

appreciable improvement. That also
is true,

Shri Maheswar Nalk: It has been
stated in statistical reports that the
agricultural national income has gone
down by Rs. 30 crores. May I know
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what is the machinery that the Gov-
ernment has to go into the scientific
survey of determining agricultural in-
come from villages?

Shri Nanda: The whole of the
material product, for a year is reckon-
vd at the aggregate value of all pro-
ducts of agriculture on the one side
and of industry on the other side is
calculated. That goes into the
national income figures. ‘That is the
basis for this calculation,

Shri A. P. Jain: In some cases, the
consumption figure is taken. That is
calculated in certain places and per
capita income worked out. May I
know how far does the income worked
out on the basis of consumption sup-
port the per eapita increase on  the
basis of production?

Shri Nanda: Consumplion figures
show a little higher level than that re-
vealed by production figures. That
may be a statistical variation.

Shri Tyagi: Are Government main-
{aining some slab-wise figures o' Lhe
increase in income and would it be
possible for the Government to iay on
the Table of the House a slab-wise
increase in income and also let the
House know as 1o in which of the
slabs the increase is far beyond pro-
portion?

Shri Nanda: Slab-wise data is con-
fined to certain sections only; it is not
there for all sections of the popula-
tion. The income-tax data is there
and there is also the consumer ex-
penditure for different slabs. All
this information will be embodied in
the Mahalonobis Committee report
which I hope to present to the House
shortly,

Mr. Speaker: Next question,
Shri Bhakt Darshan: Question 663.

Shri Basappa: Question 665 also re-
lates to the same subject: they may be
taken up together.

Mr. Speaker: Questions 663 and 665
may be answered together.

CHAITRA 11, 1885 (SAKA)
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Ordnance Factories

+
[ Shri Bhakt Darshan:
Shri S. M. Banerjee:
Shri Bnagwat Jha Azad:
Shri B, K. Das:
Shri Subodh Hansda:
*663 { Shri Daji:
Shri Basappa:
Shri R. §. Tewari:
Shri Sidheshwar Prasad:
Shri Rameshwaranand:
| Shri Maheswar Naik:

Will the Minister of Defence be
pleased to state:

(a) whether an expansion pro-
gramme of Ordnance Factories has
been drawn up;

(b) if so, whether these factories
are likely to run three shifts; and

(¢) whether this expansion aims at
attaining self-sufficiency in conven-
tional modern weupons?

The Minister of Defence Production
in the Ministry o Defence (Shri
Raghuramaiah): (a) Yes, Sir.

(b) Yes, Sir, dcpending upon con-
ditions prevailing when these factor-
ies are commissioned.

(c) Yes, Sir. The programme drawn
up is a step in this direction.

Production in Ordnance Factories

+

Shri Vidya Charan Shukla:

Shri Basappa:
+365 | Shri P. C. Borooah:

‘4 Shri Bibhuti Mishra:

| Shri P. K. Deo:
| shri P. K. Ghosh:
LShri Hem Raj:

Will the Minister of Defence be
pleased to state:

(a) how far production in ordinance

factories has been stepped up in terms
of value of goods produced; and
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(b) the progress mafe in modernisa-
tion and increased use of the installed
capacity of ordnance factories of
defence production?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) Production in
Ordnance Factories has considerably
increased during the last few years.
Between 1957-58 and 1961-62 output
in these factories increased from
about Rs. 18 crores to about Rs. 41.45
crores. The latest estimate is that the
value of production during 1962-63
will be of the order of Rs. 65 crores.

(b) During the past three to four
years projects of the wvalue of about
Rs. 285 crores have been sanctioned
for modernisationlexpansion of exist-
ing facilities in Ordnance Factories.
Projects for setting up new lines of
production have also been undertaken.
The installed capacity is being utilis-
ed to the maximum extent as will be
seen from the increase in the value of
production in the existing ordnance
factories. -

Shri Bhakt Darshan: May I know by
what time, as the present indications
go, the new units will go into produc-
tion?

Shri Raghuramaiah: By 1965.

Shri Bhakt Darshan: Before the new
units are established, is the hon.
Minister in a position to ' assure the
House that the existing units are
being worked to their utmost capacity
and no unnecessary things are being
produced there?

Shri Raghuramaiah: I have already
said that they are utilised to the full-
est capacity, and nothing unnecessary
or nothing which is not possible to be
used for the defence of the country is
being produced.

Shri Bhagwat Jha Azad: May I
know whether the present expansion
and the modernisation of these ordn-
ance factories are going on according
to the latest recommendation of the
team that visited India and made a re-
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commendation in this regard regarding
the improvement in these factories?

Shri Raghuramaiah: 1 do not know
which team my hon, friend iy refer-
ring to. There has been more than
one team. But I may say that these
reports. . ..

Shri Bhagwat Jha Azad: The team
which made a recommendation in
this regard.

Shri Raghuramaiah: These have
been on the anvil for some time. We
have been independently thinking of
these. It may be that some of these
teams have also highlighted this.

Shri Daji: Will the Government tell
us the total value of components given
to the private sector for manufactur-
ing in our ordnance factories?

Shri Raghuramaiah; Off-hand, Sir,
it is difficult to say that.

Shri Basappa: May I know the cx-
tent of the unused capacity in the
ordnance factories where coffee pe--
colators and air-conditioners were be-
ing manufactured, and whether that
unused capacity will be fully ufilised
for the benefit of our defence?

Mr. Speaker: That answer was given.

Shri P. C. Borooah: May I know
whether it is a fact that the producticn
of trucks and tractors in the ordnance
factories is still lagging behind; if so,
to what extent?

Shri Raghuramaiah: That is an i!ITl-
portant question, Sir, probably, aris-
ing out of the latest Audit Repo_rt.
You may not like to go into the details,
but 1 would like to say at this stage
that there has been a difference in the
examination of this matter, that is to
say, as to when exactly the projects
were started, because the production in
the first year and also in the second
year will depend on when it was
started. One way of looking at it is,
the date on which it was sanctioned.
Another way is, the date on which the
machinery became available. That
accounts partly for the adverse com-
ments. Secondly, there have been
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modifications in the types suggested
both by the foreign collaborators and
also sometimes by the Army. Third-
ly, there has been, due to emergency,
a certain off-loading of these to {he
civil sector, concentrating, as far as
the ordnance factories are concerned,
more on arms and ammunitions, Tak-
ing cverything into account, there has
becn some delay. But that is, I think,
perfectly justified in the circumstances.

At To |lo faardy - § 72 ST
[T § O 919 37 MvAial § A
¥ fovzg §, 9 arv, w9 fE
A, JY F IAE A ZfaE AT
Zra$a f5 gasr agy ¥ gfagme a gm
qg |
Shri Raghuramaiah: Sir, this is real-

ly a progressive manufacture, Again,
whether what we produce is sufficient
or not would depend also on our re-
quirements on account of any increase
in emergency.

Shri Indrajit Gupta: It is reported
that most of the machinery in the
older ordnance factories—for example,
Ishapur, Kashipur and so on—is very
old and almost obsolete. May I know
how much is intended to be spent on
renovating these machineries 1n the
older factories?

Shri Raghuramaiah: A programme
has been drawn up for that. It would
not be possible for me to give the
details. But I may inform the House
that while in some of these cases we
are obtaining machinery with a view
to modernisation, on account of the
emergency we propose to use both the
old and the new.

Shri Yashpal Singh: May I know
the number of new ordnance factories
proposed to be set up?

Shri Raghuramaiah: Six.

_ Shri Sham Lal Saraf: May I know
if we are self-sufficient in metals and
other component parts that we require
for manufacturing conventional wea-
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pons and other things that these ord-
nunce factories are manufacturing?

Shri Raghuramaiah: Except in re-
gard to certain alloy steel and certain
chemicals, etc.

Shri A, P. Jain: Is it a fact that no
less than 200 aeroplanes, mostly Tem-
pest, have been awaiting major over-
hauling for the last three or four years,
while the Kanpur Faclory is concen-
trating on Avros; if not, may I know
what progress has been made for the
major overhaul of these aeroplanes?

Shri Raghuramaiah: I do not think
that the manufacture of Avrog at
Kanpur has in any manner affected the
overhauling of our planes. The De-
fence Minister and I only recently
visited Kanpur and we understood that
there has been no such undue delay,
broadly speaking, in the overhauling
of these planes,

Shri A. P. Jain: The first part of the
question has not been answered. I
wanted to know whether 200 planes
are awaiting major overhaul for three
or four years.

Shri Raghuramaiah: I could not give
the number offhand, but it may well
happen, when the Air Force seads a
large number of aeroplanes for over-
haul, naturally, it takes time to
overhaul all of them. It will be
done according to schedule.

Indians in Burma

*664. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether a number of persons of
Indian origin in Burma are without
any citizenship papers; and

(b) if so, the steps contemplated by
Government to secure them Burmese
citizenship?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) The Embassy of India, Rangoon,

has been making representations to
the Burmese Foreign Office, from time
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to time, requesting them to liberalise
their regulations on the subject so as
to enable those persons of Indian ori-
gin who wish to apply for Burmese
citizenship to do so.

Shri D. C. Sharma: May I know if
the Government know the number of
Indians there and also the number of
persons of Indian origin who have ap-
plied for Burmese citizenship?

Shri Dinesh Singh: The number »f
Indian citizens there is about 1,80,000.
Roughly, 35000 have applied for
Burmese citizenship. The number of
people of Indian origin is 5} lakhs.

Shri D. C. Sharma: Out of those 5}
lakhs, what is the condition of those
persons who have not applied for
Burmese citizenship rights?

Shri Dimesh Singh: As I mentioned
carlier, some of them have applied for
Indian citizenship, and they have been
granted. Those who have not applied
for either Indian citizenship or
Burmese citizenship are, at the pre-
sent momen!, more or less Stateless
persons.
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T AT 2T wEH faa freft e axfre
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F AT TR & | IAF HerraAr fowEt
TN E, § 787 ¥ w0 A
FE ¥ T " § )
ot wgEm : & 77 ST A §
fr g7 a9 & awf avsre § v
amfeEl & 9eg #1 da1 gEw q¢
1 TF-2F A7 Y o, 37 F7 F37 o
qr ?
Wt WEYTW | TeE T aar fzar
“ fafag wreat
+
(o ®o a0 fradt :

*iiﬁ.-{ sirma arfEstt o :
L’!-ﬂ' Ho Wo ATHN :

FIT gaT @R TOT@ 7T I8
aﬁTefﬁmeﬂ-%ﬁ%:

(%) fzeeft & ‘fafaq wredt’ F7d-
#w ¥ for faq afa famres oo
(Fr=e witww) & =g o oo
IAE WfEF qFT A KT LA
foradT s gt & ;

(|) #I7 q7F7T F ©=@F g7 AT
9T F1E @ GF 71§

() Fav 37 FFEA F AW T4
far a#% T & a1 " v A T

. wATA-TH fay § fF ¥ ww s

1 afaFT AEf & WK
(v) afs g, a & § 97 a3
a7 FIAATEN FY 2 7

AT WY TR HAEE {99
"t (o s ) (%) fafew
W ST A=A & ol ArsT s
F F1% wmgdm ag foo owma #
ST -FEHT AT IHEF AT AT HAT
& foq oF v g aesfer albg
T & A% 9% wwad, 18eL F qw
F ¢ ff | ATIT ofE A HT F
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ATZAT THI A1 % forg fag sy 21
TH AT THY AT Y000 BT HEA
T WTAEAT ZHET 2 )

(d) FF=a MIET 2,50,%00 &G
@F g ¢ AT HAZAN A @ 99
ATUTT ¥,000 ®IF FfA HH T
grare |

() <, =78
() "am= adf 3zar.

[(a) No loudspeakers are licensed
under the Vividh Bharati programme
as such. A Wire Broadcasting Ser-
vice was, however, started in January,
1961 to serve the Lodi Colony and its
adjoining areas as an experimental
measure and it is under this scheme
that loudspeakers are separately
licensed. The present monthly income
on this account is about Rs. 5,000.

(b) An amount of Rs. 2,80,500 has
been spent on capital outlay and about
Rs. 4,000 per mensem is spent on
maintenance and staff.

(c) No, Sir.

(d) Does not arise.]

oY Wo Ao fAdY : g7 AWT F ¥
g AT 99 747 & fF 98 g aee
gt & 7T afe & & i gwadfy
FraaT ¥ MY fzeet 97 7 fomd At zw
TG F I°% WA AT FT qIAqT F
S g 7

oft o ATa: T F1E gaer ag)
g v ag Ao s gf @
AR F zad1 % far aav ar, 734 F
s F gAsT W fwar § e e
A T F &, I9F 3aF U
Fr§ wifawa =% &, gafav zq 51 0Fw-

T A FTHAFAE

st wo &0 fgidt: 37 arq Fr =7T
W @y g fF 7@ Ao & ol g
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F1 T AL §, T AT A= F
g f fordt wo1e & Fafogsr 0% @
1€ FH wEERET # e, afe
g, @1 Ja=r r wTear g ?

ot s oA GE FrE aeEre
TwEL

Shrimati Savitri Nigam: When this
experiment has proved successful, why
is Government not taking any steps
to take away some money from some
other source and give to this Depart-
ment? What is the reason for not
doing so?

Shri Sham Nath: As I just now said,
there is no provision for the promotion
of this scheme.

Mr, Speaker: She suggests that some
money might be appropriated from
some other head.

Shri Sham Nath: That is a different
thing. But I may say for the infor-
mation of the hon. Member that we
propose to promote the Wire Broad-
casting Service through the State
Governments, railways, local bodies
and model schemes are being prepar-
ed for the purpose.

Shri 8. C. Samanta: May 1 know
why Lodi Colony was selected for this
purpose and was any experiment
carried out in any other place?

Shri Sham Nath: It was a compact
area and it was possible to provide
the service more economically; there-
fore, that locality was selected.

st o fato qredm ; AT AT
W o FT qar & e e ey R,
IaF FAfgw qArewTe ¥ gAIL AW &
agd ¥ @ cEAfewied Www § W
ITY TART TN WHEAT G & 7w
a9 At #E Fafwd IRIRe w4
SaeqT FTAT A8 § ¢

STeaR "R ;T 9arT & far
e
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% 98 gy Stwy fag g€ & 1 F
ST AJgar g fr e &y s &
FIOOTH IR UFTAT @1 & AT THFT
€ W7 Foor 7 /T 797 THHT HIT
faeare far s, &g 1T g2 A
U3 HIT H19Y U 7 &l 9 [Ho
9o @R F ,

T WAEA: TAET J9E 3 TR
g1

AT 97 WAl w1 WA

+
[t WA I ¢
. ,l St WEd | WA
]Nﬂ‘ﬁtole fao faw= :
(= AwIT T ava

7 wfacan 99 9g Fa &7 g9
w3 fF :

(F) a1 72 77 & & FaE
FTOF A g0 & § FaIAT T FARAT
FH & fag gacgdl @ et
(T )~ T Ay

() =W fra-fea ol 9%
AT FAT  FT IR Fob AGMT H
TG AT

() FAFTT A F IF ACAT
9% [T 97 =09 gaT ; |IT

() g6 gFT F W AL,
I @A ¥ weaad’ &y F A9 S
FqaeqT F AT @I g 7

Qi EAY (s gmEsTE
agm) : (F) &1

(&) Fwge qav fasfirdr &of &
fafwsr @l 9T TF ¥o WA fBd
T og |

(w)y amfe ¥ ofwg @@
& @ fAftAa 3vg TT 1043 WA WA
for w3 &1
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(9) =wfom erat & Gfaw zafeai
F g F a0, 9w gefaa wo
FT 537 fasrind &
[ta) Yes, Sir.

(b) A total of 40 performances
were given in various places in the
Tezpur and Siliguri areas,

(c) Atotal sum of Rs. 3,012/- was
paid {o them by the Citizens’ Cen*-
ral Council to reimburse their out-of-
pockel expenses.

(d) The question of sending fur-
ther troupes for the entertainment
of troops in forward areas is under
consideration.]

o1 Wad 230 g9 & ¥ oy faw
el &1 giEr o @ W7 fae -
FT ®T FATATE, IAFT ATATL AT
qr ?

Shri ¥. B. Chavan: There was de-
mand from the people of that area as
also from other people, but it was
possible for climatic reasons to send
the troupe there only. Secondly,
these troupes were recommended by
the Punjab Government.

ofY W& TIA : FAT ATAAH HAT AT
F g7 a4 9% faar fear & f& amd
faofeat & 97 o § TS o7
o frow afefoafar & 7gar qzar 2
o= ofz 91y 2 & oy s9% saa &
AT AT ST AY IAH ATX FY AHAT
g fm gasT argamdi § #1E Iwgfa ww
I T TAY IARY FIE AR &Y
aFar g 7
Shri Y. B. Chavan: I do not think so,

Sir.

T WTE WO " ¢ JAREAT &
st ifear it @ wer af &
o qF 4 TAT T qFATENT g TAT &
fF awr & fafww & & S w0
FAT T qeuT fFmav g ?

sy gmasaTy =g ;S g7 )
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Shrimati Savitri Nigam: Why thas
such a small sum of money been paid
as out-of-pocket expenses?

Shri Y. B, Chavan: Because that was
enough.

Shri Surendra Pal Singh: This
troupe of entertainers consisted main-
ly of artists from the Punjab. May I
know if there is a proposal to send
such troupes from other parts of the
country as well for the benefit of our
non-Punjabi defence personnel?

Shri Y. B. Chavan: Proposals are
under consideration.

Air Defence Requirements

+4
{ Shri Harish Chandra Mathur:
| Shri Vishwa Nath Pandey:
*669.{ Shri P. C. Borooah:
j Shri Maheswar Naik:
|_ Shri Basumatari:

Will the Minister of Defence be
pleased to state:

{a) whether foreign missions to
examine the air defence requirement
of India have concluded their study
and if so, the conclusions arrived at;
and

(b) the reaction of U.5.A. and Com-
monwealth countries in the matter?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir. The Joint
U.S.|Commonwealth  Air Technical
Team has completed its study. The
members of the teamn will be submit-
ting reports to their respective Gov-
ernments. A copy of the report has
vat, yet been made available to us.

(b) We are sill awaiting a com-
munication from those Governments
in the matter.

Shri Harish Chandra Mathur: Sir,
we have been reading so much about
this not only in foreign newspapers
but in our newspapers also—day
before yesterday and today also. May
we know if the Parliament is not
entitled to some information as to
whether the hon. Minister had any
talk with Mr. Patnaik who had
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returned from there and whether he
has indicated anything as to what is
to be our future programme and what
ave its broad outlines? Apart from
the confidential part, ang details
apart, may we know the broad out-
lines which he hag given and what is
our future programme ip pursuing
this matter?

Mr. Speaker: Besides the reports
of the foreign missions? Ths oues-
tion was about the foreign missions
which visited and their reports, The
answer is that the reports would be
given to the respective Governments
and the Government is® awaiting a
copy of that.

Shri Harish Chandra Mathur: Sir,
you must have read in the papers that
even the U.S. President has given an
indication about hig inclinations on
the reports. We also read in papers
that Mr. Patnaik, on this very parti-
cular point about air defence require-
ments, has had discussions with
Mr. T. T. Krishnamachari ang had
given the broad outlines as to what
progress has been made. That has
appeared in the papers. [ only wanted
to know whether we are to depend on
these unauthentic reports in the
papers or is the Parliament entitled
to know something about thig parti-
cular matter,

Mr. Speaker: Whether Mr. Patnaik’s
visit also had something to do wilh it,
whether he had any discussions there
and whether he had conveyed to the
Government his reactiong about those
reporty or some information about it.

Shri Y. B. Chavan: Well, Sir, as far
as we are concerned in this Parlia-
ment, unless we can get the official
reports of the teams, it is rather very
difficult for me to make any statement
in regard to that.

Shri Hari Vishnu Kamath: In this
connection, about the matter of
reports submitted by the missions, by
the teams, wag the Government's
decision to depute the Chief Minister
of Orissa to the United States influ-
enced or strengthened or reinforced
by the fact that on the eve of his
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departure to U.S.A., he had presided
here in Delhi over a Moorakh Sam-
melan? (Interruptions).

Mr. Speaker: Order order. Are we
having some projections of that
Sammelan here?

Shri Harish Chandra Mathur: Sir,
the second part of my question was:
how do you proposc to pursue it? May
I know whether we are expecting any
high dignitaries from U.S.A. here,
whether there would be an  oppor-
tunity to discuss this matter further
and whether the Government has
drawn up any schedule for further
discussion on this matter?

Shri ¥. B, Chavan: May I say, as
we are expecting these reports, nor-
mally it is not expected.

Mr. Speaker: It is a hyp.ilhctcal
question. If the hon. Minister wants
to answer it, he might do so. Other-

Shri Y. B. Chavan: Because, I did
not want to be less communicative, I
want to be as much communicative as
possible,

Mr. Speaker: If he so desires, then
he might communicate as much as
possible.

Shri Harish Chandra Mathur: We
want to know whether some high
dignitaries are coming from U.SA.
We read in the papers that Mr. Dean
Rusk is coming, his team is coming,
high dignitaries are coming. How is it
a hypothetical question?

Mr, Speaker: That is a different
question altogether, whether Mr. Dean
Rusk is coming. That is not the
question here, whether Mr, Dean Rusk
ig coming and whether he would dis-
cusg it or not.

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): I only wish to say that Mr.
Rusk is coming here in early May,
I think. But that has nothing to do
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with this, He is passing through
Delhi, going to various places and,
naturally, we will take advantage of
his visit here to discuss common prob-
lems.

Shri P, C. Borooah: May 1 know
whether the negotiations are in pro-
gress for the provision of ground-te-
air missiles in India by Soviet Russia?
If so, to what extent have they been
successful?

Mr. Spcaker: That has nothing to
do with the main question,

Shrimati Renu Chakravartly: When
the Uniled States-Commonwealth
Missions were here, may I know whe-
ther anything was discussed regarding
the terms and conditions under which
these air defence requirements would
be given to us?

Shri ¥. B. Chavan: The basic pre-
mises of the discussions were the
requirements of the Air Force, and the
incidental problems were discussed
with them.

Shri Tyagi: Did the Defence Minis-
ter have any discussions with these
teams? Had the Air Headquarters or
the Army Hemdquarters come to some
conclusions with regard tp  their
defence requirements, as far as air
protection is concerned, and if so, may
I know whether they had communi-
cated their decision to those Missions
or not?

Shri Y. B. Chavan: Yes; of course,
our techniciang had made wup their
mind, »nd they had reached their own
conciusiv:i: and on the basis of those
conclusions they had discussions with
them. Certainly, they did come and
meet me also, but, naturaliy, 1 wes
not expected to discuss the technical
matters.

Shri Hem Barua: In view of the
fact that Mr. Kennedy has said very
recently that he has not got the report
of the U.S.-Commonwealth Air Team
as yet, may I know on what basis the
star projected on the Central horizon,
Mr. Patnaik, had his discussions with
the American experts or officers or
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officials regarding our air require-
ments?

Shri Jawaharlal Nehru: 1 do not
quite understand the hon, Member’s
question. We have not discussed the
report as presented......

Shri Hem Barua: 1 did not say
‘report’.

Shri Jawaharlal Nehru: .... but
presumably our needs.

Shri Hem Barua: I wanted to know
on what basis we discussed our air
reguirements. On what basig did
Mr. Patnaik discuss the requirements,
because there wag no basis, and there
was no report before him, and nor was
there a report before Mr, Kennedy?

Shri Jawaharlal Nehru: On the
basis of our needs as formulated by
our experts, not ag formulated by the
Forcign Teams that came here.

Shri Indrajit Gupta: May I know
whether these needs which have been
referred to, as assessed and formulated
by our own experts, visualise
mainly strengthening our own inde-
pendent Air Force or co-operation of
friendly Foreign Air Forces with our
Air Force?

Shri Y. B. Chavan: The main object
was lo organise our own independent
Air Force.

Shri Hari Vishnu Kamath: On a
point of order. As Mr, Patnaik’s
mission to the U.S.A. hasg been men-
tioned here in this connection, may I
invite your attention to the fact that
in the Orissa Legislature, the Deputy
Chief Minister of Orissa has cast
aspersions on you and on the hon.
Prime Minister also by saying that
whoever says that he is distressed at
what Mr, Patnaik did and said in
America is doing so out of jealousy?
It is very unfair.

Mr, Speaker: Then, the hon. Mem-

ber has many remedies to protect me
and also himself.

Shri Hari Vishnu Kamath: How can
we tolerate an insult to you Sir?
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Mr. Speaker: 1 only suggested to
him that he knows the remedies to
protect me as well as himself,

Shri Hari Vishnu Kamath: And the
Prime Minister, the Leader of the
House also. The Prime Minister
should be much more distressed after
this,

Shri Hem Barua: When [ read the
report that struck me also, because he
says that here is a new star projected
on the Central horizon , and those
people who do not recognise this fact
are jealoug of him,

Mr. Speaker: Order, order. I have
already answered this point. This
very point was raised by another
Member of the same party, and I have
answered it. Now, a second Member
takes up the same point and repeats
thdt. That is not good.

Shri Hem Barua: It is not repeat-
ing it. It is not a party matter Sir...

Mr. Speaker: There are sufficient
procedures and formalities under
which we can proceed with this, if the
Members do feel distressed,

Shri Hem Barua: Then, we will
bring up a privilege motion.

Shri Surendranath Dwivedy: It is
not a gquestion of any party matter.
Every Member has a right to raise
the question, and it is for you to
decide.

Mr. Speaker: Every Member has
got the right, but he sits near the
other hon. Member and he has already
heard that point......

Shri Hem Barua: We shall bring up
a privilege motion, and I hope you
would not disallow it
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$oud '

o E afaE 1 R e
AR

58-%. o fagmy wa®:
FEA AT q@Eo 67 g8  d &y
TN w7 fF

(%) 7ar 78 @9 & & “fo=” &Y
T FHTATE T (qa1Ad & (99 wE-
art Fia &7 faera ey faom man
=7,

(=) afzg, arfFaamEry?

[te Minister of Information and
Broadcasting (Dr. B, Gopala Reddi):
{a) No special quota of newsprint has
been allotted t» ‘Link’ which is owned
by the United India Periodicals Pri-
vate Ltd. A special quola of news-
print has, however, been allotted to
the Raisina Publications Private Ltd.
for bringing out the ‘Patriot’.

(b) 139'62 metric tonnes for three
months on the basis of 25,000 circula-
tion and 857 pages per copy.

[(#) "“fo=" #1, to=s wrfad
gargee  Ffewr drifeges. oz
fafgees & w@add  FwE &1
#1¢ fagry Frer =& faar mw & 0 e,
AT oferdas Wz fafaee
F1 ‘gfgwre” o famma & fag oa-
I FETE F1 uF 3y wrer faam
TAT R

(&) 3%,000 TFATT HIT &, Yo
gz wfa aTdt & ware 97 T AdE
& faq 138,87 #Hd & 1]

o) fagmaewae: AT A A9 ¢
¥ g 9@ & THTART A TT AT T
grrzarae fear & fF T #m9 « 97
qF grft s gad Y gl § afus
fasmo % Frg =) gpm ?

Dr. B. Gopala Reddi: Generally so.
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Shri Tyagi: Was there any standing
order or notification saying that no
paper shall be granted 3 quota of
more than 10,000 copies? If so, has
that been amended before thig addi-
tional quota was given to his paper?

Dr. B. Gopala Reddi: There 15 a
certain direction for the general guid-
ance of the Registrar. But there are
many cases where we have departed
from that on the basis of the merits of
each case.

Shri Tyagi: I wanted to know speci-
fically whether there wags any stand-
ing order or notification to this effect
which the public knew.

Mr. Speaker: He says there iz no
such thing; it is only a guidance.

Shri Tyagi: The misunderstanding
has been clarified.

Shri D, N. Tiwary: Is it incumbent
on Government to take an assurance
from newspaper owners to fix the
price of the newspaper before any
quota is given to them?

Dr. B. Gopala Reddi: No. Ordinarily,
it they confine themselves to the 10,000
limit, perhaps we do not come into
the picture. But now we wanted to
know what exactly are the circum-
stances in  which we should depart
from the usual rule. Therefore, we
asked what would be the price, how
many pages would it consist of and
things like that.

Dr, L. M. Singhvi: In how many
other cases has this particular rule
been departed from during the last
year?

Dr. B. Gopala Reddi: I know cer-
tain cases where we deviated from the
general rule.

Shri Ranga: What are they?
Dr. L. M. Singhvi: 1 wanted the
number and names of those cases.

Dr. B, Gopala Reddi: I do not have
the number with me, but 1 remember
certain instances where we have help-
ed certain newspapers.
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Shri Inder J. Malhotra: Was this
restriction of 25 per cent advertise-
ment voluntarily given by the Patriot
publication or it was taken by Gov-
ernment before giving the quota?

Dr. B. Gopala Reddi: They them-
selves volunteered to do that.

Shri Ranga: Was a similar excep-
tion or privilege given to a paper
called Marathi published by the Times
of India concern? Why is it that
these exceptions are being made?

Shri Tyagi: On a point of order.
When the Minister has already clari-
fied that there was no notification,
there was no exceptional treatment
meted out. This is an insinuation.

Mr. Speaker: He said there was no
definite rule on that, but for guidance
some direction had been given.

Shri Ranga: May [ take it that the
same privilege  or opportunity was
given to that paper published by the
Times of India concern? May I also
know whether the same privilege—I
1o not want to use the word ‘excep-
tion'—or similar consideration will be
given to any other concern which also
wants to publish a daily paper, long
before it comes into publication?

Dr. B, Gopala Reddi: Certainly, it
will be considered on its own merits.
Each case is considered on its own
merits.

Shri Hem Barua: Is it a fact that
this party told Government that since
it igy going to compete with newspaper
monopolies in the metropolis......

Shri Ranga: It is itself a monopoly.

Shri Hem Barua: 1 will come to
that.

Did it say that it was because of this
that it wants a special consideration
from Government?

Some Hon, Members: No, no.

Shri Hem Barua: That was what
the Minister said.

Mr. Speaker: He has to ask for
what the Minister has not said.
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Shri Ranga: It is a Congress cum-
Communist paper.

Shri Hem Barua: Is it a fact that
this party told Governmeni that ince
it is going to compete with news-
paper monopolieg in the metropolis, it
wants special favour? If so, may 1
know whether Government inguired
into  the  political-cum-monopolist
character of this venture before giving
the special favour?

Shri D. C. Sharma: Does the hon.
Member come after committing these
supplethentiaries to moemory?

Mr, Speaker: Probably he has got
a very strong memory.

‘Dr. B. Gopala Reddi: 1 did not
follow the supplementary.

Mr. Speaker: Was it on the plea
advanced by this paper that it would
compete with the monopolisy papers
here in this capital that this conces-
sion was given to it, and if so, had
Government made an enquiry to find
out whether this paper itself was not
creating a monopoly?

Dr. B. Gopala Reddi: It is only a
single paper. There is no question of
any monopoly.

Shri D. C. Sharma: On what basis
was this paper able to tell the Govern-
ment that its minimum circulation
would be 25,0007

Dr. B. Gopala Reddi: In the original
application they said they wanted for
25,000, but subsequently they showed
us the indents from the various dis-
trict representatives which showed
that their circulation was likely to be
about 40,000,

NEFA Reverses

+
*670. [ Shri Hari Vishnu l.{amatll:
7 Shri P. C. Borooah:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 430 on the 16th
Warch, 12G3 and state:

(a) the terms of reference of the
inquiry being held into NEFA
reverses; and
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(b) when the inquiry is expected
to be completed?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). The Chief of
Army Staff has, with my approval,
ordered a thorough investigation to
be carried out into our reverses parti-
cularly in the Kameng Sector in
NEFA. The enquiry has been
entrusted to certain senior Army
officers. The terms of the enquiry
are to make a thorough investigation
as to what was wrong with—

{a) our training;
(b) our equipment;
(c) our system of command;

(d) the physical fitness of troops;
and

(e) the capacity of commanders
at all levels to influence the
men under them.

The underlying idea in holding this
enquiry 1s to derive military lessons.
The enquiry is at present in progress
and it will take some six to eight
weeks more to complete it

Shri Hari Vishnu Kamath: Is this
inquiry identical with or coterminus
with the inquiry promised by the
Prime Minister in Parliament in
November last into the state of mili-
tary unpreparedness to meet the
Chinese invasion, and if so, is the
Minister in a position to definitely tell
the House that all the records and
documents connected with that parti-
cular period are intact and some are
not rmissing?

Shri ¥, B, Chavan: The question
falls into parts. Part (a) is whether
it is the same type of enquiry which
the Prime Minister had in mind. I
have consulted the Prime Minister. 1
am told it is the typ~ of enquiry he
had in mind. Part (b) all the docu-
ments are safe.

Shri Harl Vishnu Kamath: Has the
Government taken care to ensure that
all witnesses who might come to
depose or give evidence before this
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inquiry committee or commission are
guaranteed protection from wvictimisa-
tion in future in case they give some
adverse evidence?

Shri Y. B. Chavan: Of course.

Shri P. C. Borooah: May I know
whether it has come to the notice of
the Government that the foreign arms
which arrived in India as early as the
first week of November did not reach
the troops in the front till after the
cease-fire? Is it a fact?

Mr. Speaker: For that the enquiry
is to be made.

Shri Indrajit Gupta: Will this
enquiry also go into what was wrong
with our military intelligence?

Mr, Speaker: The terms of refer-
ence have been given. It would be a
matier of interpretation,

Shri Indrajit Gupta: Could he tell
us whether it is covered or not?

Shri Y. B, Chavan: I expect this
will be covered by the terms of
reference.

Shri Yash Pal Singh: May I know
whether any specific responsibility is
to be fixed on Gen. Kaul?

Mr. Speaker: That is a different
thing altogether,
o, w¥F TR : ofywq, 37 oAFEAEEr

F7A A R 1 AT feamd &Y
w ¢ w4 ufaw feamm wvoAg
# a8 mmeT 2 T g5 o < 7 o
Foed FT A T G TN (A
T wAwE g {7 avw & 9 faedi
aeadl & faare w18 faerad smé &
afg fawrad § o) &g7 g4 fadrs wrf
FROEFTEE AT AT AT EIE

Shri ¥. B. Chavan: If in the course
of the enquiry and as a result of the
report certain allegations are proved

against any officers, certainly Govern-
ment will take action against them.



7151 Oral Answers

Shri Shivaji Rao S. Deshmukh:
May 1 know whether the terms of
reference which the Minister has been
pleased to inform the House will be
sufficient to cover the weaknesses of
army logistics in using the deploy-
ment of various units by the various
efficers?

Shri Y. B, Chavan: I think it would.

Shri Daji: Has it come to the notice
of the Government that some papers
have been publishing a story that
some important papers and docu-
ments are missing and if so can the

Government give us any reply about
that?

Mr. Speaker: That has been given.

st TR« & ST e E
f a1 A1 %1 avE sErE F wEwTT
Frofr = Fr o & E? AR gE
qa1 91 =1 & fr fdi F et gar
ARIT T FT 2T gAATEGC A9 A
T 4 Azt T WR I #77 1F gfaar
WA MM E, Az aTE?

seas g : 77 A 3ad ¥ oadY
FEAT |

Y TRTECAT : T 929 &1 2
srara faerar ifsm

Moo RETT : 47 TATA A% AR
& warfeas a1 |

=it THTETTe AT & A% & geaey
HOgIarg |

e WEIRE®: W &1 g% S«
™ |

1 TRTEATAR : T AR TS
qIET ATET FFA 9T WF @ g A F
A7 It R foer v 2, #4m 29 oft
FEN TET HIATT |

weOe Wi | WA 919 9@F T
HOATGA A1 F I9F 9 FET F oA
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Naval Exercises

*671. Shri Indrajit Gupta: Will
the Minister of Defence be pleased to
state:

(a) whether ships of the Indian
Navy participated in recent Com-
monwealth Nawval exercises in the
Indian Ocean;

(b) how such exercises help to
improve our defences on the borders
with China and Pakistan; and

(c) estimated expenses incurred by
India on the exercises?

The Minister of Dcfence (Shri¥X. B.
Chavan): (a) Yes, Sir.

(b) These exercises which are held
every year are designed to provide
practice with ships and aircraft on a
war footing and enables the Indian
Fleet to maintain itself at a high
standard of efficiency for defence
against a maritime threat.

(c) These exercises form part of the
Spring Exercise Programme for the
Indian Fleet and the cxpenses are not
booked separately for each exercise.

Shri Indrajit Gupta: In the recent
exercises held in the Indian Ocean,
how many ships from each countries
participated and how many were
Indian warships?

Shri ¥. B. Chavan: About six ships
of the Indian Navy participated in
this. In addition, the Royal Australian
Navy, the Royal Malayan Navy, Royal
Ceylon Navy, and the British Navy
participated in that.

Shri Indrajit Gupta: Can he give
their numbers?

Shri Y. B, Chavan: No, Sir.

Shri Indrajit Gupta: May I know
whether it is still necessary for main=-
taining our fleet's operational efficiency
to continue indefinitely this participa-
tion in the joint Commonwealth
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exercises? Why cannot we have our
own independent naval exercises?

Shri Y. B. Chavan: Joint exercises
are considered useful in these matters,
Otherwise, our exercises go on
continuously.

Shri Bhagwat Jha Azad: Could we
know what was the approximate time
taken in these recent exercises?

Shri ¥. B. Chavan: I do not think
I have got all the materials with me.

Shri Tyagi: Were some submarines
deployed in these exercises and if so
did our naval officers take any advant-
age of acquainting themselves with
submarine activities?

Shri Y. B. Chavan: Yes, Sir; sub-
marines also take part in these
exercises.

Shri Tyagi: 1 am enquiring as to
whether in these exercises some
foreign submarines were used and our
officers acquainted themselves with
those exercises?

Shri ¥, B. Chavan: I said: yes, Sir.

Shri Vasudevan Nair: Does the
Government consider that there is
some special advantage in having such
exercise with Commonwealth coun-
tries?

Shri Y. B, Chavan: Of course, there
is.
ot AREAT © F JAT A1~
ar o oY swredra afew 3w A a7
# 7T TF g I g AT Ay i
it & fedt & 7¢ 91 § 9 ST #
GAAA 4T UF AHA AT E AT I F
FE oF g g 7
wener AEEA : ag A T qH
NAFTZ 1 GA AT aF A5 )
Shri Daji: Did the navy or the naval
-ships of the Pakistan Government

also participate in this exercise jointly
with us?

Shri Y. B, Chavan: This year
Pakistan did not participate.
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Pensions to Widows

*672. Shrimati Sharda Mukerjee:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that there
is an undue delay over the sanction
and grant of pensions to widows of
Armed forces personnel; and

(b) if so, what relief is given to
such widows pending the sanction of
such pensions?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). A statement is
laid on the Table of the House,

STATEMENT

(a) There is no undue delay. Cases
of grant of pension ete. to widows of
Armed Forces personnel are dealt with
on high priority. Special attention is
paid to cases of widows of personnel
killed in action, and in such cases,
pension or provisional pension is sanc-
tioned within a day or two of the
receipt of confirmation regarding the
death as a battle casualty. If the
death is prima facie not attributable
to military service and if the indivi-
dual has not rendered adequate ser-
vice to entitle his dependants to an
ordinary family pension, some veri-
fication is necessary before any pen-
sion can be sanctioned. Only in such
cases, some delay occurs, but this delay
is unavoidable.

(b) Where pension is admissible, a
provisional pension is sanctioned. In
addition, in the case of those killed
in action, a special family gratuity
from Government funds is paid. This
is in addition to thé following grants
which are made to dependants of those
killed in action from contributions
from the National Defence Fund:—

Officers—Rs. 500 p.m. for two
months,

Junior Commissioned officers—
Rs, 75 p.m. for four months.

Other Ranks and Non-comba-
tants (enrolled)—Rs, 50 p.m.
for four months.
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In addition, families of personnel
killed or missing in action are entitled
to a Special Family Allowance at least
equal to the Family Pension for a
period of 4 months unless the pension
can be sanctioned earlier.

Shrimati Sharda Mukerjee: I would
like to know the reasons why the
widows of officers are given a life
pension while the widows of other
ranks get only a five-year pension,
when the death is due to causes not
altributable to service conditions?

Shri ¥. B, Chavan: These are the
normal rules which have been con-
sidered so far. I may assure the hon.
Member that I am having the matter
looked into.

Shrimati Sharda Mukerjee: How
long will it take to amend these rules
which are a continuation of the rules
which exist from the British days?

Shri ¥. B. Chavan: I can assure the
hon Member that it will be done as
early as possible,

Shrimati Savitri Nigam: May I
know why there is such a difference,
between officers and other ranks?
The dependants of the officers get
Rzs. 75 p.m. for four months, while
those of other ranks and non-comba-
tants (enrolledy get only Rs. 50 p.m.
for four months. Does the Minister
think that these meagre amounts are
sufficient for the poor widows?

Shri Y. B. Chavan: Normally, the
pensions are fixed in relation tc the
normal scale of pay, etc. Probably
these were fixed a long time ago ou
the basis of that. I cannot explain
it otherwise.

Shri Joachim Alva: From the state-
ment, there is no indication of any
help to the children of the jawans and
the officers who die at the post of
duty., Whatever is given to them is
not sufficient to cover the educational
expenses of the children, especially
when there are five to six children.
So, may I know if any directive is
given or any effort is made to give
them adequate allowances through

29" (Ai) LSD—2.
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various other funds to see that these
children are given proper education?

Shri Y. B. Chavan: I think the State
Governments have assured us that
they will look into this matter. They
are actually doing this.

ot woara : faaardt Y W g
€ AT § FT IR AE R AT WY
I AT 79 A3 § TR W R
R N qyrear 7

Shri Y. B. Chavan: I do not know
exactly about this particular point.
But certainly, as far as the educa-
tional allowances are concerned, once
they are given to the children, they

shoulq continue up to the period of
their minority. But I wiil have these

- points checked up.

Manufactore of Fighter Planes

( Shri D, C. S-il-mrma:

| Shri P. R, Chakraverti:

| Shri Prakash Vir Shastri:
! Shri Surendra Pal Singh:

| Shri Brij Raj Singh Kotah:
|_ Shri Onkarlal Berwa:

Will the Minister of Defence be
pleased to state:

*673.

(a) whether two prototypes of the
HF-24 MK-1 fighter plane made by
the Hindustan Aircraft Limited,
Bangalore have satisfactorily under-
gone all test flights; and

(b) if so, the steps taken or pro-
posed to be taken to produce the
plane?

The Minister of Defence Production
in the Ministry of Defence (Shrl
Raghuramaiah): (a) The prototypes
of HF-24 Kk.I aircraft are still under-
going extensive development test
flights.

(b) Simultaneously with the deve-
lopment of the aircraft, steps have
been taken to put the aircraft in
production.

Shri D. C. Sharma: May I know
how long these development tests will
go on, and how long they have been
going on so far?
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Shri Raghuramaiah: In the case of
the first prototype, eight months; in
the case of the second, four months.
All these development tests will go
on so long as they are considered
necessary to ensure that the aircraft
is absolutely satisfactory.

Shri D. C. Sharma: May I know
whether these prototype fighter planes
are produced with our own resources
or whether we are drawing upon the
help and aid of some other foreign
countries?

Shri Raghuramaiah: From our own
resources. The House will recollect
that we had at the initial stages even
the assistance of a team of German
aeronautical experts under the leader-
ship of Dr. Kurt Tank.

oY ST W &< F o dE
SEM 5 38 Wt wee w9 Wy
& & ¥ e Ay it are aet fegema
F e ATheAT T T a7 aEe ¥ o
79 Ted o & fag wwy o @ 7

Shri Raghuramaiah: Except certain
parts which are necessarily to be
imported, all that can be muanufactur-
ed here is being done here.

Shri Brij Raj Singh Kotah: May 1
know whether it is a fact that the
Bristols have revived their offer for
the Orpheus-704 jet engine—ty give
our HF-24 Mark II plane the required
March II speed and, if so, what is the
Government's decision on it?

Shri Raghuramaiah: 1 would like
to have notice.

A.C.C. and N.C.C.
+

f Shri Daji:
7\ Shri S. M, Banerjee:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that AC.C.
and N.C.C. junior for school boys are
likely to be taken over by the Educa-
tion Ministry under the National Dis-
cipline Scheme;

*675.
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(b) it so, the reasons therefor; and

(¢} whether this will not affect the
present training for emergency?

The Minister of Defence (Shri Y. B.
Chavan): (a) No, Sir. Education
Ministry however has made a pro-
posal to that effect.

(b) and (c). Do not arise at this
stage.

Shri Daji: Before the Government
takes a decision on this matter, will
Government take into account the
fact that the national discipline
scheme does not acquaint the students
with rifle training and the existing
scheme is much better and more
advanced compared to that scheme
and so, in view of the emergency, the
existing scheme may continue.

Mr. Speaker: That is a suggestion
for action.

Shri Y. B. Chavan: That is the
answer I have given.

sft s T - oY, 9T a8 O
g fr 5 w7y § 33 faat agr famr
HATeg W sfaen gare & wlafafadt
# g gd o i faem Anam ®Y
T wra~ ¥ mrearad ftr & e @ ar,
&t 39 9T H gET fa=re #57 f ||
HTEFIFAT 98 I, FT §H I TFA
S 160
Shri Y. B, Chavan: As far as the
inter-departmenial position is con-

cerned, if certain proposals are made,
nobody can refuse to consider them.

Mr. Speaker: He says an assurance
has been given by the Defence Minis-
try and now where is the need for
further consideration?

Shri ¥. B. Chavan: Of course I am
repeating that assurance for cnnside-
ration even now.

Shri Bhagwat Jha Azad: Since the
extroordinary  cheapness of the
national discipline scheme vis-a-vis
ACC and NCC has been accepted by
the Government on the floor of the
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House, may I know what stands in
the way of the Government introdue-
ing the national discipline scheme in
place of ACC and NCC? ~

Shri ¥, B. Chavan: It is thought
that it will not be useful in the sensa.
that it is intended to be. Of course,
the npational discipline scheme has its
own merits and it can be applied as
an alternative scheme for certain
age-groups of school-going students.
That is a different matter; I d» not
think they are competitive schemes
as such.

drem @ (fafeem) § ag

*qut. St W A FT Sfao
74t ¥ fagmas, (8] & wow g=ar
5T §EUT {3 F SO ¥ g ¥ qg
AT A T F9 e

(%) fafers & drear @t
g F oY OF 9% T4 § q97 JA-97 FY
gift g€ €Y, a1 3°%F 3F AT FrCON
FT 9T S8 A1 FIATAT AT AHTE ;

(@) 71 am@ & Tt aur qfey
feafmdt #ix sm-a7 #r aifa feara)
aren oF faeqa faaor awes 91
@ AT

() sv ghem & fo¥r saar}
sy & fay afs w1 smfasrry
Ay arr wy §, A 9w fawg war )

s # o & AR -

(7) 5o safei ¥ afcardi &
HATAST A GET  HgTACT 24 H v
wfa g§ &7

The Minister of Defence (Shri Y. B.
Chavan): (a) The Board of officers
held to investigate the extent of losses
and damages caused by the flood has
confirmed that it was due to the brust-‘
ing of a glacier at Zemu in North West
Sikkim.
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{b) A detailed statement showing
the losses of life and property is laid
on the Table of the House. [Placed
in Library, see No, LT-1052/63].

(¢) The loss of life and property
was due to natural calamity. As such,
no individual is to be blamed.

(d) Immediate relief in the form
of clothings, cooking utensils etc. at
a cost of Rs. 13,230 was provided to
the labourers and families of the
deceased by the Political Officer,
Sikkim, from the Prime Minister's
Relief Fund. The question of pay-
ment of compensation on the analogy
of provision of the Workmen's Com=-
pensation Act to the families of
deceased casual labourers has been
taken up by the Chief Engineer in
consultation with the Political Officer.
There was no loss of life of General
Reserve Engineer Force or Army
personnel,

[(%) a7 & #1er g€ afq aar
e 1 wiwd & fay wmifo
gfamfaf & 1€ ¥ gwda e & 5
EFT FIOT Sueafroft fafass &
I & I 9T OF A ALY FT BT AT
qr |

(@) wmt-arer # afa aafy amar
ua faaor aat & 92w a3 @ fear
g

(7) wm-aTe #Y afa &7 gie
& Freor gE | gafae faeft o1 Snfr At
SgUAT &1 wFAT |

(w) drwenfess sofear, fafes
Fra FfEFT a7 AT F el B
TCA TYT @HAT T F 939 goqnie &
w7 ¥ wu= wAr #Y agmar fafa &
23330 T &Y AN Y I qgEAT
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wfast 3% & ¥ o< FryaEdy 7 o
@ 2 s fod dffre oW
sqar ¥ afawt # & #§ oW @l
il
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Shri Y. B. Chavan: It was rather
difficult for them to mention in terms
of money, because most of it was

used material. I have not got the
total amount involved as such.

Shri Bhagwat Jha Azad: But the
details are given in the statement for
the varinus items. The hon. Member
wants to know the total loss. I think
that can be given.

Mr. Speaker: He has answerrd that
most of it was used material.
-

&t WH AT FH ¥ FH OF qIeT
ol @ @ @ gwat @)
Shri ¥. B, Chavan: A rough esti-

mate of the loss we can also work out.

I said I have not got any official esti-
mate. A rough estimate we have got.

sft W 7 : sfrr, A 5w A
wEF §5T F A0 1 Flew offeqfagy
¥ &4 FAT 9547 §, AT 77 IT
WX 97 & A1 w1d w3 ar wfa et
& Sfrgq %1 W ¥ fau 9 & i
gAFAT I O Y § 7R 59w
¥ g sreedy sraeqr # o7 @ &, afw
wafqsg ¥ 59 xWI A qEFE A TN
qmg ?

Shri Y. B. Chavan: As far as floods
are concerned, really speaking, nor-
mally care is taken to see that when
camps are established they are always
established at a higher level of the

flood line. But, unfortunately this was
an unprecedented and unexpected
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flood and nothing could be done. But
I can assure the House that necessary
steps have already been taken, and
they were also taken, for the protec-
tion of lives and properties.

WRITTEN ANSWERS TO
QUESTIONS

Withdrawal from Employees’
Provident Fund

*667, Shri P. R. Chakravertl: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether the Employees’ Provi-
dent Fund Scheme contains a provi-
sion for the members to withdraw
money from the Fund for buying
houses on hire-purchase system;

(b) whether the employees are
allowed to take advance irrespective
of the fact whether the house is pur=-
chased outright or on hire-purchase;
and

(c) what will be the maximum
amount payable by the Regional Pro-
vident Fund Commissioner to che
buyer of the house per year by way
of instalments?

The Deputy Minister in the Min&ist
try of Labour and Employment and
for Planning (Shri C. R, Pattabhi
Raman): (a) and (b). Yes.

(¢) There is no such limit as the
amount of instalment may differ in
each case on-the basis of hire-purchase
agreement; but the amount of total
withdrawal admissible is limited to a
member’s twelve months' basic wages
and dearness allowance or the balance
of his own share of provident fund
contribution with interest thereon,
whichever be less.

Patriotic Songs on A.LR,
r Shri P. R. Chakraverti:

*674. { Shrimati Jamunadevi:
[ Shri Prakash Vir Shastri:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) how many patriotic songs and
tunes have been collected by the A LR,
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from various States reflecting the
present mood of the Nation;

(b) whether these are the composi-
tions of the eminent poets and writers
in different languages; and

(c) whether these have been finally
selected for wuse by the All India
Radio through an expert body special-
1y constituted?

The Minister of Information and
Broadcasting (Dr, B. Gopala Reddi):
(a) 1,210.

(b) The compositions include con-
tributions of eminent as well as lesser-
known poets and writers.

(c) 627 have been approved for
circulation among all Stations on the
recommendation of a departmental
Committee constituted for evaluating
various items of music. The remaining
compositions have been utilised by the
Stations which produced them.

Raids by Pak Dacoits

( Shri Hari Vishnu Kamath:
J Shri Priya Gupta:

7 Shri P. C. Borooah:
L'Shri N. R. Laskar:

Will the Prime Minister be pleased
to state:

(a) whether some villages near
Karimganj (Assam) were recently
~aided by Pakistan-based dacoits and
the property of Indian citizens looted
by them;

*677.

(b) it so, the details of such raids;
and

(¢) the action taken by Government
thereon?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). Yes, Sir,

On the night of March 2(3, 1963, a
Eang of 20|25 dacoits armad with a
gun, lathis etc. raided a house in
village Bahubal, P.S. Karimganj. The
dacoits took away cash and clothes
worth Rs. 1,000 approximately and
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zome documents, after inflicting inju-
ries on the inmates of the house.
While retreating towards Pakistan, the
dacoits fired gun shots, as a result of
which another person was injured.

(e¢) The Government of Assam have
lodged a strong protest with the East
Pakistan Government who have been
requested to investigate the matter
thoroughly and to bring the culprits
to book, and also to arrange for the
return of stolen property to the Indian
owner,

The State Government have also
sent re-inforcements to intensify anti-
dacoity measures, along the Assam-
East Pakistan border. Village defence
parties have also been mobilised for
vigorous patrolling.

Soldiers’, Sailors' and Airmen's Board

*678, Shrimati Sharda Mukerjee:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that the
Soldiers’, Sailors' and Airmen’s Board
has large funds in its possession;

(b) how these funds are collected;
and

(c) the specific purpose for which
these funds are used?

The Minister of Defence (Shri Y. B.
Chavan): (a) The assets of the
ISS5&A Board Fund, which is under
the control of Indian Soldiers’, Sailors’
and Airmen's Board, amounted at the
en of February, 1963, to
Rs. 15,45,064.54 nP.

(b) and (¢). The Indian Soldiers’,
Sailors' and Airmen's Board Fund was
constituted on the 31st December, 1922
out of a sum of Rs. 10 lakhs donated
from the Imperial Indian Relief Fund
for the purpose of meeting th- ex-
penditure on the maintenance of the
District Soldiers’, Sailors’ and Air-

“men’s Boards throughout the country
and the payment of a special pension
to blinded soldiers. The expenditure
on the maintenance of the Boards is
now shared equally between the
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Centre and the States concerned and
the Fund is used only for the pay-
ment of special pensions to blinded
soldiers, sailors and airmen at the rate
of Rs. 10 per month per individual.
No collections for this Fund are now
being made.

Closure of one shift in Textile Mills
of Kanpur

[ Shri S. M, Banerjee:
‘619..{ Shri Daji:
LShri Kachhavaiya:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether some of the textile mills
of Kanpur have stopped one shift
after the announcement of Govern-
ment for more production;

(b) if so, the names of the mills
who have closed one shift during
emergency; and

(c) the steps taken by Government
in the matter?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) and (b). Infor-
mation is not available. The matter
falls in the State sphere.

(c) Does not arise.

U.N. General Assembly

J Shri Hari Vishnu Kamath:
| Pr. L. M, Singhvi:

Will the Prime Minister be pleased
to state:

*681.

(a) when the special Session of the
United Nations General Assembly is
scheduled to be held;

\b) whether Government propose
to send a delegation to that Session;

(c) it so, whether the personnel of
the Indian delegation have been
finalised; and
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(d) who will be the leader of the
delegation?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) May 14, 1963,

(b) to (d). Shri B. N. Chakravarty,
our Permanent Representative to the
U.N., will lead the delegation wh'ch
will probably be drawn from among
the officers of the Permanent Mission
in New York.

Welfare Centre at Palana Coalfield

1323. Shri Karni Singhji: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the scheme for the
construction of a building for Welfare
Centire at Palana Coalfield (Rajas-
than) has been implemented; and

(b) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) Not yet.

(b) The land selected for the con-
struction of the Welfare Centre, which
belongs to the Gram Panchayat,
Palana, has not vet been transferred
to the Coal Mines Welfare Organisa-
tion.

Documentary Films on Folk Dances
of Andhra Pradesh

1324, Shri E. Madhusudan Rao: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether there is any proposal
to prepare a documentary film on the
folk dances and art of Andhra Pra-
desh during 1963-64; and

(b) if so, the details thereof?
The Deputy Minister in the Minis-

try of Information and Broadcasting
(Shri Sham Nath): (a) No, Sir,

(b) Does not arise.
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Study of the media of Mass
Communicatiop

1325. Shri Sidheshwar Prasad: Will
the Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that a study
of the media of Mass Communication
has been undertaken by the Research
and Reference Division of his Minis-
try;

(b) it so, the subject under study;
and

(¢) whether it has been completed
and if so, the findings thereof?

The Deputy Minister in the Minis-
try of Information ang Broadcasting
(Shri Sham Nath): (a) to (c). No, Sir.
Occasionally the Division has under-
taken surveys in some particular fields
but due to lack of proper staff for this
purpose the conclusions have not been
very clear, The primary task of this
Division is to furnish to Government
reference material for publicity pur-
poses.

Death of an Indian Student in UK.

1326, Dr, L. M. Singhvi: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that an
Indian student died of an accident in
Leeds in the UK. on the 27th Febru-
ary, 1963;

(b) whether the news of the death
was communicated to the next of kin
of the deceased in India after consi-
derable delay even after it was rece-
ived in Delhi and if so, the reasons for
delay; and

(c) whether legal action is being
taken to bring the offender to book
and for claiming compensation?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri  Jawaharlal
Nehru): (a) Yes.

(b) News of the death was com-
municated telegraphically by the
Indian High Commission, London to
the brother of the deceased in Dethi
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on the 28th February, which was duly
received by him,

(c) Action is already being taken
to assess the possibility of seeking
compensation from the Insurance Com-
pany, which had insured the wvehicle
involved in the accident against the
statutory thirq party risk. Record of
the evidence taken at the Coroner's
Inquest is also under examination.

Thirq Plan Targetg for UP,

f Shri 'Sarjoo Pandey:
‘LShri J. B Singh:

Will the Minister of Planning be
pleased to state:

(a) whether the targets for the
Third Five Year Plan for UP. have
been revised by the U.P. Government;

1321,

(b) whether the Planning Commis-
sion have offered assistance to the
U.P. Government so that the plan
targets may be adhered to; and

(¢) if so, the nature thereof?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R, Pattabhi Raman):
(a) No sir.

(b) and (e). Do not arise,
Radio Transmitter at Sambalpur

1328, Shri Ramchandra Mallick: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether it has been decided by
Government that Sambalpur (Orissa)
will soon have a new transmitter;

(b) if so, ils capacity, and the de-
tails thercof;

(c) the tola]l amount that will be
spent on this; and

(d) when the work is likely to be
started?

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nath): (a) Yes, Sir.

(b) The capacity of the transmitter
is 20 K.W. Mediumwave. It will
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operate on a frequency of 860 ke/s and
relay the programmes of Cuttack
Station of All India Radio in order to
extend its coverage.

(¢) Rs. 13 lakhs, approximately.
(d) Shortly.
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Women Registered in Orissa Employ-
ment Exchanges

1330. Shri Ulaka: Will the Minister
of Labour and Employment be pleased
to state:

(a) the number of women (both
graduates and non-graduates) regis-
tered in  various employment ex-
changes in Orissa during 1962-63 so
far; and

(b) the number of such candidates
who were provided with employment
assistance during the same period?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R. Pattabhi Raman)
(a) and (b):

Category of applicants

No. registered dur- No. placed in employ
ing April-December, ment during Apnl-
1962* December, 1962.*

1 2 3

Graduates 59 2

Matriculates and Intermediates 201 6
Below Matriculation stmdard (including illiter~

atcy) . . . . . 3,620 671

ToTAaL 3,880 719

*As this information is collected on a half-yearly basis, figures are avail-

able only upto December, 1962.
Loss of Money in Tezpur

Shri Subodh Hansda:
1331. ) Shrl S, C. Samanta.
Shri B. K. Das:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that about
twenty thousand rupees were found
missing from a bag at Tezpur which
wag in charge of the Political Officer,
Bomdila;

(b) if so, how the loss occurred; and

(¢) whether any enquiry was made
in this respect?
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The Prime Minister ang Mknister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes.

(b) and (c). A departmental enquiry
is in progress, Its report is awaited.
A report was also made to the Tezpur
Police who are investigating.

World Police Force

1332. Shri Harish Chandra Mathur:
Will the Prime Minister be pleased to
state:

(a) whether Government have con-
sidered the need and desirability for
a strong world police force under
U.N. Control; and

(b) Government's reaction to such a
proposal mentioned by U.S, represen-
tative in UN.?

The Prime Minister and Minister of
External Affairs ang  Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir.

(b) Government believe that there
should be general and complete dis-
armament under effective international
contro] as early as possible and that
in order to maintain peace and secu-
rity in a disarmed world, there should
be a UN. Peace Force, The U.S. re-
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presentative referred tp this problem
during thp last session of the General
Assembly of the UN. and added that
severa] organisational issues concern-
ing a U.N. Peuace Force needed to he
dealt with in the context of the nego-
tiations being conducted at the Dis-
armament Committee meetings in
Geneva. India is represented on this
Committee,

Broadcast in Tribal Languages

J Shri Subodh Hansda:
1333.2 ‘Shri S, C. Samanta:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) the number of Stations of All
India Radio from which news, songs
ect, are broadcast in tribal languages;

(by ih:o tribal languages used for
this purpose and from which Stations;
and

(c) whether there js any arrange-
ment to broadcast in Santal language
from Stations like Calcutta and
Ranchi?

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nath): (a) and (b). A statement
ig laid on the Table of the House.

S.No. Station.
I 2

Trubal Dialects.
3

I. Gauhati.

Sema Naga, Ao Naga, Angami Naga, Lotha Naga, Sherdukpen, Adi,

Khampti, Apntani, Dafla, Mishmi, Nocte, Wanchoo, Tangsa,
Monpa, Mikir, Dimasa, Kachari, Garo, Khasi, Jaintia, Lushai,

Kabui Naga, Gangte, Tankhul Naga, Paite, Hmar,

Thadou

Kuki, Imol Kom Naga, Vaiphei, Iou, Bodo, Rabha amd Nefa

Assamese,
2. Calcutta, Tripuri
3. Ranchi
and Asur.

4. Kohima

Santhali, Mundari, Oraon, Nagpuria, Kharia, Kurmali, Birhor

Ao Naga, ngami Naga, Sema Naga, Lotha Naga, Zema, Keryok*

Phom, Sangatam, Naga Assamese and Chang.

5. Kurseong

6. Cuttack

Lepcha.

Paroja, Gadaba, Koyi, Bondo, Kol, Santhalt, Mundari, Oraon,

Kisan, Kandhi, Juanja, Kalangi and Karam
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7. Indore Bhopal
Banjarl
9. Jaipur Bagdi

8. Nagpur

10, Bangalore

Hakki Paikkli Jenu Kur ba Betta

Gondi, Bhili, Halbi and Mundi

Kurba’s Panje Yeravas,

Soligars, Koragas and Lambani

11,  Simla Kinneri

(¢) Programmes in the Santhali
dialttg are broadcast from the Ranchi
and Cuttack Stations.

Dehydration Plant in Delhi Cantt.

[ Shrimati Savitri Nigam:
\ Shri M. L Dwivedi:

Will the Minister of Defence be
pleased to state:

1334.

(a) the capacity of the Dechydration
factory to be opened in the Delhi
Cantonment; and

(b) when it is likely to be commis-
sioned?

The Minister of Defence production
in the Ministry of Defence (Shri
Raghuramaiah): (a) and (b). There
is no proposal to set up a Dehydration
Factory in Delhi Cantonment. How-
ever, an Accelerated Freeze Drying
Pilot Model Plant has been installed
in Delhi Cantonment to investigate the
suitability of freeze dried products for
use by the Armed Forces. Experi-
ments and trials are in progress.
Capital Formation in the Current
Financia] Year

1335, Shri P, R, Chakraverti: Will
the Prime Minister be pleased to
state:

(a) whether there has been certain
amount of falling off in Capital for-
mation in the current financial year,
and

(b) if so, how it is accounted for?

The Prime Minister and Minister of
Affairs and Minister o Atomic
Energy (Shri Jawaharlal Nehru): (a)
and (b). No estimates of capital for-
mation for the current financial year
are available.

Participation of Labourers in Manage-
ment of Tata Collieries

1336. Shri P, R. Chakraverti: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether it ig a fact that the Tata
Group of Collieries have formed an
association of labour with the manage-
ment to be managed by a ten-member
centrally administered committee with
proportionate representation of labour
and management; and

(b) if so, the subjects to be dealt
with by the association?

The Deputy Minister in the Minisiry
of Labour and Employment (Shri
R. K. Malviya): (a) A 20-member
Central Committee consisting of 10
represcntatives each pf management
and workers has been set up by the
TISCO Collieries;

(b) To begin with the committee will
deal with matters relating to produc-
tion, safety and welfare. As it gains
experience, it will take up other
matterg also.
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Consumers’ Cooperatives

1337 J Shri P, R, Chakraverti:
* | Shri Basappa:
Will the Minister of Labour and
Employment be pleased to state:

(a) the progress achieved in the
formation of conswmers’ cooperatives
amongst industrial workers;

(b) how far the employers have as-
sociated themselves with the manage-
ment of these cooperatives; and

(e) the extent to which the Em-
ployees’ Provident Fund and the Coal
Mines Provident Fung have been put
to use in the growth and development
of these cooperatives?

The Deputy Minister in the Ministry
of Labour and Employment (Shri R. K,
Malaviya): (a) Most of the State Gov-
ernments and Union Territories have
drawn up phased programmes for or-
ganising new consumers’ cooperative
stores for industria] workers and to
revitalise the existing ones. The other
are in the procesg of doing so.

(b) Central Organisations of em-
ployers have given wide publicity to
the scheme and have asked their con-
stituentg to implement it. The State
Governments are alse following up
the 'matter with the employers and the
response has been encouraging. The
scheme alsp provides for representa-
tion of the employers on the managing
committee of the cooperatives.

(c) Drawal of non-refundable advn-
ces from the Emplovees’ Provideni
Fund and the Coa] Mineg Provident
Fund up to Rs. 30 and Rs. 20 respec-
tively has been permitted tp enable
the workers to purchase shares of con-
sumers’ cooperatives, A proposal to
allow non-refundable advances from
the Coal Mines and Employees’ Pro-
vident Funds for investment in co-
operatives for augmenting their work-
ing capital, is under consideration.

Chinese in India

1338. Shri P. C, Borooah: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that a num-
ber of overseas Chinese in India have
applied for settlement in Macao
through the Portuguese authorities in
Hong Kong.

(b) it so, how many Indian Chinese
have so requested; ang

(¢) the Government's reaction, if
any, thereto?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri  Jawaharlal
Nehru): (a) and (b). Reports have
come to our notice of a statement by
the Portuguese Consu] at Hong Kong
that about fifty Overseas Chinese in
India had applied for settlement in
Macao.

(c) The Government have not pluced
any impediment to such Chinese leav-
ing the country. Facilities are deuied
for their re-entry.
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Food Parcels for Indian P.O.W.S,

1340. Shri D. D, Puri: Will <he
Minister of Defence be pleased tr
stato;

(a) the steps taken to send food
parcels to the Indian prisoners in
Chinese hands after the first consign-
ment was made over at Darang Dzong
on the 19th December, 1962;

.(b) if no further parcels have been
sent, the reasons therefor;

(c) who incurred the expenses for
the last consignment and  whether
Government have reimbursed them;
and

(d) what rations are being given to
the Indian prisoners with the Chinese?

The Deputy Minister in the Ministry
of Defence (Shri D. R, Chavan): (a)
and (b). It hag been decided to ar
range for the despatch of further food
parce!s at fortnightly intervals. The
Indian Red Cross Society, who are
undertaking this work, are in con-
sultation with the Chinese Red Cross
;egarding the route by which these
parcels fre to be sent and other de-
tails.

(¢) The Indian Red Cross Society
incurred the expenditure in the first
instanre and the amount has since
been reimbursed to them from the
Mationa]l Defence Fund,

(d) Government have
information about this,
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Trangmitter at Parbhani

1342, Shri Lonikar: Wi 1~e Minis-
ter of Information and Broadcastiag be
pieased to gtate:

(a) the reasons for delay in the In-
stallation of g Transmilling Station at
Parbhani  (Maharashtra)  although
suitable land and godowpn for slore
materialg at Parbhani have been acqu-
ired; and

(b) the stage at which it has now
reached and when it is to be com-
pleted?

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nath): (a) and (b). The main
reason for delay in the installation of
the project ig the inability of the Cen-
tral Public Works Department to find
a suitable contractor to take up the
construction of the transmitter build-
ing. The work is now being entrusted
to the Public Works Department of
Maharashtra State who have agreed
to do it. The project is expected to be
completed by the middle of 1864-65.
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Military Aid from Australia
1344 J Shri D. C. Sharma:
" | Shri Ram Harkh Yadav:

Will the Minister of Defence be
pleased to state:

(a) whether Australia has promised

more aid to meet India’s defence

needs;

(b) it s0, the extent of the aid; and

(c) how it is proposed to be uti-
lised?

The Deputy Minister in the Minis-
try of Defence (Shrj D. R. Chavan):
(a) to (c¢). The Government of
Australia have agreed to supply
arms ammunition and woollen gar-
ments upto a value of £A.22 mil-
liong as outright gift.
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Exhibition Units in Kerala, Lacca-
dives and Andamans

1345, Shri Koya: Will. the Minister
of Information and Broadcasting be
pleased to state:

(a) whether Government propose
to expand the exhibition unit in
Kerala to give morc publicity to the
Third Five Year Plan; and

(b) whether 'Government propose
to start special exhibition units in
Laccadives and Andamans?

The Deputy Minister in the Minis-
try of Information ang Broadcasting
(Shri Sham Nath): (a) No, Sir.

(by The term ‘special exhibition’ is
not quite understood. Two exhibilions,
however, were organised in Anda-
mans in 1961-62 and onc is proposed
to be organised there this year. It is
not contemplated, at present to or-
ganise an exhibition in Laccadive
Islands.
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Transmitter at Chandigarh

1347, Shri Daljit Singh: Will the
Minicter of Information and Proad-
casting be pleased to state:

(a) whether there was a proposal
to set up a transmitter at Chandi-
garh; and
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(b) if so, the progress so far made
in this respect?

The Deputy Minister in the Minis-
try of Information ang Broadcasting
(Shri Sham Nath): (a) Yes, Sir.

(b) The equipment has been
ordered and is expected to be receiv-
ed during the second half of 1963-64

ALR. Stations

1348, Shri M. L. Dwivedi: Will the
Minister of Information and Rroad-
casting be pleased to state:

(a) the total amount spent annu-
ally on songs, dramas and dialogues
at each AIR. Station iy India since
1958-59;

(b) the tota]l amount paid for dear-
ness allowance and travelling al-
lowance io participantg during the
same period;. and

(c) the number of Artists at pre-
sent on the list of each A.IR.
Station?

The Deputy Minister ip the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) to (c) The
requisite information is being collect-
ed and will be laid on the Table of
the House as soon ag possible,

Ropeway at Banihal Cart Road in
J&K

1349, I Shltl Abdul Ghani GOI'li:
| Shri Gopal Datt Mengi:
Will the Minister of Defence be
pleased to state the steps taken so
far towards the construction of a
Ropeway the Scheme of which was
under the active consideration of the
Government of India on Banihal Cart
Road in Jammu & Kashmir State?

The Minister of Defence (Shri
Y. B. Chavan): By Banihal Cart
Road, the honourable member ig pre-
sumably referring to Jammu-Srina-
gar Road, the Nationa] Highway No.
1A If 50, no Scheme for construc-
tion of a Ropeway over Banihal s
under consideration

APRIL 1, 1863
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Traffic on Banihal Cart Road in J&K

1350 S Shri Abdul Ghani Goni:
"\ Shri Gopal Datt Mengi:

Will the Minister of Defence be
pleased to state:

(a) whether there is a very heavy
traffic on Banihal Cart Road connect-
ing Jammu and Srinagar and there
are many accidents on this Road; and

(b) the steps being taken to im-
prove the same and avoid accidents?

The Minister of Defence (Shri Y, B.
Chavan): a) Presumably, the honour-
able member is referring to Jammu-
Srinagar road i.e. National Highway
No, 1A. If so, there is heavy traffic
on this road. Accidents also occur on
this road from time to time. The
details of road accidents are not
available.

(b) A programme for improvement
of thig Nationa] Highway over a pe-
riod of three vears has been drawn
up and works are in progress. These
include widening of the road, streng-
thening its surface, replacement
& renovation of bridges, improve-
ment of drainage, and stabilisation of
hill sides

TEHe

234¢. st wgEw: w7 sfawn
At gz aa™y #F $O FOr w7 )

(%) 71 3 F 303 THEA ¥
w9 fafy s e A TEws
v § o e & WX

(=) afz &, @t == ?

afeean WA | e (o
Mo e W). (ﬂ’?)ﬁﬁ'ﬂw

(@) e frmtor qar fer fadet
¥ T & WK 9%, QT sefaiear
& famgr orgm



7183 Written Answers CHAITRA 11, 1885 (SAKA)

Industrial Undertakings in MP.

( Shri Birendra Bahadur
1352, Singh:
Shri R. 5. Pandey:

Will the Minister of Defence be
pleased to state

(a) whether the Madhya Pradesh
Government had submitteq a list of
somp industrial undertakings of the
State for being switched over to de-
fence production;

(b) whether the Central Govern-
ment have since taken a decision in
this matter; and

(c) whether the Madhya Pradesh
Government have been  informed
about the decision?

The Minister of Defence Production
in the Ministry of Defence (Shri
Rachuramaiah): (a) Yes, Sir. The
Abstracts of a survey of small and
medium scale industries in the State
sugresting some items of utility to
the Defence effort, have heen receiv-
ed from the Mathya Pradesh Govern-
ment.

(b) Yes Sir, These suggestions
“have beepn examined.

(¢) The Ministry of Economic &
Defence Coordination have acknow-
ledged the offers sent bv Madhya
Pradesh Government suggesting that
the firms be advised to register them-
selves with the Director General of
Supnlies & Disposals, for conven-
tional items. The Government of
Madhya Pradesh were alse informed
that the potential available in that
State will be availed of a= and when
additional caparity for certain non-
conventional items was required to
be exploited,
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Popularity of Indian Films Atroad

1354. Shri P. C. Boromah: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether Indian films are quite
popular in Nepal, Ceylon, Burma and
also in the Middle East; and

(b) if so, the number of filmg sent
for exhibition in those countrips dur-
ing 1961 1962 and 1963 so far?

The Deputy Minister in the Minis-
try of Information ang Broadcasting
(Shri Sham Nath): (a) Yes, Sir.

(b) Statistics in regard to export of
films to foreign countries are not
maintained according to the number
of films exported from India Statistics
concerning the length ang wvalue of
films exported are, however, regu-
larly published by the Department of
Commerrial Intellicence and Statis-
ties, Caleutta in the publieation en-
titleq “Monthly  Statistics of the
Foreign Trade of India”.

Indian Chancery Building at Tokyo

1355. Shri N, R. Laskar: Will the
Prime Minister be pleased to state:

{a) whether it is a fact that the
construction of Chancery building at
Tokyo along with other staff quarters
has been completed; and

(b) if =o, the total cost that has
been incurred on this?

The’ Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) The construction of the
Chancery building was completed in
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January, 1962. The construction of
the staff quarters was started in July,
1962, and is almost completed,

(b) The total cost incurreq on the
comstruction of Chancery building is
Rs. 11,78.543. The construction of 12
staff quarters is estimated to cost
Rs. 5,90,000.

Post-war Reconstruction Fund

1356. Shri A. V. Raghavan: Will

the Minister of Defence be pleased
to state:

(2) the amount now available with
the various State Post War Recon-
struction Fund Committees;

(b) steps proposed to augment the
resources of the Fund Committee;

(c) whether there is any proposal
to allot any amount from out of the
National Defence Fund; and

(d) nature of assistance rendered
by the different State Committees
during the past five years and the
amount involved?

The Deputy Minister in the Minis-
try of Defence (Shri D. R, Chavan):
{a) A statement showing the amounts
available in the wvarious State Post-
‘War Reconstruction Fund as on 31st
December 1962 is laid on the Table of
the House (Placed in the Libarary.
See No. LT-1053/63].

(b) The States have been requested
to take suitable steps to augment the
funds by:

(i) reducing the expenditure from
the corpus of the Fund as
far as possible;

(ii) by suitable investments; and

(iii) by obtaining donations from
the public. ,

{e) No, Sir. -

(d) The assistance rendered from
different State Post-War  Services

APRIL 1, 1863
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_Reconstruction Funds falls generally
into the following categories.

(i) Educational concessions to
ex-servicemen and their de-

pendents,

(1) Stipends to school and co'-
lege students.

(2) Technical and  Vocational
stipends.

(ii) Maintenance charges for dis-
abled ex-servicemen trzinees
in Queen Mary’s Technical
School, Poona.

(iii) Medical aid to ex-service-
men suffering from T.B.|lep-
TOsY.

(iv) Construction!maintenance of
rest houses. including lib-
raries.

(v) Allotment of sewing machines
to the widows of ex-service-
men,

(vi) Construction of ex-service-
men wards in T.B. hospitals
in the States

(vii) Grant of loans to Coopera- -
tive Societies of ex-service-
men set up for various pur-
poses such as  iransport,
housing, smal]l scale indus-
tries ete.

(viii) Financial assistance 1o dis-
ahled ex-servicemen and
their families.

The amount spent from each Post-
War State Services Reconstructien
Fund during the past § years on
such assistance has been called for
from the different States ‘and wiil be
laid on the Table of the House when
received.

Explosion of Atom Bomb by France

1357. Shri D. C, Sharma. Wili the
Prime Minister be pleased to state:

(a) whether Fran-e haz expioded
an atomic bomb in Sahara; and

(b) if so, the reaction of the Gov-
ernment of India thereto?
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The Prime Minister and Minister
of External Affairs ang Minisler of
Atomic Energy (Shrl Jawaiarial
Nehru): (a) France vxploded a» un
derground nuclear device a* LKKER
in the Alreriam Sahara on {he 18t}
March, 1963.

(b) Government are opposcd 10 all
nuclear weapon tests in any envir-
onment by any country at any time.
The Prime Minister hae already made
a statement regarding thz recent
nuclear test in the Sahara ccaducted
by France in the Lok Sabha cu the
25th March, 1963.

Panchayat Industries in Orissa State

58 [ Shri Ulaka:
‘1 Shri Ramchandra Mailick.

Will the Minister af Planning be
pleased to refer to lhe reply given to
Unstarred Question No. 761 oi: the
16th May, 1962 and state:

(a) whether the proposals receiv-
ed from Orissa Government for esta-
blishment of Panchayat Industr.es in
the State have since been ciaained
by the Planning Commission; snd

13

(b) it so, the resullg thercof?

The Deputy Minister in the Minis-
try of Lahour and Employment and
for Plann'ng (Shri C, R. Pattabhi
Raman): (a) and (b). The proposals
of O-issa State Governmeni fuor esta-
blishment of Panchavat 3amiti In-
dnstries have heen approved by the
Plaaning Commission for 1562-63 and
1963-64. ’

Dam at Tikkerapara on Mahanafl

1359 f Shri Ulaka:
"7\ Shri Ramachandra Mallick:
Will the Minister of Planning be
pleaseq to refer to the reply given to
Unstarreq Question No. 262 on 2nd

May, 1932 and state:

(a) whether the investigations have
since been completed and proiect
report receivedq by the Planning
Commission for constructicn of a
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Dam at Tikkerapara on Mahanadi
(Orissa); and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. B. Pattabh§
Raman): (a) The investigations of
Tikkerapara project on Mahanati
have not yet been compieted, The
Planning Commission has nct receiy-
ed a project report of the scheme
from the State Government.

(b) Does not arise.

Dakota Aalrcrash

;aso. Shri P. C. Borooah: Wil] the
Minister of Defemce be pleased to
state:

(a) whether it is a fact that am
IAF. dakota crashed near Jullundur
on or about 20th March, 1963;

(b) if so, the number of casualties
involved; and

(c) the cause of the accident?

The Deputy Minister in the Minls-
try of Defence (Shri D. R, Chavan):
(a) A Vampire aireraft crashed near
Jullundur on 20th March, 1963.

(b) One

(c) In accordance with the rules,
a Court of Inquiry has been ordered
to investigate the cause of the acci-
dent. Full details will be known
when proceedings of the Court of In-
quiry are finalised,

Miners’ Quarters

1361. Shri Eswara Reddy: VWill the
Minister of Labour and Employment
be pleased to state:

(a) at what stage is the proposal
to revise upwards the cost per unit of
miners’ quarters to be corstructed in
all coalfields by the Coal Mines Wel-
fare Organisation; angd

(b) when it is likely to be finalizsed?

The Deputy Minicter in the Minis-
try of Lahour and Employment (Shri
R. K. Malviya): (a) The Experts



7189 Wriiten Answers

Committee on housing in their meet-
ing held on 19-2-1963 have recom-
mended certain increases in the ceil-
ing costs and the matter iz being
examined,

(b) Soon
Regional Hospital at Ramagundam

1362. Shri Eswara Reddy: Will the
Minister of Labour and Employment
be pleased to state:

(a) whep the Coal Mines Welfare
Organisation propose to unlertake the

construction of a Regional Hospital
at Ramagundam;
(b) whether there is &ny provi-

sion in the budget for 1963-64 for
undertaking this work; and

(c) if so, the amount-and when
the hospita] is likely to be opened for
admission?

The Deputy Min'ster in the Minis-
try of Labour and Emvloyment (Shri
R. K. Malviya): (a) Tenders 'or the
construction work will be catled for
shortly and construction wil] start
soon after the tenders have been ac-
cepted.

(by Yes.

(¢) Rs. 1,50,000 18 monthg after the
construction work starts.

Quarters for Staff of Coal Mines at
Kothagudam

1363. Shri Eswara Reddy: Will the
Minister of Labour and Empioy.nent
be pleased to state:

(a) whether the construction of re-
si‘ential quarters for the staft of
Coal Mines Welfare Organisation at
Kothagudam, Andhra Pralesh has
been inordinately delayed;

(b) if so, the steps being taken to
expedite the construction; .and

(c) the estimated cost of the
quarters proposed to be constructed?
The Devuty Minister in the Minis-
try of Lahour anq Emnloym=nt (Shrl
R. K. Malviya): (a) No. The pro-
posal was received in April, 1962 and
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Importance
the plans and estimates hagq to be
examined in consultation with the
C.P.W.D. authorities,

(b) Expenditure sanction hag since
been issued.

(¢) Rs. 2,11,855,

17 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

CrasH oF AN IAF JET AIRCRAFT

Shri P. Venkatasubbaiah (Adoni):
Mr. Speaker, Sir, I call the attention
of the Minister of Defence to the
following matter of urgent public im-
portance and I request that he may
make a statement thereon:—

The reported crash of an LAF.
jet aircraft on the 29th March,
1963 in New Delhi resulting
in the death of the pilot.

The Minister of Defence (Shri ¥. B.
Chavan): Mr. Speaker, Sir.

I regret to inform the House that
a flying accident involving a; LA.F.
Vampire aircraft occurred at 14.48
hours on 28-3-1963 near Delhi Cantt.
Railway Station. The aircraft was on
a ferry flight from Kanpur to Puona.
The only person who was on board
the aircraft was the pilot of the air-
craft and he was unfortunately killed.
The next-of-kin has been informed.
The aircraft was destroyed beyond
economical repairs. The pilot had a
total of 350 hours flying experience,
out of which 125 hours experience was
on Vampire aircraft,

2. In arrordance with Air Force
Rules a Court of Inguiry “has been
ordered. The cause of the accident
and other details will be known when
the proceedings of the Court of In-
quiry are rece’ved. There was no loss
of civilian life as a result of this
accident. Some damage has been
caused to certain railway property ard
to the tolephone lineg rimning nlong
the railway track. The Couft of In-
quiry will cover thi; aspect also.
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3. The exatt extent of damage
caused ‘will be assessed by the Court
of Inquiry., The cost of the aircraft
involved in the accident is approxi-
mately rupees four lakhs.

Shri P. Vepkatasubbaiah: May 1
know whether this aircraft crashed
because . the pilot did not have suffi-
cient training?

Mr, Speaker: He has given the x-
tent of the training that the pilot had
and also his experience. Has he any
other question ‘to put?

Let us go to the next item of busi-
ness.

12.02 hrs,
PAPERS LAID ON THE TABLE

CHINESE NOTE AND GOVERNMENT oOF
INDIA'S REPLY THERETO

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawalarlal
Nehru): Sir, I beg to lay on the
Table a copy each of the following
papers:—

(i) Chinese note
March, 1963.
(ii) Government of India's reply
dated the 29th March, 1963.

[Placed in Library, see No. LT-
1049/63].

Shri Hari Vishnu Kamath (Hos-
hangabad): Sir, I rise on a point of
information. Mr. Speaker, may I ask,
in all earnestness, whether the Prime
Minister proposes to lay on the Table
today,—perhaps it is impossible to-
morrow, being a holiday—because the
papers have reported about it, the note
that has bern handed owver to the
Charge de'Affaires do not know
why the House should not be taken
into confidence—about the Chinese
manoeuvres and their intrigues on the
Sikkim-Tibet Border? Today's papers
say tha! the Chinese Charge de’
Affaires was called by the Gov-
ernment to the External Affairs Minis-
try and the Government handed him

dated the 24th

CHATTRA 11, 1885 (SAKA) laid onthe Table 7192

a note. Why should not this note be
placed on the Table of the House as
soon ag it was given by the Govern-
ment? What is wrong in it? Why
should this epistolary battle be
carried on behind the back of the
House?

Shri Jawaharlal Nehru: The fact
that a note has been delivered may
be announced in the Press, but the
note itself is published or placed before
the House after a few days of delivery.
That is the normal custom.

Shri Hari Vishnu Kamath: It is
announced first by the papers and
then we get it. Why should this
happen every time?

Mr. Speaker: He said that a note
had been sent.

Shri Hari Vishnon Kamath: The
papers have published it.

Shri Hem Barua (Gauhati): Some of
the contents are reported in the news-

papers.
Shri Harl Vishnu Kamath: We are

treated as a poor relation. The Parlia-

ment is treated as a poor relation.

Mr. Speaker: There have been
complaints many a time and an answer
has been given that a non-official
publication may appear in the news-
papers,

Shrli Hem Barua: But this is from
an External Affairs Ministry spokes-

man.

Mr. Speaker: There are certa'n
etiquettes to be observed and certain
obligations to be discharged when an
official statement is to be made by the
Government  itself. Therefore, the
Prime Minister has said that it is
customa-y to release it, or lay it on the
Table of the House after a few days.
That would be done.

Shri Hari Vishnu Kamath: Would
you not be pleased to hold that when
the Hous~ is sitting the spokesman of
the External Affairs Ministry should
not release it first to the press? This
is an importang matter,
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Shri Ranga (Chittoor): It is difficult
for us to decide what importance we
should attach to the word “custo-
mary”. Who has started this custom?
It is the Prime Minister who must
have started it. You should not allow
the Prime Minister, or any other
Minister for the matter gf that, to take
advantage of any kind of indifference
that might have been shown to the
House in the past. Not taking such a
thing to task is not fair. This kind
of important intimation should, first
of all, come—or leak out, whatever
it is—to the House. Then we should..

Mr, Speaker: Order, order. I have
heard him as also the other hon.
Members. The only thing that
emerges from all these objections is
that if the information to the press
leaks out from other sources, non-
official sources..,...

Shri Harl Vishnu Kamath: Official
gources; Ministry Spokesmen.

Mr. Speaker: Order, order. I have
not spoken, I have not even finished
a sentence and I am interrupted.
Then 1 am told that I am too hasty.

Shri Harl Vishnu Kamath: I am
sOTTY.

Shri Ranga: But if you had started
with the word "“official” instead of
“non-official” we would not have risen
and raised our objections. When it is
persistently said that it was non-
official, then we have to raise objec-
tion.

Mr. Speaker: Have I ever gaid that
this particular one was non-official?

Shri Ranga: I do not know what
you have said,

Mr. Speaker: If he does not know
that then why should he object?

Shri Ranga: When you said “non-
official”, . . . (Interruptions).

Mr. Speaker: Order, order. Now
he will resume his seat. 1 was going
to say that out of all these objections
there are two things that emerge.
One is that sometimes it so happens
that the information might leak out
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to the press, the press might use it
and publish it in some way. In that
case, I am not going to ask Govern-
ment that they should lay the official
version before the House, if something
has appeared in the press. But if it
is the External Affairs Ministry, . or
some other Ministry, which giveg that
information then, certainly, 1 have to
say that this House is entitled to get
that information first.

Siiri Hari Vishnu Kamath: I hope in
future they will show greater respect
to the House, and not disdain.

Mr. Speaker: Order, order,

STATEMENT CORRECTING REPLY TO SUP-

PLEMENTARY ON STARRED QUESTION
- No. 34

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
Sir, on behalf of Shri Lal Bahadur
Shastri I beg to lay on the Table a
statement correcting the reply given
on the 20th February, 1963, to a sup-
plementary by Shri Prakash Vir
Shastri on Starred Question No. 34
regarding  Pakistani inflitration in
Assam.

STATEMENT

e ®TET, 8%} F WIF @AT
¥ qrofed & He9T 3¥ 9T =1 SFTw
L At 3 g T CF AIIE
SR ¥ IAT H 78 F27 Tav qv, v oy
R 7w F AT F gaw € F 9@ ¢
WO {3,000 qIfFEAE! Wad GE
FT 9 4 | ugr feafa a2 @, f a%
geaqr sl ¥ femweEy, AR ¥
A ATE ¥ L7 #§ a4 sufaal w1 g )

[In reply toa supplementary Ques-
tion by Shri Prakash Vir Shastri on
Starred Question No. 34 in the Lok
Sabha on the 20th February, 1963, it
was stated that about 12,000 Pakistani
infiltrants left Assam during the last
two months, The correct position is
that this number left during a period

of 12 months, from January to Decem-
ber, 1962.]
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REPORT ON FATAL ACCIDENTS IN JAMUNA
CoOLLIERY

The Deputy Minister in the Ministry
of Labour and Employment (Shri
R. K. Malviya): Sir, I beg to lay on
the Table a copy of Report of the
Chief Inspector of Mnies on the fatal
accident in the Jamuna Colliery
Madhya Pradesh, on the 15th Febru-
ary, 1963 [Placed in Library, See
No. LT-1051]63).

12.04 hrs.
COMMITTEE ON GOVERNMENT
ASSURANCES
MINUTES

Shri Morarka (Jhunjhunu): Sir, 1
beg to lay on the Table the Minutes
of the second sitting of the Committee
on Government Assurances held
during the current session,

12.04} hrs,
*DEMANDS FOR GRANTS—contd.
MinisTRY oF HoME AFFAIRS—contd.

Mr. Sp2aker: The House will now
take up further discussion and voting
on the Demands for Grants under the
control of the Ministry of Home
Affa‘rs The time allotted is ten hours.
We have already spent 12 hours 35
minutes. So, even the extended time
of two hours have also been consumed
by now. Normally, 1 would have
called the Minister to reply now.
But there is one member from Mani-
pur, Shri S. T Singh, who has not
spoken. I will give him some time,

Dr. L. M. Singivl (Jodhpur): Mr.
Speaker, before we proceed with the
discussion, ] want to raise a matter of
considerable constitutional significance,
for our guidance. The Constitution
very clearly savs that the Chairman
shall susp~nd or adjourn the meeting
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of the House if there is no quorum in
the House. Now, I am not referring
specifically and particularly only to
the ruling given in the House a couple
of days ago 1 am, however, concern-
ed because we are building up a con-
vention, or we are being asked to
observe a convention, which is com-
pletely in contravention of the express
provision contained in Article 100(4)
of the Constitution. We would like
your guidance in this matter, and
would like you to rectify the position,
for the future proceedings of the
House.

Shri R, S. Pandey (Guna): This very
question was raised day before yester-
day and a ruling was given by the
hon. Deputy-Speaker:

Shrimati Renu Chakravartty (Bar-
rackpore): I was not present in ‘he
House at that time but I read tne
debates. As far as we know, normally
we do not raise the question of quorum
after a particular time.

Shri Raghunath Singh (Varanasi):
After 5 o'clock.

Siirimati Renn Chakravarity: But if
it is raised then to say at that time
that we have established a conven-
tion, namely, that there need be no
quorum, I think, would be Juite
contrary to what we have done.

Shri Hari Vishnn Kamath (Hos-
hangabad): In 1855, if I remember
aright, when a question was raised by
me and supported by many hon. Mem-~
bers, the then Speaker, Shri Mavalan-
kar, advised the Government to bring
forward a Bill to amend the article of
the Constitution relating to quorum so
as to empower the House to make its
own rules of procedure. I do not
know  whether Government has
shelved that Bill or is going to bring
forward that Bill.

Mr. Speaker: It is really a question
that arises here very often. The posi-
tion in the Constitution so far as
quorum is concerned is very clear., In
the first instance, there cannot be any

*Moved with the recommendstion of the President.
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[Mr. Speaker]

sitting if quorum is not constituted
first. Therefore, before the Speaker
takes his seat he satisfies himself that
there is quorum, because no proced-
ings can begin unless there is quorum,
This is for the beginning of the sitting.
Then normally we go on and unless
some hon. Member points out that
there is no quorum the proceedings
continue. If an hon. Member points
out that there is no quorum, the Chair
normally counts the number, finds out
whether there is quorum or not,
makes a declaration accordingly, and
if quorum is not there, the bell is rung
and if even then there is no quorum,
the House i adjourned; it cannot
continue,

Then, we have established a con-
vention, by mutual agreement—the
House is the master of its own pro-
cedure—that during the interval from
1 to 230, that is, during the lunch
hour, there would be no objection
raised. Even if some hon. Member
does it, we have agreed that the
House would not be counted. But we
have also established that if any deci-
sion is to be taken, certainly first
quorum is to be assured. We do not
take any decisions or anything of the
sort during that interval but the
debate goes on and whenever we find
that there is something to be put to
the vote of the House, unless the
House agrees to decide it by a voice
vote, we do insist on quorum being
there. Sometimes we postpone the
decision or hold it over till such time
that we can count the House.

We have also developed the con-
vention for some time that if the nor-
mal time of the sitting is extended,
particularly when hon. Members have
not had previous notice, normally hon.
Members do not raise that objection.

Sn far as the constitutional position
is cnncerned, I agree that if strictly
the provisions of the Constitution
were o be enforced, if an hon, Mem-
er raised thay point, normally the
House should be counted. I also agree
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with Shri Kamath that that point was
raised in the past and there was a pro-
posal that the Government should
bring forward some legislation,
because in most countries this provi=
sion for quorum is not contained in
the Constitution itself but is provided
for in the Rules. If that were adopted,
perhaps there would be no difficulty.
There was a proposal that it should be
omitted from the Constitution and laid
down only in the Rules which the
House can make for itself. That is
perfectly all right,

Now so far ag this particular ques-
tion is concernad, it so  happoned
that when the hon. Member raised
that point at that time, the hon. De-
puty-Speaker said that he woulq not
count the House at that time and that
the objection was not normally raised
during the extended period of the sit-
ting. Because the House was not
counted we cannot say whether there
‘Was quorum or not.

Dr. L. M. Singhvl: It was incum-
bent then to count the House,

Mr. Speaker: Therefore that deci-
slon has not been taken. Because at
that time the House was not counted,
there is no question so far as that is
concerned. But I would certainly ask
the Government just to look into that
matter of old legislation which we
learn was ready with them—]1 am
told, the Bill was introduced also in
Parliament. Attention might be paid
to that so that this techmical difficulty
might aleo not arise, because the
Constitution lays down clearly that it
ought to be so.

Shri Ranga (Chittoor): Now that
the question has been raised may I
draw your attention to an altogether
unexpected development? During that
particular period of recess, that is,
between 1 and 2.30, although the
House is going on, the press gallery
seems to be vacated generally by most
of the representativeg of the press-—
generally the PTI man is there, but
the other people are not present at all
becausz they also go for lunch—with
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the result that we are not getting pro-
per reporting in most of the news-

papers.

Mr. Speaker: That is also justified
But many a time I have tried to uccom-
modate the leaders of the groups
when they say they would not speak
during lunch interval ang I give them
some other time. Another amusing
incident that happened one day was
that one of the hon. Members brought
it to my notice that on the day when
the Prime Minister is to speak he
should not be asked to speak because
he will not find any place in the press.
I allowed f1im that facility also. I am
looking to that also. ’

Dr. M. S. Aney (Nagpur): The story
that you have narrateq is incomplete.
When Dr, Singhvi raised that ques-
tior of quorum the other day, the De-
puty-Speaker said that it was a cun-
vention like that. He did not count
the ITouse. That is true. After the
speeoh of the Member wag over, he
called upon Dr. Singhvi to speak and
he declined to speak on the ground
that there was no quorum and that
the whole thing was illegal There-
fore, he did not want to avail of the
opportunity and then the House was
adjourned.

Mr. Speaker: It is not the opinion
of one Member that decides that there
is no quorum. He has only to take the
objection. Then, the presiding officer
counts the House. He then declares
whether there is quorum or not
Because only Dr, Singhvi raiseq the
point, the Chair did not count it
Therefore, we cannot say that there
was no quorum. (Interruptions).

An Hon. Member; We want your
ruling on this point, Sir.

Shrimati Renu Chakravartty: When
a Member insists that there is no
quorum, I do not think the Chair has
any option but to ask for a count.

Mr. Specaker: Now, again the same
question is being raised. I was saying
that teohnically under the Constitution
this might be the correct procedure.
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Eut we have been following the tradi-
tion that has been going on for so long
a time. That is what I have said.

Shri Tyagi (Dehra Dun): One thing
requires clarification. You have said
that in a way. When the guorum is
questioned, the House must be count-
ed. That is what we want to knbw.
What is your ruling with regard to
that?

Mr. Speaker; What is that ruling
that I am wantsd to give? Does he
mean to say that during the lunch in-
terval also I should count it? (Inter-
ruptions). If the hon. Members desire
that some convention should be upset
or changed, then soma of them, say,
the leaders of the groups can sit to-
gether with me and we can decide it.

Shri Ranga: It is very unfortunate
that we go on without any quorum for
hours.

Shri Tyagi: It is a matter of the
Constitution. It must be clarified.
Actually speaking, we hag agreed not
to raise the question of quorum dur-
ing the lunch hour and also beyond the
scheduled hours, That was agreed to.
Therefore, it is for the Members to
observe that convention, pecause the
whole House hag practically agreed
that we should not raise it and let it
be a convention. Now, if any hon.
Member breaks the convention, he
surely takes the odium of breaking an
established convention. But the Chair,
of course, cannot say, ‘No'.

Shri Hari Vishnu EKamath: May 1
request you, .

Mr. Speaker: Order, order.

Dr. L. M. Singhvi: I would like to
put in a word by way of explanation.
The other day the question nf quorum
wag raised initially by Mr, Yadav but
it was overruled without even licar-
ing him. Therefore, I thourht it v as
in contravention of the Ceansl:ation
that this ruling was siven and ceriain
observatlions were made, Howerer,
I think it is wrong, in prin:iple, 42 vc-
quire us to observe a convzation
which iz against the Consti‘tution
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[Dr. L. M. Singhvi]
Therefore, it is quite improper for the
hon. Member to say that the Member
\_n:ho raised it—I did not raise it—had
incurreq the odium of violating a con-
vention of the House, which itself is
not after all in conformily with the
Constitution.

Some Hon. Members rose—

Mr. Speaker: Now it cannot go on

endlessly. We have had eaough dis-
cussion on this. R

st TW @A qEE (TEET)
o & &9 FIH FT T Q) o
AT AT TIE @A 5 qR 4 a9 a8
weT  Agf 93, feafa g & wfsw
T A% AT I Srar @ av @fFen
% o= & forg Fifewa areqr &) w@ &
TN A § AT F AIEqT TEA E

werw Wi e far ar W A
FT o Inat og wmey @ 7 WX
¥ @ Q) #X 9 &% & H F1E
G 3T § 5 oo wom <rfed o
war & qarfas s far s efed

t ifr fer v @ @ &
fed foor wrar o

Shri Tyagi: If there is no quorum,
the quorum must be maintained, and
decorum also must be mainiained.

Mr. Bpeaker: The House will now
take up furthter discussion and vnling
ou the Demands for Granls under the
control of the Ministry of Home
Affairs. Now, Shri S. T, Singh.

8hri Harl Vishnu Kamath: May we
know when the hon. Minister will
reply?

Mr. Speaker: I shall let him know
presently.

§hri 8. T. Singh (Inner Manipur):
Mr. Speaker, Sir, I fully surport the
Demands for Grants in respect of the
Home Ministry.
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We the people of the Centrally ad-
ministered areas welcome these De-
mands, as a big percentage will go for
the uplift of the backward areas. But
the Home Ministry, I woulg like to
point out, ghould see whether the
funds are properly used or not. So
far as I know, the Central Govern-
ment are very generous in the alloca-
tion of funds for these backward
areas, but they are not serious whe-
ther the money is fairly used. Per-
haps, they presume that they have
finished their job with the ullocation
of fund.

Even thig House did not give due
attention to the affairs of the Cen-
trally adnrinistered areas. For exam-
ple, it did not keep quorum on an im-
portant motion regarding the Union
Territories Bill on the 16th March.
But the most important thing is to see
whether the money spent brings tangi-
ble and commensurate resuits. This ig
the tragedy in gur ares

Now, I am speaking particularly of
our area, namely Manipur. We have
the best officers appointed {rom the
open market. We have the required
fund from the Centre. We are under
the direct control of 1the Centre
through one experienced officer. Al
the outside officers are very happy
there, and everyone of them wants to
outstay hig term. I do not know whe-
ther the atmosphere in Manipur is
very co-operative or very congenial to
a free hand for the officers.

To our great dismay, notwithstand-
ing all the best, the Manipur A”mi-
nistration has been a complete failure.
Firstly, law and order thera is the
worst in India. Secondly, in regard
t> criminal acquittals, Manipur tops
the list.

Mr. Speaker: An enguiry was just
made from me as to when the han
Minister of Home Affairs would re-
ply. I woulq request the Jome Minis-
ter Shri Lal Bahadur Shastri to reply
at 1 P.M.

Bhrl §. T. Singh No one cares to go
to the police for security and justice.
No one cares to go to the court for
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justice, as the cases are pending
there for years together.

Now, I come to the development
works. As regards water, for the last
fifteen years, not an additional gallon
for drinking water has been produced
there since Independence. Secondly,
in regard to electricity, India's per
capita consumption is 44 kwh. But
there is no digit on the left side of
the decimal for Manipur. Sp far as
irrigation is concerned, Manipur is
not in the picture at all. As regards
bridge construction, the construction
of the Keisampat bridge, which is
not more than 50 yards in length, has
taken more than four years, that is,
more time than that for the Brahma-
putra bridge itself. Regarding the
Cachar road, there has been an exten-
sion of the time-limit many times. So
far as health is concerned, the indoor
patients have to purchase medicine
from outside, and there is no stock of
ordinary medicines for even urgent
eases, So far as the revenue depart-
ment including land settlement is cun-
cerned, this department in our arca is
becoming another name for corruption
and for keeping things pending.

These are the conditions prevailing
in our area for the last fifteen years
since Independence. From time to
time, some officers have paid flying
visits to our area. They interviewed
some show-bovs of the Administrator,
who could speak English. They took
what the Administrator introduced to
them as the masses. They had seen
some singled-out and well-arranged
works by the all-weather road. After
a long and tedious journey they did
not take much interest in all those
things. They were quite satisfied with
what the Administrator said. So, their
visit wag finished with a Manipuri
dance, and those officers brought a
good impression about the man on the
spot, to Delhi.

With such information, our Home
Ministry is administering Manipur
through the transmission line of 2000
miles. In spite of the huge amounts
spent, we have seen poor performance.
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I submit, therefore, that the Home
Ministry may be more vigilant so that
the generous funds are fairly used.

W o Fo famdt (@erweY) :
TEqe FERS, ¥ W FT yeyAR 24T
fe oo & qa wwa fear o s w1
fei & 74 waTera & wAgl 9X At
W< @i § WX 9gd & aufwmi ¥y
farem< sy fadr & 1 o w10 @ AR
WA FY AR AT HAH I
wIY FHS WX g WA W
e & @9 F ¥ FS F0 wal
T % feaenar §, ofF v & gwi
WAt W GO A WX q A0 w9 agt
¥ &g § FEm al)

weg ¥ feafa & aroor o ¥
¥ waaegT @ waw g, afET g
¥ Wued gRiv 78 wegy g ¥ fEar
sk # R w0 99T F7 Hauaedr
FEr &Y 9T | a¢ % 9F & FTEEEaT
FT GHAF § | WT W W 9T Y
wAF 374 A § | Tow K it qfeat
& (o7 Y gL a7 ¥ ¢ AqT o=y
U M A W& W g T VR
gt g1 araT , 99 &1 §T T |
T IR TARAMEF IT AT T FT
{ear &t & aear g fr sfoews & o @1
qT T &1 T |

¥ 9T &7 41T &7 g gy
fafew offw & o ¥ fa=mar smar g1
W T WTH @Y [ eWT TTeAar
w #fad o § qrEATorE ST, 3G
gortarieF T & TWT WA qaF gy
wi ¢ ggr eE AT g i samea
T TF §T 9597 a1 Bre #fF
fafeer afaq #1 5x CF QF F19 F gor
o1 o F o7 o< Fafew vrersa #7719
a7 | g RT3y eqrae fafee viaw
#1 1w vewd & frgaa foam wam ar f®
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[sfr o wo fardt)

g3 §AAT F¢ [ATH Hi< HIA K qriAw
gwax | 1 o fufew sfaw & a9
WTAAT Y HIT T NEAT § TS AT
A FH FT W & | WAT T T AR
gaa fF g ¥ wfe 1 & F-
ofims § @A wA & 1 T AW WA
oA FT TAT & T4TT T /AL § AT
wud # #1534 T T FAT =T )
S FT FTH Wi § TH § AL AT 575
oA famz ag & 5 ag wiag
v ama A wfa g, s
gia qd 2, T u s Ty 99 @Y U7 §
fe7 ¥ g A & TIIT ATAF o7 ALY
qXE | ITFT AW g 0H 7T H g
g1 5i(F ofzaga adf & gwar «m)
e fE gaulwr & og ary @ &fEF
TR T B A FT qardifers
SUITT; Faf 9% wwrs | SRl 4 acl ¢
fifasr sfaw #1 T@ X 37 =
wofas S w1 e =& #§
qiicafay &< fear & Wit sfere A o
# fag 7 fear fF gagrixav
Wt agt 9T o gard &Y gwr §
HE WA A B TH F; WL eATT AT
g e frwr @ & €W ag %1 syaedr
=] ggt 7T w=F

gali I & TR FIA QAT §
T ford g & 2 Famer was wie
¥ grg FTH FGT & T¢ T 957 faq
&% @ Wi Wi & v 99 459 g,
fFT WoT 9 9g FH: @ War § a®
e F7 fowwar g0 ser s § 1Y
wera 9fz & oforme st 3@q
Foma 1 70 7 faaga g fa e}
TrHA o7 g wAagre sqfa g /i<
o ;& 1 97 w0 FEEIAd A
@y gu & wrm w7 g i a wet @
ST e T AT AT FT@ 40 H G
T A7 T ¥ fay orer a4

APRIL 1, 1963

for Grants 7206

g, F0aT & fawg §F =w
oF “wr iR g & am Y wae
fasmax &1 & foar er 1 gar A9
f& 3o &1 a1 g | omav a2 T A
@ foem A8 @ 1 uF g ¥ s
g T fF WA 79 gsar  onwT w0 9)
f& ““milsr guen” aw & uF
ofrer fAeeis Hiawm 3 E W)
FTH AT & wrdg § g Wi § a¢
S AR T T Wi ) ag g
s} aF T fava ww g @ fag
w3 ogrgAr & fr o9 afqwr &y e
farmaa 1t sifaw &0 s

UF §I4 TS ATT AT AX AT q2A
Faed FEAE IF ERA AHET A
agt SHAT AT HART agT 9 wr g
L A2l ggar i o 7 $g A (741
WA A AR M E | & awwar g (=
& a7 & §Y T0E AT HY A I 1 A
s ft ag Al g T § )
et &1 a1 T 9 g @ I
IEFT T5T A AA & | q9 W9 /N fo
Ia¥ Fmar foar ox @ qet g o
I1 fiFdT @ & 99 fag dar w7
qear 0 v gfaw wgwl s oam
A ¥ Y waed AT ET € ) T W
®1§ WA 9T TPHT FT THT 3T A
wraT § A 9ud gfew aw wgx g fF g
¥ @A ¥ WU TwAr |/ ) #4407
grert faws a1 8% F wr/arg F
ST | A T HWIT AT 7AE A & aTE
ST FT ST G & aqH |

gat gfaw &7 Fw sfaam a<ar
ar & &1 1 wfEwa gfaq F71 F TAT=
N FAA F @A 3J 0§ afe
SSEIAE JoEr #1 9T 7 §feq a7
Frg wgan g faardt &@m ) 9ad 9@
A TER FEA &, T WA WK
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@) faars ¥ | w9y 7 w=g wefwat ®
0t g T g A £ WA -
fagt ®t g=E) g I AT IA E | AT FRT
gferw #1 TwE FT Y § I Q@
gaard F1 arzAF o s @, GfET
Y 17 H1AY "reAr AT F forg sgEE
[EY § ST A fam o 1§ T g
fEsg AR AT e g |

arET g9 oA afdeafiar @
W E fF A ow F faw oax a¥
g3 WAl F1 @I WX 974 faars
F15 wTETE AT AE AT 1 SmEET
;AT FT wE @A g1 17 g (w5
Tt A1 g7 WA g F @A g
gfers & & a1 FAar F1 [T T=ET
g 1 30 gfFw gy oA I el §
FaTar Jv4T ArfEw, &g WL GrEA g
T AT €A77 347 A07gT ALY v qewrdt
AT ST

A W WA aE NIl 7 Al
w8 | AfET S A § T 9 W
Y I1T gawmEifaT & ¥ W I W
2 1 947 o Area £ Ay smaeqT Y
Tgr X AT g 9fee ar AR g
¥ w3y § a9 o s ganfaa
Fud agr MY SwEifAs g1 ¥ areA
AT Y AT FT qUiw G F AW
Y wgaw < fv g w7 F -
f& g

gWTR qgT S T qHET § ag S9TeT
ax fuve, Wi, gawgy, fasmax WX
@I FY TCEE | TH THET F gH
FRAFTUTEIITEE | ST F 3
TIT Feg AT STHT TAHT T DAL 7§ FoH
FIF § T A0 Y M T F | ITR
T BT & frprer et 4 € WiT 949
ST wew ww or A T 9T
T At @ 97 § Aigd TEmEa
%1 oW S9TE @ 9
TN THelE grar & a1 SR EHdr
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QT ST T & 1§ ST & U @Ay
qar g & 5 wo wewt #Y qEt &
A qE | @1 70 gare ¢ Td aewt
F1 WIT A7 TS F TEHI FT BT F
X @ {378 {w@ea ¥& ot 7
w1 @ aifs § 9g g &% gng
amicy g9 W7 3w &7 FAT 7T G99 |
Al §7 9T AS 3 5% 79 § A wH
FY WEAT &Y =T g

FAL A g FgAr g g wmwrgw
qeTE F T 7 AT o fqwgdt g W &
TR SHEAT gL 9 F 7l & | 9gf
FTE &z G & 1§ wrew g F awet
&2 qITGT 9T HIT g0 & IFG A1
1 BT 7 F (6T 0 T TET WG AR
FT TFA £ | AT § AT LH L A
AT | wArangE 4gRT #H F
srit #1 ferar & aff war g9

Shri Balkrishna Wasnik (Gondia):
Mr. Speaker, Government have been
very severely criticised by the Oppo-
sition Benches for using the powers
that have been conferred upon the
Government to deal with anti-national
and anti-social elements which might
interfere with the national efforts
during the emergency.

12-35 hrs.

[SHRIMATI RENU CHAKRAVARTTY in the
Chair]

From Communist Benches it has been
saig that the Government have mis-
used the power. The Swantantra
Party Leader has said that these
powers have been utilised by the
Government for political purposes.
The Jan Sangh leader hag said that
thiese powers have been  utilised
against those who have the courage
to criticise the Government. 1 have
not been able to understang the justi-
fication of this eriticism bercause it
was only a criticism without any speci-
fic inslances. I suppose it was the
leader of the Muslim  League  who
attacked the search of the house of a
Congressman. If the Government
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[Shri Balkrishna Wasnik]

have done this, then Government have
been fair; Government have spared
not even Congressmen.

Shri Koya (Kozikode): It was not
a Congressman’s house; it is the
house of an institution.

Shri Balkrishna Wasnik: Anyway,
there was some reference about the
Congress there and therefore, if t is
so the Government have been fair, My
complaint is that the Government
should have been more strict in deal-
ing with those who have intentionally
and unintentionally tried to weaken
the defence efforts by action or speech.
I do not consider anything that is
said or done to weaken the defence
efforts in an irresponsible way to Le
courageous. Sir, I would not apeax
much on this because 1 have to touch
one or two other points which in ny
opinion are more important to raise.

It has been understood that the
Government are reviewing their policy
of reservation for the Scheduled
Castes and Scheduleq Tribes in the
promotions. My question on this Lad
been disallowed by the Speaker but I
was given some information in writing
by the Lok Sabha Secretariat and on
that basis I say that the Government
are now reviewing the policy which I
referred to. This policy wag first ini-
tiated by the Ministry of Railways
but T am sorry to say, with the change
of Minister in the Ministry, the policy
of that Ministry in regard to resarrg-
tion has been changed. If the Gov-
ernment changes, the policy changes;
that is understood. But if Ministers
change, the policy changes are un-
understandable—and we found that in
the Ministry of Railways. It is under-
stood that instructions were issued to
suspend the reservation in promotions.
The employees belonging to the Sche-
duleq Castes and Scheduled Tribes are
struck with a thunder holt. There is
panic and a feeling of insecurity in
them. They are aggrieved of the high-
handedness of the Government, to
jeopardise their constitutional interests
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which are even wupheld by the
Supreme Court. As you know, the
order of the Railway ,Board which
gave reservation in promotions was
largely challenged in the Madrag high
court, and an appeal was preferred by
the Railway Board in the Supreme
Court. The Supreme Court have up-
theld that order. The order of the
Railway Board was upheld in toto.
But now the Government have started
reviewing that order, and that policy.
I do not know if it will be a contempt
of the Supreme Court to do any such
thing. But I would only request the
Government that before doing any
such thing, the Government should
think twice. The reservation in pro-
motions iz not only required in the
lower levels but -also in C ass II and
Class I services, and I wish that the
Government take all possible steps t»
introduce the reservation in promo-
tions that was there in Class 111 and
Class IV services. I must say Lhere is
a mockery of reservation in the ser-
vices, That arises this way. As you
know, in every Ministry or in many
of the Ministries, there are som: posts
of sweepars, All these pots of
sweepors are reserved posts for the
Scheduled Castes. [ do not under-
stand any justification for roes:rving
the posts of sweepers for the Sche-
duled Castes.

Aw Hon. Member: Becauss nobody
comes forward.

Shri Balkrishna Wasnik: 1 do not
consider it necessary that any attempt
like this should be made by the Gov-
ernment to reduce the percentage of
Scheduleq Cast2s in the services. Then
there is the 1961 census. If you look
to the figur~s of the population of
Scheduleq Castes in the State of
Maharashtra, you will wonder why
the numbar has gone down vary much.
I do not know if there has been 1n
attempt to take away the reservation
of Schedul~d Castes even before it ex-
pires in 1972. There 15 a s2ction in
this country which feels sore about
the constitutional safeguards for the
Scheduled Castes and Scheduled
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Tribes. It is obvious thut there is
some attempt somewhere to reduce
the population of the Scheduleq Castes
ang Scheduled Tribes.

The Deputy Minister im the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): I would like to cor-
rect the wrong impression of the hon.
Member, It is no! that the number of
Scheduled Castes has been reduced in
the census report of 1961. Some of
the Scheduled Caste  members have
changed their religion and they have
become Buddhists, and they are no
more considered as Scheduled Castes.
That is why, after taking away that
big chunk of Buddhists from the Sche
duled Caste population, the number
has come down. It is not that their
number has been reduced by any mis-
calculation.

Shri Balkrishna Wasnik: 1 will
come 1o the point. I must say some-
thing about the Scheduled Tribes.
There has been a definite attempt to
reduce their population. As you know,
there are Scheduled areas, and only
Scheduled Tgibes who live 'in those
Scheduled ar®as are considered to be
Scheduled Tribes. Even if other mem-
bers belonging to the Scheduled
Tribes live a furlong away from
the village which comes under
the Scheduled areas, they are
not considered to be Scheduled
Tribes, though their living conditions
and all other conditions are the same.
Therefore, it looks that these lakhs of
Scheduled Tribes have been excluded
from the population of Scheduled
Tribes. I say that if these lakhs and
lakhs of Scheduled Tribes are includ-
ed ag Scheduled Tribes, the number
of seats of Scheduled Tribes in Parlia-
ment and the Legislative Assemblies
will increase. Is there not an attempt
deliberately made by some interests to
reduce the number of Scheduled
Tribes in the legislatures? I must say
some attempt has been made in regard
to the Scheduleq Castes also. The
change of religion has been mention-
ed here. But I must sav that a refe-
rence may be made to Explanation 1I
to article 25 of the Constitution Some-
thing has been said about the Buddhist
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religion and Sikh and Jaina religions
also. 1 will read Explanation 1I. It
says:

“In sub-clause (b) of clause (2),
the reference to Hindus shall be
construed as including a refe-
rence to persons professing the
Sikh, Jaina or Buddhist religion,
and in reference to Hindu reli-
gious institutions shall be constru-
ed accordingly.”

I do not want to say much. I only
want to ask the Government to go be-
hind the meaning of this explanation.
What are the reasons for this explana-
tion being given in the Constitution?
Even if some of the Scheduled Castes
have changeq their religion, do you
mean to say that the disabilities from
which they were suffering have all
gone? You will have to review this
question afresh.

1 may add that some of the Sche-
duled Castes have changed their reli-
gion. There are a number of sub-
castes even among the Scheduled
Castes. Only one particular caste has
changed its religion: there too, not all
of them. Only some of them have
changed their religion. 1 do not thitk
that changing of religion by some
members of a particular caste among
so many Scheduled Caste people will
affect the population in such a big
way. This is a point that the Gov-
ernment should take note of,

I would like to bring one important
point before this House. I would re-
quest the House to give me a patient
hearing for that point.

Mr. Chairman: The hon Mem-
ber's time ig up.

Shri Balkrishna Wasnlk: I will
finish in one minute.

Shri Sonavane (Pandharpur): He is
making very good peoints, and so he
requires some morz time.

Shri Balkrishna Wasnik; There is a
reference to citizenship in the report
A number of people have been granterd
citizenship in the past years. The hon.
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Minister of State in the Ministry of
Home Affairs probably knows a great
patriot, Dr. Khankhoje. For the last
seven and a half years, he has been
applying for citizenship. The rules
might be there. But Dr, Khankhoje
has been a great patriot and a valiant
firhter in the struggle for freedom
I do not know what are the rcasons
that are coming in the way of granting
citizenship right to Dr. Khankhcje.
Dr. Khankhoje has serveg in many
capacities in foreipn ecountries. In
Mexico, he has been known as the
man who gives bread. He was nvitel
by the old Madhya Pradesh “overn-
ment here to serve on some ugricul-
tural committe. Ha thought i+ was
that after India became independent he
should come to India ang live here as
a citizen of free India. He could not
live here in the British days. fie foupnt
with the Britishers and th: Britishers
would not have done justice Lo him
if he had lived in India. I do not
know the reasons and 1 do not
know what justification the: Ministry
of Home Affairs has for not giving citi-
zenship rights to Dr, i{hankhoje for
seven and a half years. The time that
is required is only five years. And
these five years have gone. I would
like the Government to consider this
matter sympathetically.

st zoeha fag (I) : wwmfa
gz, fafred o €9 suud
HATFATR &Y [T & FAIF TH
% s Tge wer w9 e
21 73 nagana g i ewearat w1 fasl
et & faws edwer femr mar @
m‘rﬁ?q—rﬁm‘rm'a‘gzam
wT qFTeT &% 3 fF T Ay &
et & e fa o |

wgt aF e fafaedy 8 gad) fmr-
fea ¢ 98 9®  fg g w1 o
¥ eI @A a9 § T HgH
w7 frar & fored fo fF o oY wgw

qaraaE ¥ TEeF ¢ |
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g A% & fr dages wEw WG
WegeE e F1 qgAdl F fog wore
T s & & W q*'@ﬂ‘qw m%'n
AT W T 9 by g J,
mmq,tﬁ'ﬁm‘?ﬁqﬁaa&:
T & 1 ¥feA ST AT v tr‘m‘
T fagen, foaar f5 freemr, aifee
qr | § wwaarg (% 39 & 9w 4 €
St aga A TR UwTe #7193, 997 ¥
T ATAET @ WY gE g | THF FeAmar
T AAATIE & T H a%EeE A Y
QT g aHTA Ag) faar | AT A
TTF § T3 24T HET F1 6 w571 faar
ST 8, SfET sHaET 9 .5 w= Ha A
a1 G TEN ZAT |

o w & fegqer awew W
fasgsz qresw & weaw fead &1 s
& 1 S gioAr 98 W FTme
afag Wi gE 1 Sa NG g e fF
U T 9 FHIT AT &Y STl 2, T€ ETa
T F W g WX gEE, 9 gHe
et -, a7 3T w7 Arow AEf gt
&1 % anr | fafwd & w7 gwe o8
¢ 5 Ofafeems fafwd) & oxow &
W A O WA qHT &7 0 g oar &
o1 @ &, e fafwd ag oww e
#57 gwat o freTe swew
anfaal 4 qadw 3, @fF e 39
EG3T ) OF | 39 way § § ForAr
w1gaT g (% < ifafweqm fafredr & o
FHT Ty T &1 &Y g, a8 awl-
7 0.9 &7 & W B AT ¥ fgem &
@ w8, AlFd T FTIL I@ IHEA
&) AT 37 & T § WIT W VT A
St I T ¥oo IT Yoo ¥AU T
uFe ¥ §; | w7 ag A O fafaEa
fafrezr & &t da AT 7es amew
oz faeoee greea &1 41 Wi, Q1 5
QYT FIHE Z1 qFAT & |
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# gawar g fF @ aat & wama
wrr fafaw feda &1 s fagaa wgw
A gEdr g, wWifs wewe A9
€ T g, ag agAr S & fasge
AEIfAE & | qq qF FATA FREAT
TR FI9gT A g gAT &dl #K
FreaEl § ¢ gt dEmEm T g AR
S AT &L F A q¥ Ty wray §
fadfY few 7t gatige 931 A &), 7 TF
WIS &1 ST FTAATET & AT AET AST
T gEer 21 zwleg ag Iwd & fF
no fafae feda it 793 faar @2
ST F A g wEfaw ald
HEITT FIAT & AR 794 agal 11
el & afd adr srdarfgar #3ar g,
forgy &wit # gaTge qar &1 | TafAg
Ao ag gra ¢ 5 woq T F
fafas feqia %t waga qa13 & fag 70
AT e &Y o, qifs gATa 1EF O
faew &1 7937 1@ a7 I AT T
Y o T W "7 A A fm ag el
¥ feeft few #1 9aTge 43T AT A

oS 99T A7 oF agrl H%
fafaeex faem gar & e 5o oo
¥ o< fafaw feda & faafas & 9oma
q gI¥ qTIT WgH qIE WST AT § )
Sgt aF T FT qTeld 8, GG A HE
9 FUT 19X 5623 FLF ATAA [ehq
9% ¥ fa¥ § | W w@rar 9w A7
9 & wr@ Aam F &4 |y faar g,
o f Agw ofr & a3 & grAT & AR
iy et efern MY F a9 &
FTET T & | T9F HATET GAT T Yoo
W19 ga wfafer 3 1 7% dra @
Arrarl #Y 2fq 3 F1 AW AT |

7g g 2 & faw domg aF F
§eX & wwat O q@oEy 7 7 A
R, Afea iy a 3 &r 7t s & ) g
X & Ef 3 &1 @) S T
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3, 3o fach gAY ¥ ar P &Y & 9
TG §, I AHT At A famers
a1 @ & 1 ¥ e & ag et
FEM fF GG FHIC A TIEAT A
TLGTATS &T N1 0T FY E, I Y QA
77 fgar Wy, FatE cacaew O
R et & it 3 gt € o sy
TR g A1 7 97 § {5 e guory
F1ET F HEr FT g <7 97 gEAl, ar
qUENTT F AGEIE G AT FIEAT
99 FAr &, S9H T T a9 H TAT-
a9 & I ) AfET FE qEE @ &
AT WA aF IW qeErd 9% fFE
& & g & i w1 s fefaaw
7Y fovam T & | WT IR TH AT
e & i, &t § femarg § fag
QT WX gET @A WY & T
"R |

ST qg AGT Hgl AT GFar fH w
I FT Y gATA 977 & 6T FT w7
TE G AW | 9 A7 T qEiFEe_ ¥
oY wanfeat fan @, Sw@ @ afgw &
fF T qeal 7 wow ¥ oF w@An
foar &, wraw & #% wwer f@r &
afdu dao TaE #Y O § dow
¥ dra =ra s} w 3f 3 & qraew
¥ q9d qER S L e vy &
ST ATfeq | W qifRETT A & qew
¥ fag #1¢ gaw dar g T a5 A
faet 3fragm & <o fean, at dae -
F1T HIT 97T F AtarEr #77 oaew
fazarer femmar g & @ sfrogm &
g7 AT FY ag g IAN | G
¥ gur AEe yeF A fewraa #i)
fafaa fedq & fou o9d oo 1 9
X § | T wATaT grATT 957 O F
S wRTE 2, SRiA ofT ag e A 2
fedw o fofaw fedw & fem fomr
T &7 AT U5, IGFT d a0 F
fog qa & 1
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[+ goira fag)
T @Al & arg § fafaeety v #int
FT F94T HIT HIHT TG0 FW@TE |

Shri Sonmavane: Mr. Chairman, I
would like to place only * one point
before the House, which was urged
by the hon. Member, Shri Wasnik;
that is, the census of the scheduled
castes, particularly in Maharadghtra.
it is an old story that in the census,
there was no column kept for the
registration of scheduled castes. Their
registration was covered under
‘special information’.

12-59 hrs.
[Mr, SPEAKER in the Chair]

It a scheduled caste was being
registered and if the enumerator
failed to fill up that column ‘special
information’, the registration as a
scheduled caste of a scheduled caste
who was being enumerated would be
forgotten. Under those circumstances,
the number of scheduled castes in the
1961 census has gone down. consi-
derably. No doubt some of the
scheduled castes  have become
Buddhists, but I would like to bring
.one thing to the pointed attention of
the hon. Home Minister, Shri Lal
Bahadur Shastri, who has the greatest
interest o the scheduled castes at his
heart and alsp mvy hon. friend, the
new Minister of State, Shri IHajar-
navis, who will bring to bear a fresh
outlook on this matter and review
the whole thing. To me, Sir. it looks
that the enumeration of Scheduled
Castes in the 1961 census is tntally
wrong. The figures are wrong
because the enumerators who went..

‘12, hrs.
Mr. Speaker: What about the lady

Minister who is in charge of the whole
thing?

Shri Sonavane: 1 am sorrv, Sir, 1
know she be'ongs to a Scheduled
Caste and she has that heart and
intrrest. Therefore, I wanted to
invite, particularly, the attention of
the other two and make them
‘interested in this.
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Sir, if a test recount is taken in a
district it can easily be found. I
would say that great injustice has
been done to the Scheduled Castes.
The preivous population of Scheduled
Castes in Maharashtra was 12 per ceut
of the population of that State. It has
now come down to 5.63 per cent. That
is a very great reduction. I think
there is something wrong. One man
said that wherever the enumerators
went no individual question was
asked, there was no specific column
to enter whether a particular man
belonged to the Scheduled Caste or
Scheduled Tribes and in the absence
of that the enumeration of scheduled
Castes has gone by default. As 1
gaid, a great injustice has been done
to these castes, particularly in Maha-
rashtra. 1 would, therefore, request,
through you, Sir, the Home Ministry,
to see that a test check is taken
Otherwise, a great injustice wou'd be
perpetrated on the Scheduled Castes
in those areas.

Mr. Speaker: There is one difil-
culty with me, that no count can be
taken after one o'clock!

Shri Sonavane: I would once again
say, Sir, that a test check is essential
to restore confidence in the minds of
the Scheduled Castes.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): Mr. Speaker,
Sir, at the outset, I must expreis my
deep sense of sorrow over the sad
demise of mv friend and colleague,
Shri B. N. Datar. A reference haus
already been made in this House, and
I do not want to take much time of
the House over the matter. However,
I would like to add that he was a
quiet and wunassuming leader and
worker, and he was also a very
gucca3sful  parlismentarian.  Above
a'l, S5°'r, he was a good man who never
involved himsef in any group or
politics or conflicts. I have to express
my sorrow on~e again, and 1 do feel
sad to have parted with such a dear
colleague.

Sir, I am thankful to the House fcr
the consideration shown and «&clso
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some compliments paid to the work
of the Home Ministry as well as,
gometimes, to me. I am glad that
some of the Members paid those
compliments with some reservation,
and I have welcomed it because it is
always better that we do not feel
complacent about things. I very well
know our shortcomings and limita-
tions. However, Sir, the discussion has
continued for over 12 hours and it is
very difficult for me to cover all the
speeches and the points referrcd to
therein.

There are some imporiant points
on which T would certainly like to
express my views. They are: the
question of emergency, the use of the
Defence of India Rules, ireatment ol
the detenus in jail, corruption,
services, backward classes, commun-
alism and national integration.
Besides these, Sir, there are a few
other points which if 1 have the time,
1 shall try to deal with.

Sir, there has been much talk about
the use of Defence of Iuaia Rules.
And, ironically, in this matter, it was
interesting to sec how the members
of the Communist Party and Shri
Ranga came together. But before I
enter into details, T would like to ask,
especially, the Members of the
Opposition to put their hands on their
hearts and say if the emergency
powers have really been misused—of
course, here and there we may have
made mistakes—or there has ever
been a grave miscarriage of justice.

Shri Rangai: For political purposes
they are being misused.

Shri Lal Bahadur Shastri: It is very
wcll known that no action has been
taken against any political paity as

« such. No party has been asked to
discontinue its work or its activities,
or declared unlawful or illegal. There
has been, as far as I can see, almost
complete freedom in the matter of
speeches and writings Juring this
period of emergency.

29(AI)LSD—4,
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Shrimati Renu Chakravartty: What
about the breaking up of our mect-
ing?

Shri Lal Bahadur Shastri: If the
hon. Member will kindly keep patience
1 shall try to deal with all the points,
if 1 get the time. In fact, I was
somewhat afraid, while the hon.
Member was sitting there in the
Chair, because. I did not know how I
could deal with the points referred
to by her with her in the Chair.

Shrimati Renu Chakravartty: [
would have given him full chance.

Mr. Speaker; I can ask her to come
over, if that can help.

Shri Lal Bahadur Shastri: Sir, even
in regard to the Communist Party we
have not dealt with them as a party.
We have certainly dealt with some of
the Members of the Communist Party
who held views which we considered
were dangerous for the security of
the country.

As regards the detenus and their
releases, the House is very well aware
of the fact that under the rules the
review should take place after a
period of six months has elapsed. We
have not stuck to those rules and the
State Governments themselves have
taken action much before this period
In fact, the Kerala Government
agreed to release one of the important
leaders of the Communist Party, I
think, after about 10 or 15 days of his
arrest.

Dr. Ranen Sen (Calcutta East): Be-
cause he was 11l

Shri Lal Bahadur Shastri: No, he
was not; he was in perfect health.

Shri  Vasudevan Nair (Ambala-
puzha): But the Kerala Government
Home Minister himself said that he
was released because he was ill.

An Hon, Member: He had to say
something.
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Shri Lal Bahadur Shastri: The hon.
Member need not put those questions,
because he has not followed me. He
does not know to whom I am referr-
ing. I do not want to mention his name
here. But I can tell him that as soon
as he reached his home from jail his
friend was good enough to ring me
up and he was in perfect health.
Besides, in Delhi itself, almost all the
Communist detenus were released
after about a month. Recently, very
recently, the Kerala Government has
released all the detenus the wvery
same State Government against which
Shri Vasudevan Nair had so much to
say. In fact, it has gone ahead of
other States. In spite of the acti-
vities of some of the members of the
Communist Party, the Kerala Govern-
ment has released all the detenues.

Shri Daji (Indore): Why not all
the State Governments do so?

Shri Lal Bahadur Shastri: He has to
persuade his Chief Minister.

Shri Daji: If the Home Minister
cannot persuade him, how can I?

Shri C, K. Bhattacharya (Raiganj):
It is because friends like you are
there.

Shri Daji: 1 am quite safe.

Shri Lal Bahadur Shastri: 1 am
doing my duty, and I hope the hon.
Memnber will do his own,

There are some States where the
number of detenus now js not more
than four or five. In some cases it
is ten. But there are some others
where the number is large. Though
1 cannot give the exact flgures, I
would like to say that the number of
releases must have gone over 300.
There are many detenus, about 24 or
25, who are on parole. Under these
circumstances, it would be found that
not only the Central Government but
the State Governments also have
dealt with this matter sympathetically
and liberally, if I might wuse that
word.

7222

The position in regard to Assam
and West Bengal is entirely different.
I know the House will agree with me
that A§sam and West Bengal do not
come in the same category as other
States of our country. I had discus-
sions with both the West Bengal and
Assam Governments, and I am pre-
pared to admit that they were very

reluctant to order the release of the
detenus.

Shri Indrajit Gupta (Calcutta South-

West): Do they at least review those
cases?

Shri Lal Bahadur Shastri: | shall
deal with the position of West Bengal
a little later. I would only beseech
hon. Members not to interrupt me or
impatient. They can put questions, if
they like, at the end, provided, of
course, the Speaker permits.

Mr. Speaker: I was just going to
interrupt. Should he give that lati-
tude to Members?

Shri Lal Bahadur Shastri: I am very
sorry. That is why T said subject to
the permission of the Speaker.

L=

Shri Vasudevan Nair had every
right to criticise the Government for
those detentions but, I am sorry he
referred to the past history and past
activities of the Communist Party
since the days we werc engaged in
the freedom struggle. 1 do not want
to enter into the past history, or the
role of the Communist Party since
1920-21.

Shri Hem Barua (Gauhati): It is so
obnoxious.

Shri Lal Bahadur Shastri: Unfortu-
nately, the Communist Party has the
knack of arriving at wrong judge-
ments, especially, on political matters..
Since 1920 it is not only once but con-
sistently the Communist Party has
made mistakes....

Shri Indrajit * Gupta: Bui stll

survived, unfortunately.
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Shri Lal Bahadur Shastri: and
survived—please do not remind me of
all those things—sometimes survived
with the help of the British Govern-
ment when we were fighting the
British Government .

Dr. Ranen Sen: In spite of all the
repressive measures.

Shri Hem Barna: Now with the
help of the Chinese Government.

Mr. Speaker: Order, order.

Shri Hem Barua: Sir, the Home
Minister said “with the help of the
British Government”. I wanted to
point out the present position.

Shri Lal Bahadur Shastri: When
we were having a life and death
struggle during the regime of the
British Government, during the last
war, the Communist Party revived
itself, strengthened itself, with the
help of the then British Government.
I am very sorry to say that.
(Interruptions)

Some hon. Members: Shame, shame.

Mr. Speaker: Let us hear the debate
calmly.

Shri Lal Bahadur Shastri: There-
fore, I would beg of the hon. Mem-
bers to remain calm, and 1 shall be
as objective us possible, In this matter,
have 1 said anything wrong?

Shri Hari Vishnu Kamath: You are
quite right.

A faafa  faw  (mifeerdd)
WAw AR, 7 FA GHEAF  FT
Ffaa frur #3714 pever 71 wAEE
Hy
Some hon. Members: Shame, shame,
Shri Lal Bahadur Shastri: I was
only referring to the wrong judge-
ments the Communist Party arrives
at in regard to important and wvital
political matters. The Communist

Party, unfortunately, has never
worked according to the wishes and
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aspirations of the people. As I said,
1 am talking only of political things.
The Communist Party has always
missed the bus in this matter.

Shri it Gupta: You should be
happy about it. Why should you be
afraid of it?

Shri Lal Bahadur Shastri: I am not
at all afraid. I only wanted to say
that the Communist Party had func-
tioned in a different way and thad
thought in a different way.

An hon. Member: The Communist
Party did not.

Shri Lal Bahadur Shastri: Even
when we were fighting the freedom
struggle, the Communist  Party
always felt that Gandhiji was a reac
tionary, he should not be trusted and
he should not be believed in impor -
tant matters.

Shri Hari Vishnu HKamath: They
agreed with Stalin in that respect.

Shri Lal Bahadur Shastri: Along
with this, anyhow, I must compiiment
the Communist Party for what they
have done since China made the
aggression on our country. This was
the first time, I think, the Communist
Party took a right decision.

Mr. Speaker: There should not he
any running commentary.

Shri Nath Pai (Rajapur): Some
rectification of history is going on.

Shri Hem Baruva: Deere ol of
history.

Shri Lal Bahadur Shastri: The
official policy of the Communist Party,
their resolution is perfectly all right
and quite sound in the present context.
I have referred to it earlier also and
paid my compliments. But, unfurtu-
nately, the position is such that in the
Communist Party also, though they
would not like me to say so—but, !
would very much like to say so——
there are two sections, one called
leftiats and the other called rightists.



7225 Demands

[Shri Lal Bahadur Shastri]

I do not know whether they cail
themselves rightists or leftists.

Dr. Ranen Scn: How many parties
or groups are there in the Congress.

Shrimati Vimla Devi (Elura): Ten,

Shri Lal Bahadur Shastri: Anyhow,
I would like to mention this because
we have always been very ‘nuch
dubbed as rightists angd leltists, saying
that inside the Congress there are
rightists and leftists. I am glad that
the Communist Party has also both
rightists and leftists.

It has so happened that even the
speech of Shrimati Renu Chakravartty
has not found a place in the official
organ of the Communist Party.
Indeed, I must pay my tribute to
Shrimati Renu Chakravartty for the
courage she has shown in expressing
her views frankly.

Shri Tyagi: Why do they not join
our party?

Shri Indrajit Gupta: Not enough
attraction.

Shri U. M. Trivedi (Mandsaur):
Then there will be more leflists in
your party.

Shrimati Renu Chakravartty: 1
may inform the House that the entire
debate on the demands for grants
relating to the Ministry of Home
Affairs is going to come ia the official
organ of the Communist Party next
week.

Shri Lal Bahadur Shastri: It might
find a place there. But I happened
to be in Calcutta cither a day or two
before the hon. Member had delivered
her speech; or, probably, it was on
the szame day. To may surprise, I
found that her rpeech was reported
in all the papers of Calcutta except
the official organ of the Communist
Partv. 1 know she wili not refute It.

Shri Hem Barua: Are you sorry for
that?

Bhri Hari Vishnu Kamath: 3he is a
revisionist.
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Shri Lal Bahadur Shastri: The
leftist section has adopled an attitude
of hostility and non-cooperation to-
wards the rightist leadership, which
has now come into power, I am told, it
conspired to get the Swadhinata Press
sealed, removed party funds and
letters and made the task of the new

rightist leadership practically impos-
sible.

I am sorry that much concern has
been expressed in some of the Euro-
pean countries in regard to the deten-
tion of some members of the Com-
munist Party of India. I regret very
much that things have not been put
in the proper perspective before them.
1 am quite sure that if the correct pic-
ture is placed, there may not be such
a misconception among them about the
action taken by the Government of
India.

Shri Vasudevan Nair asked me if
some &.. on was taken against others
alsg under the Defence of India Rules.
Besides those who were detained for
political reasons 846 other  persons
were arrested and prosccuted under
the Defence of India Rules. Out of
these 846, 685 were procecded against
for wvarious types of offences which
impeded war.efforts. Ahout 100 per-
sons were arrested for hoarding and
black-marketing. In West Bengal
stringent action was taken sgainst ! 330

persons for profiteering uni.r the Es-

sentia] Commodities Act,

Shrimati Renu Chakravartty: Were
any detained?

Shri Lal Bahadur Shastri: I have
just now said—I cannot give the exaet
figures—that about 685 persons are be-
ing proceeded against in court—and
how many others have been detained.
I can assure the House that the State
Governments are quite clear in their
mingd that they will do everything pos-
sible to stop profiteering and try to
maintain the price line.
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Then comes the question of news-
papers. We have, as a matter of
princpie, been giving the utmost free-
dom to newspapers, We have not
stopped or prevented the publication
of any newspaper. However, in spite
of clear advice from us and even my
personal appeal to them, there have
been some cases in which some action
wag called for. The Standing Com-
mittee of the All-India Newspaper
Editors' Conference met me and I
told them that I shall greatly welceme
the appointment of a committee by
them and that Government will not
move in the matter at all against any
paper until it had consulted the Stand-
ing Committee of the All-India News-
paper Editors’ Conference and that
it that committee gave its advice or
agreed with us that action should he
taken, we will do so,

We have taken action in the case of
four papers so far and in all those
four cases the Standing Committee of
the All-India Newspaper Editors' Con-
ference fully concurred. In fact, when
Shri Chagla, our High Commis-
sioner in London, was here, he told
me that there was much criticism in
London in regard to the action taken
by us against these papers. When I
expained to him as to what our pro-
cedure is and specially told him that
the Government does not move in the
matter unless it has got the consent of
or has consulted the Standing Com-
mittee of the All-India Newspaper
Editors’ Conference, he was perfectly
satisfied. He said, “This 'matter is not
known at all in London”, namely,
that it is only the representatives of
the papers themselves who decided
that.

Shri Tyagi: Our publicity is always
poeor,

Shri Hari Vishnu Kamath; Were

the extracts examined by the Home
Ministry, or were they blindly ac-
cepted?

Shri Lal Bahadur Shastri: ] would
request Shri Kamath also to keep
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patience. 1 have got his point in
mind,

Shri C. K. Bhattacharyya: That is
not his virtue,

Shri Hari Vishnu Kamath: I do not
have to learn virtue from you. You
cannot teach virtue to me, You better
keep quiet,

Shri Lal Bahadur Shastri: Shri
Kamath specially referred to certain
extract which had appeared in papers
and against which action was taken.
He referred to something that had
appeared about Shrimati Indira Gandhi
Left to myself. | do not know whe-
ther that extract would have found a
place in the charges or the document
which was given to that paper; but
I must say, whether it wag actionable
or not, that jt did exhibit something
bad, or shall I say, it was indeed much
below the standard. 1 might say, it
was indecent to make a reference of
that kind, I am referring to this
matter purely on moral grounds and
on a point of etiguette or courtsies
which we have to observe in life. It is
a different matter whether legally it
was actionable or not, but ig it not de-
sirable or advisable for papers to main-
tain certain standards while making
reference to individuals? However, 1
might tell Shri Kamath that it is not
purely on the basig of that particular
ftem that action waz taken against
that paper.

May I, with your permission, Sir,
read out just a few extracts which had
appeared in that paper?

Shri Vishudevan Nair: Which is that
paper?

Shri Lal Bahadar Shastri; It is the
Organiser,

The headline itself was “The Story
of Tezpur.”

“The death brigade was the first
to run, The insistence on the 8th
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September line is a miserable sub-
terfuge to save one's face not the
face of the country. Poor Gandhiji
he should have been living at this
hour. In this land of ahimsa he
would have seen gold being given
preference for its capacity to ac-
quire more ang more effective ins-
truments of violence. The Govern-
ment is talking gloomily; it is los-
ing bravely It hag failed the peo-
ple badly.”

There is another paper which wrote
like this:—

“NEFA will soon be no more.
We will be pushed out of Ladakh
too ag and when the Chinese de-
cide because we are losing the un-
declared war between India and
China.” .

Shri D, C. Sharma (Gurdaspur):
Which is this other paper?

Shri La) Bahadur Shastri;: The hon.
Member knows that we have taken
action against four papers, namely,
Organiser, Hindustan, Panchjanya and
Current. [ am quoting some extracts
from those papers. I shall not take
more time. But may I, with your
permissicn, read out another three
or four lines? This paper says:—

“They . . . . . .
that is, the Government

“They seem to be more concern-
ed with their own socio-political
prestige and sclf-glorification than
with the fact of mass murders of
our illclad and il-equipped sol-
diers. If the politiciang do not
improve their ways, the possibility
of the Army and the realistic pat-
riotic elements taking over the
destiny of the nation jn their
hands cannot be ruled out.”

Shri Tyagi: It wag a good piece of
advice, I must say.
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Shri Lal Bahadur Shastri: It is an
open instigation for the Army to re-
volt. How could it he”

Shri Tvagi: No.

Shri Lal Bahadur Shastri: Yes, it is
said so. namely, that our Army re-
puted to be one of the finest in the
world is so angry. I do not want to
read out everything because we need
not repeat these t.hingsl if that paper
hag done it. I am exceedingly sorry
that this paper shoulg have written
this kingd of thing, It is an editorial
comment, It is not purely news; it is
the editorial in that paper,

So, hon. Members will sce. .

Shri Daji: The only action taken
was warning!

Shri La] Bahadur Shastri: Yes, in
regard to this paper, it is a different
matter, but in regard to other papers
only a warning was issued.

Shri U. M, Trivedi: Were there re-
presentations from the  Conmunist
Party to take action against these
papers?

Shri Daji: Of course, we would re-
present. Even now I will represent on
the floor of the House . . . (Interrup-
tion),

Shri U, M. Trivedi: Do represent.
Shri Daji: It is subversion.

Shri Lal Bahadur Shastri: There
has beep no such representation. As
I said, it wag on our own that we
took action against them, Ags the hon.
Member has said, in fact, we have
done nothing much except that we
have jssued warnings. I might also
add that we had asked the State Gov-
ernmentg to adopt the same policy if
they so desire, that is, to have a State
Press Advisory Committee, gnd if
they had to do anything in regard to
the paper, they might as well consult
the State Press Advisory Committees.
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This is what the Government have
done during the last few months and
1 would like to ask the House if what
we have done could be justified or
not, whether we have exceeded our
limit, whether we have gone beyond
a reasonable limit or we have exer-
cised restraint and made as balanced
an approach as was possible, But may
1, in this connection, mention with
your permission, Sir, as to how the
political parties in the Opposition have
fulfilled their obligations? It is un-
fortunate. I know that some of the
members of the communist party hold
entirely different views. But some-
times I am amazed to see what ap-
pears in their booklets or leaflets or
papers and sometimes what they sav
in their speeches. I was surprised to
get a booklet which is in Bengali—1
am sorry I am taking much time of
the House—and if I be permitted to
read a few lineg from it, it will indi-
cate as to how some of the mem-
bers of the communist party are think-
ing or functioning.

“The Central Governmeni pas-
sed the Defence of India Rules and
announced the emergency in a
very hasty manner and the Prime
Minister has hinted that the state
of emergency would continue for
at least five years, Arrests under
the Defence of India Rules and
Security Act have been started
simultaneously. Labourers, pea-
sants and other workers of demo-
cratic movements have been
thrown into prison and the public
opinion has been silenced. It has
become the chief effort of the
Government to arouse natlona-
lism by creating terror. On the
other hand, the State leaders are
shouting day in and day out in a
loud voice. Give bload, give
money, give gold. The radio sets
are blaring out in a high pitch
the dramas on national defence
performed by hired actors and the
All-India Radio of the Govern-
ment, the soul of the country, seems
to be suffering from delirium. The
life of the country is getting suffo-
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cated. Absolute military dictator-
ship in India at present is not pos-
sible because of democratic con-
sciousness of the people and the
strength of the movement. So,
attempts are being made for esta-
blishing a partial military rule by
keeping Shri Nehru in the fore-
front under the garb of demo-
cracy. Nevertheless, taking this
undefined border as a demarcated
one, China has been branded as
an aggressor and the maps of India
have been changed many times
and so also the borders . . "

Shrimati Renu Chakravartty: Which
is the paper?

Shri Lal Bahadur Shastri: Patrio-
tism is being roused today on the
question of undefined border ...

Shrimati Renu Chakravartiy: Let
me know what is the source. Is it
the publication of the West Bengal
organising committee or it is of the
Communist Party of India?

Shri Lal Bahadur Shastri: It js a
pamphlet called . . . (Interruptions).

Shri Indrajit Gupta: Is it published
by the Communist Party? I want to
know.

Shri La)] Bahadur Shastri: It is in
Bengali—some Katha. Its  English
translation could be: “People should
think over.”

Shrimati Renu Chakravartty: We
want to know whether it is a publi-
cation of the West Bengal organising
committee or is it of the Communist
Party of India? Otherwise, by having
it read out in our name, I think, you
are making an absolutely incorrect
statement,

Shri Lal Bahadur Shastri; I have
said in the very beginning that I did
not want to accuse or charge the hon.
Members or those who adopted th7
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official line. Before 1 started men-
tioning anything on this matter, I did
say, there are members of the Com-
munist Party who hold entirely diff-
erent views, But therp are others. . .
(Interruptions).

Dr. Ranen Sen: Is there any printed
line to the effect that it is by the
Communist Party of India? It iz not
a Communist Party publication.

Shri Tyagi: Which other party could
it be?

Shri Lal Bahadur Shastri: I am
merely saying, there can be no. ..
(Interruptions).

Shri Surendranath Dwivedy (Ken-
drapara): Has that been written by a
member of the Communist Party?
Has he been disowned by the Com-
munist Party that he is not a mem-
ber of the Communist Party?

Shri Lal Bahadur Shastri: The point
is, there are members in the Com-
munist Party who hold entirely diff-
erent viewsg from those who hold the
official line which has been adopted by
the Communist Party. Therefore, 1
have made a distinction between those
who hold the leftist views and those
who hold the . .. (Interruptions),

Dr. Ranen Sen: No section of the
Communist Party has ever published
anything like that in West Bengal.
We challenge it.

Shri Indrajit Gupta: In all fairness,
he should tel] us the name of either
the publisher or the author of this
paper., We want your protection Sir.

Shri Vasudevan Nair: We want your
protection.

Dr. Ranen Sen: Three or four days
ago I met the Chief Minister of West
Bengal and he never attributed such
things to any section of the Com-
munist Party. (Interruptions).

Mr. Speaker: Order, order.
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Shré Tyagi: The lady Member pro-
tests too much,

Shrimati Renu Chakravartty. We
would just want tp have the infor-
mation frem the hon, Home Minister.
We want to know who is the publisher
and if there 1s any author's name. We
want to know in which press it was
printed and al] that. Surely. we must
know all these things.

Shri Lal Bahadur Shastri: Well, I
shal] give the necessary details to the
hon. Member, 1 shall do it without
any reservation.

Shri Hem Barua: Please do,

Shri U. M Trivedi: We are also
interested to know.

Shri A. P. Jain: On a point of
order, Sir.

Mr. Speaker: What is the point of
order?

Shri A P. Jain (Tumkur): The point
of order ig this. If an hon. Member
reads an extract from any document,
any other Member of the House can
request the Speaker to ask the Mem-
ber to put the documer} on the Table
of the House, And I make the re-
quest that the document 'may be
placed on the Table of the House.

Mr. Speaker: Yes.

Shri Daji: Thank you very much.

Shri Tyagi: On security grounds, it
may not be done, Sir. (Interruptions).

Mr. Speaker: There can be demand,
if the extracts are read, that the
whole document be placed on the
Table of the House and that demand
is justified. If it is now being denied
that no member of the Communist
Party, whether rightist or leftist, has
issued this, the hon, Minister must
have satisfied himself or he should—
as he had said—satisfy himself” that
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he believes or has reason to believe
that the author is a communist. At
least that much he must satisfy him-
self.

Shri A, P. Jain: Will it be placed
on the Table of the House?

Shri Lal Bahadur Shastri; In fact, 1
would sav. I am sorry I have made
some Members angry ., | (Interrup-
tions).

Shri Vasudevan Nair: He is a res-
ponsible Minister,

Shri Lal Bahadur Shastri: I have
never said that I ghall not give the
necessary information. [ have never
said that, Of course as Shrimati Renu
Chakravartty is very kind to me, I
thought I shall take her into .con-
fidence,

Shri Tyagi: | never knew that!

Mr, Speaker: Mr. Tyagi gets 30 soon
Jjealoug of other persons.

Shri La] Bahadur Shastri: While re-
ferring to political parties, may I say
a worgd about the Jan Sangh. I might
say, of course, it is my unfortunate
duty to point out tp each and every-
one of them. In spite of protestations,
the Jan Sangh hag not been very
straight, Whenever they have got an
opportunity, they have tried to exploi:
the present situation. 1 have seen
some of the speeches made by the
workers and the leaders of the Jan
Sangh. They have been highly com-
munal and highly provocative in the
criticisms of the Government, ot
course, they are certainly entitled to
launch the severest possible criticism
against the Government and its poli-
cies, but at least adequate care is tu
be taken to see that it does not go
against the national interest. Un-
fortunately. ...

Shri U. M. Trivedi: Would you be
able to cite an example of saying
something against the national inter-
ests?

Shri Tyagi: Have patience.
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Shri U, M. Trivedi: I admit that
strong criticism is levelled by us
against the Congress Government, but
1 would like to know whether any-
thing has been stated against the
national jnterests.

Shri Tyagi: Please wait, You will
have it. (Interruptions).

Shri R. 8, Pandey: Let me hear the:
Home Minister.

Shri D. C. Sharma: My hon. friend
is the master of the House?

Shri Lal Bahadur Shastri: I am
sorry that again Shri U, M, Trivedi is
interrupting. Otherwise, I had no
mind, and I wanted to save the time
of the House also, But I would just
read out two lines to show the kind
of speeches made:

"qEAA AW WTTT F Ad AgY
g1 67 | AgE AT 97 g1w e &
g o7 FT WG WO HC @I E |
I aifey f g WY A W @
THAEA, THY "EgrHar 7 1
An Hon Member: Who has said it?
Shri Lal Bahadur Shastri: My hon.

friend need not ask me to glve names
etc.

Shri U. M. Trivedi: The House is
interested to know.

. Bhri Lal Bahadur Shastri: This is
the trend of speeches I ghal] not quote
other extracts, because the language
used is. .

ot o Ho fodd : wiveam &
O & A FAr 2 A e &
TESATT ¥ A w77 7

st ®w aggy mew : afEEE
& qEATTT FgT GG WTAGT ! qg A
fergeam™ & w@ewAl &1 qAE |

1 shall not read out the other extracts.
The language used is terrible, And I
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do not want to vitiate the atmosphere
of this House by reading out those
extracts .

Shri Daji: But still you are doing
it by reading out the extracts.

Shri Laj Bahadur Shastri: May I
also add that the recent exhibition
held in Lucknow has pained me im-
mensely? It ig true that the exhibi-
tion was held not directly by the Jan
‘Sangh; others were also parties 1o il

Shri Tyagi: Our Purty Minisleis
were alsp there,

Dr. Ranen Ben: A Congress Minis-
ter was a party to it

Shri Lal Bahadur Shastri: I am not
denying it. I said that members of
other parties were also there.

Shri Vasudevan Nair: That is the
whole trouble of this Government.

Shri Lal Bahadur Shastri: But, un-
fortunately, mv grouse is this. Of
course, they have their own version.
‘When this exhibition was organised,
there was no intention, or at least no
one knew among those who participa-
ted in that exhibition, that there would
be another small pavilion opened by
the name of Ma Ki Pukar in that in-
dustrial exhibition, and the gther smal-
ler pavilion was put up afterwards, I
have seen some of the pictures. The
pictures which were shown there in
that exhibition, I can only say, were
shocking. In fact, I am not generally
inclined to take action, but if I had my
way, I would have taken very severc
action against the real organisers of
that exhibition, because the point is
not that the pavilion related to certain
matters about the Prime Minister etc.—
that is a different matter; of course,
that is also very importani—but yet
what was shown there was to com-
pletely demoralise our nation and com-
pletely impede our war cfforts.
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Shri U. M. Trivedi: May 1 make
Oone request to you? I have not per-
sonally known any of those things;
and perhaps this House also does
not know what it was So, will the
hon. Minister kindly place on the
Table of the House the contents of
the document to which he is refer-
ring? Will that document be kindly
placed on the Table of the House
so that we may know whether there
was anything in that Ma ki Pukar
pavilion which could call for that
eriticism?

Shri Lal Bahadur Shastri: Well,
anyhow, the hon Member is the
leader of the Jan Sangh; he can as
well ask the members of his party
to show him some of those pictures
which they must have got with
them.

Shri U. M. Trivedi: That will be
begging the question, because I do
not know whether my party has
done it.

Shri Lal Bahadur Shastri: I am
not expected to place all the photo-
graphs and pictures here. I think
that the hon, Member can see them
whenever he wants.

Shri A, P. Jain: Everybody is
denying the parenthood of this exhi-
bition. May I know who owns it?

Shri Lal Bahadur Shastri: There
are many sitting here who have seen
it.

Shri Tyagi: Does the hon. Home
Minister realise that his own party
Ministers were flirting about these
Jan Sanghis with regard to thi; ex-
hibition?

Shri Lal Bahadur Shastri: A: I
said, they have their own explana-
tion, but if what Shri Tyagi says is
correct, naturally, wc must feel
very gorry for them.

I have only one thing to tell
Mr, Kamath also, that one of the
Memberg of his party, while making
a speech said that both the Prime
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Minister and the Home  Minister

should be shot dead.
Shri Hari Vishnu Kamath: Who suid

that? On a point of order, Sir....
{ Laughter). It is not a matter for
laughter. It is a serious charge

which the Home Minister has made.
I can also make anonymous charges
against the Members of the Congress
Party. Let him tell us the name of
the member of the party, when he
said it and where he said it, so that
we cap check it up, Otherwise, we
can go on flinging charges against
the members of the Congress
Benches. For instance, I can tell him
that one of the Congress Members
has said that all the Opposition
parties should be destroyed in this
country, and no Opposition party
should be allowed to live in the coun-
iry, there are members who have said
that no Opposition party should
live in this country, and all Opposi-
tion parties should be destroyed:
they have said that, and 1 have

heard it; and suppose I say that,
wil] not the hon. Minister ask for
the name and place ete.... .. (Inter-
ruptions).

Mr, Speaker: Order: The
hon. Member may resume his seat

Shri Hari Vishnu Kamath: Sup-
pose I say that one of them  has
said;

T Tg T A AT FT AT F &
EAER |

Shri Hem Barua: It is a very se-
rious charge.

Shri Hari Vishou Kamath: Let us
not bandy charges like this. It is a
two-edged weapon. T can fling the
charge in his face too.

Shri Surendranath Dwivedy: You
will realise, Sir, that thig is a charge
made against g member of the party.
The party does mot advocate any
vi_olcnce at all in its political acti-
vities. This is a serious charge. If
the Home Minister proves thls, we
shall join with him in seeing that
the person who males such state-
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but whoever may be the person, the
party also will take action against
him, /The Home Minister must
come forward to tell us and the
House who the person concerned is
who has made that statement. (In-
terruptions) .

Mr. Speaker: The Home Minister
is giving chances to all Opposition
parties to unite together, because
he is offending one after the other.

Shri Surendranath Dwivedy: He
is in that fortunate position.

Mr. Speaker: I am coming to that.
But I hope that in regarg to all
these statements that he makes, he
does so after making himself sure....

Shri Nath Pai: He must make us
sure. What is the use of his making
himself sure?

Shri Hari Vishou Kamath: He is
disrupting and destroying the na-
tional unity,

Shri Hem Barua: He must satisfy
us. (Interruptions).

Shri Harl Vishnu Kamath: When
he makes these charges, he should
satisty us also.

Shri Hem Barua: He should satisfy
us also because if he can name that
man, action is going to be taken
against the man

Mr. Speaker: It is very regrettable
that before they have heard me,
hon. Members draw their own con-
clusions, I have not finished the
sentence yet.

Shri Nath Pai: That sentence was
complete.

Mr. Speaker: I was just going to
say what I had in my mind, when
these charges were made. I had not
completed the sentence.

Shri Nath Pal: We thought that the
sentence had been completed.

Shri Hem Barua: We thought that
vou had completed it.
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Mr, Speaker: May I be alloweq to
continue now or not?

Shri Hem Barua: We thought that
you had completed that sentence.

Mr. Speaker: Of course, I do ex-
pect that the hon. Minister has made
himself sur:, because it iz expected
not only of the Homg Minister,—in
fact, more so of the Home Minister,—
but of every Member that in regard
to whatever he says here on the
floor of this House, he makes him-
self sure and that he has grounds to
believe that such and such a thing
has happened. Every time any re-
ference hag been made to any party,
each one of them has demandeqd that
proof must be provided. They deny
all those things. So, he must either
lay those documents or whatever
proof there is on the Table of the
House, or he must satisfy them, be-
cause it is being denied openly here
every time he makes charges against
any party. Therefore, something
must be done to satisfy them, that
really the Home Minister has got
that information upon which he can
rely and any honourable and reason-
able man would have reasons to be-
lieve that such charges are there.

Shri Lal Bahadur Shastri: I am
sorry: I thought that because Shri
Kamath believeg; in peace he would
not take this attitude. But he has
become so angry.

Shri Hari Vishnu Kamath: You
provoked me.

Shri Lal Bahadwr Shastri: But may
I say that all kinds of charges are
levelled against the Government,
against the Ministers? I do not know
how far hon. Memberg of the Oppo-
gition assure themselvey before
making these charges. But I do not
plead..... (Interruptions) .

SBome Hon. Members rose—

Shri Hem Barua: You are gide-
tracking the issue,
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Mr. Speaker: |

may be
chance,

given a

Shri Surendranath Dwivedy: Is it
fair for the Home Minister to take
shelter under this that because vague
charges are made by Opposition mem-
bers, he will also go on making such
charges?

Shri Lal Bahadur Shastri: I did
not say that In fact, I was going
to add a clause, but the hon. Mem-
bers would not listen to me. Hon.
Members might make any criticism
and level any charges they like. T
have no objection to that But in re-
gard to thig matter, I am speaking
with a full sense of responsibility.

Shri Surendranath Dwivedy: We
also say that. Therefore, I am throw-
ing a challenge to him.

Shri Lal Bahadur Shastri: As you
have said I shall try to satisfy the
hon. Méembers in regard to this mat-
ter to which I have just now refer-
red. But why should the hon. Mem-
bers get so much upset? There are
workers. Shri Kamath may not say
that, Shri Nath Pai might not say
that, Shri Hem Barua may not say
that and Shri Dwivedy may not say
that, But then there may be other
waorkers who indulge in all kinds of
speeches. . ..

Shri Nath Pai: They shall not be-
long to our Party.

Shri Surendramath Dwivedy: If
they had done that, that would be
wrong. We would also admit it
Knowing full well that the statement
if it has been made, was made by
some irresponsible person,—I do not
know—knowing full well that he is
not a person who should be taken
very seriously, according to his state-
ment, can he make that charge against
the Party? 1 ask: is it fair?

Shri Hem Barua: An omnibus
charge is hurleg %t owr Partr.
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Shri Hari Vishnu Kamath: Op ,
point of order. The Hom, Minister
has been good enough to level charges
against lay member of my party.
That means he knows who the per-
son is though he has not disclosed
the name. I spoke in the House dur-
ing the course of the debate, I had
talked of corruption. Suppose I had
said that the Home Minister or the
Law Minister or the Works Minister
or the Education Minister was guilty
of corruption, you would have hauled
me over the coals, and rightly so.

Mr. Speaker: Surely,

Shri Hari Vishnu Kamath: He has
mentioned that a member of our
Party has made a speach or issued a
statement. Am 1 not in order to re-
quest you to come to my rescue?

Mr. Speaker: 1 was waiting for the
hon. Minister to finish that,

Shri Hari Vishnu Kamath: Other-
wise, let him gracefully withdraw it

Shri Lal Bahadur Shastri: In the
very beginning, 1 told Shri Kamath
that one of the members o his party
had made thiz kind of statement. I
stick to that,

Mr. Speaker: I do not know what
Waz pone on record. But I under-
stood that it was a direct reference to
Shri Kamath., What does the record
show?. T am sorry I misunderstood
i

An Hon. Member: The reference
was nnt to Shri Kamath,

Shrimati Renu Chakravartty: He
did not refer to Shri Kamath.

May T make a submission? The hon,
Home Minister usually make: charges
on the basis of some police or intel-
ligence reports, whatever he may
have. On many occasions we  have
represenied 1o him ang told him that
even in some of our cases, these in-
telligence reports are absolutely in-
correct. In the meeting itself, they
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put a different interpretation and print
words which hag never been used. On
the basis of such reports, he brings
forward charges, I know the PSP
will never speak in favour of the
Communists. But I say that this is a
matter of civil liberties and these
charges should not be made in this
manner,

Mr. Speaker: I have already told
the Home Minister that he is uniting
all Opposition Parties

Shrimati Renun Chakravartty: They
will never unite,

Shri Hem Barua: The Prime Minis-
ter told ug at our meeting with him
that there is nothing against the PSP.
He told me and Shri Kamath that there
is nothing against our Party, O, top
of that here is the Home Minister com-
ing with some undefineq charges. He
cannot say who is the man, where he
said ang when he said like this. He is
simply hurling an omnibus charge,

Mr. Speaker: He has said that he
wil] satisfy the Members,

Shri Bhagwat Jha Azad (Bhagalpur)
This was being said by their party. In
different parts of our State, meetings
have been called by officials of the
party, and they have said these things
there. ... (Interruptions). '

Shri Surendranath Dwivedy: Your
people have said worse things. ... ..
(Interruptions),

Shri Bhagwat Jha Azad: You do
not allow me to speak....
(Interruptions).

ot aviE ®r (FuFAr) o gETn
sia # Fradr Frafadt 1 g & azgw
= & 97 ozt v gA fams ey
A

Mr, Speaker: The hon. Member
must resume his seat.

The hon. Home Minister has junt‘
said that he will be prepared to satisfy
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those Members about the charges he
bad made, If after seeing the Home
Minister and having talked with him,
there is something that the Members
want to bring to my notice, namely,
that there was no basis in that charge,
certainly 1 will see to that.

Shri Hem Barua: On a point of or-
der. May 1 request you to give your
ruling on one point? The Home Minis.
ter or any Minister, unless and until
he hag the documents and the facts be-
fore him, and when challenged, is
ready to hurl them at the face of the
Members who challenge, or places
them on the Table of the House, must
not be allowed to make vague charges
against the party or against an indi-
vidual

Shri Surendranath Dwivedy: It is
not a question only of satisfying us.

Shri Hem Barua: It is not a question
of satisfying us in his chamber and all

that.

Mr. Speaker: It applies to everyone,
not only to every Member but to the
Ministers, particularly the Home
Minister.

Shri Ilem Barua: It appliegs to all
Members also, But while you pare
very strict with Members on that,
‘t is not so with the Ministers.
There are occasions when we critie-
ise somebody but it is challenged on
the ground—very rightly-—that the
member is not here and we do not
have the right to criticise him. We
being very loyal to you submit to
your ruling. But there  are
Mini-ters Who under the cover of
power—so-called pewer—hur!l  omni-
bus charges against us. T am very
sorry to say that they get some
encouragemeny from you....(Inter-
ruptions) .

Mr. Speaker: Order, order. 1
make no distinction, This applies to
every Member. I have told the
Home Minister also that the same
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principles apply to him, that he
must make himself certain that he
hos satisfied himself first before he
makes whatever charges he is going
to make. 1 warn a member when
he makes a statement here whether
he has made himself sure that there
are reasonable grounds for believ-
ing like that. A Member, more parti-
cularly a Minister, should not make
any allegation unless he ig sure
about it. And when it is challenged,
certainly, as I have said before, I
wiil go into the question whether
those charges that have been made
are made on the basis of any evid-
ence or not, Certainly I will see
that also. I do not say that different
principles are applied or would ever
be applied, whether he be a private
Member or a Minister. Rather we
expect that Ministers would be more
responsible  in that respect and
would not make any charges unless
they have evidence to convince any
reasonable map about the veracity
of those charges,

Shri U. M. Trivedl: The hon
Minister hag started, no doubt, to
make such allegations against the
various parties in a subtle manner.
The difficulty is that in making those
allegations, he picks out some per-
sons, responsible or irresponsible, ac-
cording to him probably responsible
But we are not in the know of the
affairs. Therefore, would it not be
meet and proper for him to give the
names of such persons whom  we
may be able to tackle on party lines
or in respect of whom we may be
able to catisfv ourselves whether or
not these thinz: occur. T say this
because some of our parties do not
believe what the hon, Home Minis-
ter hag referred to in regard to that
matter, At no time has the party
saiq such a thing.

Shri Surendranath Dwivedy:
Whenever charges are made in the
House, the person concerned, be he a
Minister or a Member, should place
the documents on the Table of the



7247 Demands

House so that the House is patisfied
that the charges made are quite cor-
rect. He should prove them here,
Otherwise, if he has no proof—it is
not a question of privately satisfying
some of us; but the House must be
satisfred that the Minister hag in his
possession  facts for the statement
which he iz making—if he has no
proof, he must withdraw it He has
not the facts before him. Therefore,
the statement must be withdrawn.

14 hrs,

Mr. Speaker: Order order. It was
impliedly chargeq that I was not ap-
plying the same principles, but I ra-
ther feel that the Members are not
applying a uniform principle. The
other day I had asked a Member,
when he had made a speech, that he
should give me any evidence that he
had, or any enquiry that he might
have made, for making those charges
ang here there were hon. Members
who said that this House would then
be a House which would hold in-
guisitive enquiries about these things,
and this should not be done There
were objections taken with all those
Members here who are now taking
exception to this. Ewven then T told
the hon. Minister as well ag the Mem-
bzr that they should send me their
statements in support of those alle-
gations as well as against them.
Here too I am saving, repeating the
same  thing, that really T would
satisfy myself first, see whether the
Minister had justification. T would
ask him to show that evidence, be-
cause it is the Home Ministry and it
might not be ndvisable to ask him to
lay all the testimony or all the docu-
ments or all the papers or the letters
that he might have but he has to
convinee,

The other request that hag been
made by Shri Trivedi ig very reason-
ahle. The hon. Minister has to satisfy
the House this much. the name of the
Member whom he has in mind who
has written this thing or made such
a speech or is the author of some
book, must be disclosed to that party
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so that party may have a chance
either to deny that member belongs
to that party—at least this much the
parly is entitleg to quite rightly—or
to dissociate itself from that member
or individual or group, whoever it
might be, because here it is now be-
ing claimed that those persons on
whom the Home, Minister is laying
rharges do not belong to those res-
peclive parties. Perhaps the person
who might have made that might be
irresponsible and might not belong
to that party at all. At least this
much has to be made clear.

Shrl Harl Vishnu Kamath: By
your leave, on a cognate point of
order., We are grateful to you for
vour guidance, illuminating guidance.

=t fafar fow - weww W, o
AT T w41 o1 e @ fafarer =Y
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Shri Hari Vishnu Kamath: We are
lnbouring under a handicap. You are
voery wise, and in your mellow wis-
dom and ripe judgment you have
given us good guidance. He has
made a charge against a member of
my party, and later on you have said
vunt will make en enquiry. We do not
wirh to burden you with an enquiry.
With so many burdens you already
carry, we do not wish to put this ad-
ditional burden on your shoulders.
But the point is, the press will carry
it today, and the damage will be
done.

The other day you said rightly that
a Member should not level charges
without having reliable evidence The
other day when I spoke about cor-
ruption, I toock hold of a portion of
Shri Khanna's letter and read it out.
That was enough for me, and Shri
Khanna has himself admitted it on be-
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half of the whole Government. When
1 spoke about the Cabinet Secretary,
I had the Prime Minister's letter. ...

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: We do
not want an enquiry now, Let him
tell us the name of the person who
said this, where he said it and when.
"That is all. Then we wil] see to it
We will not burden you at all, we as-
sure you This is very bad, and a great
handicap for us. The press will carty
it tonight.

Mr. Speaker: Order, order, The
hon. Minister might be allowed to
proceed. I will look further into it
ard see if any further action is cal-
led for. 1 will see what else can be
doue.

Shri Hari Vishnu Kamath: You may
ask the press not to carry it

Shri Lal Bahadur Shastri: [ am very
sorry | have disturbed the equanimity
of the hon. Members of the Praja
Socialist Party, but if Shri Dwivedy
will be willing to talk to me—I do
rot know whether he woulgq like to
tolk to me again. ...

Shri Surendranath Dwivedy: 1 will
meet you.

Shri Hem Barua: On g point of
order, Sir, Here is a very serious
churge made gainst a member of our
party. The charge is thig that he is
guing to shoot down the Prime Minis-
ter and the Home Minister. This is a
very serious allegation made against
a party. Possibly it is a baseless charge,
Wihalever that might be, our argu-
ment is this. If the Home Minister is
not in possession of any facts and
documentg to satisfy us right now,
this must be expunged from the pro-
ceedings, because this is a very serious
charge against the party. (Interrup-
tiom) .

Mr. Speaker: It is wvery unfortu-
nate that even the decision comes
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frum other quarters when I am the
person who should decide it.

Shri Hem Barua: ] am only re-
nuesting you, Sir.

Mr. Speaker: I am not referting
to him, but some other Member who
spoke,

When the Minister says that he
will have a talk with the leader of
the party and tell him all the facts
that he has, is it not proper to wult
for that wopportunity?

Sume Hon. Members: No.

Mr. Speaker: There is no point of
order then in what Shri Hem Barua
has said. Nothing has been violated.

Shri Indrajit Gupta: They should
have talked to the leader of the party
before bringing it up on the floor of
the House.

Mr. Speaker: Now that it has been
challenged, he has invited Shri
Dwivedy, and if after that talk Shri
Dwivedy comes,to me and says that
that is not enough, we will see whe-
ther it is to be taken up. I think we
should allow the hon. Minister to pro-
ceed calmly,

Shri Lal Bahadur Shastri: I shall do
50, but my only regret is that I have
taken time over it. 1 do not know
how much I have done it, and how
much the Members of the Opposition
have done it. But I wanted to say
somcthing about the Swatantra Party
also.

In all sincerity I apologise to ihe
hon. Members of the Opposition f I
have hurt their feelings.

Shri Hem Barua: You have suffi-
ciently hurt.

Shri Lal Bahadur Shastri: It was
far from my mind, but if political
parties are not willing to accept cer-
tain failings of their co-workers and
colleagues, 1 am. In the Congress
there may be many who may not be
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actually speaking in accordance with
the....

Shri Surendranath Dwivedy: Agrain,
I may respectfully submit that it is
not the question. We do not know.
How do you say we are unwilling to
take action?

Shri Lal Bahadur Shastri: You are
not even prepared to listen to me.
The point is: if the hon. Member gets
so much upset....

Dr. Ranen Sen (Calcutta East): The
whole thing is spurious.

Shri Lal Bahadur Shastri: Not at all.
I have got information with me. [t
is true I cannot place all that material
on the Table of the House because
some of it is absolutely secret. I can-
not place it on the Table of the House.

Shri Hem Barua: If it is absolutely
secret, he should not have made any
mention of that Now he goes
against vour ruling.

Shrimati Renu Chakravartty: Half 1s
bieng stated, half is nol being stated.
All sorts of wild allegations are being
made. We would like to know speci-
fically who has done it, who has
printed it. We are not told, and na-
turally it leaves the parties open to all
sorts of doubts.

Mr. Speaker: Hon Members do know
that there might be reports, where
it may not be possible to disclose the
whole of them in the public interest.
That must be agreed to. So far as the
poriions that are being dkclosed are
concerned, I can only say the hon.
Minister has assured the Members that
they can meet him, the leaders of the
groups can first satisfy themselves.

An Hon. Member: What about the
House?

Mr. Speaker: One demand is very
reasonable that at least the parties
should know whether the members
against whom those charges have l:een
made really belong to those parties.

29 (Ai) LSD—5.
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Shri P. K. Ghosh (Ranchi East):
Pending that meeting, this portion
should be expunged.

Mr. Speaker: No, no. That is not
possible.  We cannot do that.

Shri Hem Barua: It is a very seri-
ous charge, of shooting down the
Prime Minister and the Home Minis-
ter. That is the last thing we will do,
I tell you, Sir. We will never do that.
If any member of the party said
like that, he will be expelled, he will
be kicked out of the party.

Shri Bhagwat Jha Azad: Depends
on his outlook and temper, because
vou also show temper to him.

Shri Tyagi: The hon. Member says
he would be the last man to do it
(Interruptions).

Shri Hem Barua: You fail to under-
stand English. I said we would be
the last man to do such a thing.

Shri Bhagwat Jha Azad: You are
not the only professor of English.
You must know manners to speak in
the Lok Sabha.

Mr. Speaker: I hope the hon. Mem-
bers will have the patience to hear
the hon. Minister,

off aver w3 qAT SEa g R
T OF 6 A @1 EY a9 W1 gE
waeg wt #g wivwe 2 v ag wsr @Y
F Ig% faars a9 W% IR ara
¥AF?

Shri Bhagwat Jha Azad: We are also
Members of this House. We can keep
patient, but how long can we? At
least you must give this ruling that
they cannot go on like this.

Mr. Speaker: Hon. Members must
resume their seats. That is not the
way. Sometimes the Chair might re-
quire the help of other Members. But
if it is capable of managing the affairs,
they should not do anything. I think
if the hon. Members keep silent, the
House can be managed very easily;
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when they interrupt they make my
task more difficult .-and they do not
help me at that moment. Now that
we have had enough of it, the hon.
Minister might be allowed to proceed
further and finish his speech soon.

Shri Lal Bahadur Shastri: 1 am
sorry; I did not want to refer to that
matter again at all. While I said une
sentence in regard to that particular
statement of a member of the PSP,
the hon. Members did not allow me to
add two or three sentences morc which
I wanted to. (An Hon. Member: Do so
now). I wished to explain to them
that if they heard perhaps one or two
sentences more, they would not have
been so much upset.

Shri Hem Baruna: One sentence was
sufficient . . . (Interruptions).

Shri Lal Bahadur Shastri: Now, I
shall go to the other point. This
House took a long time in discussing
the question of corruption. Shri
Kamath was good enough to make a
vehement speech on this matter. In
fact I have no objection to the criti-
cisms he made because it is true that
there is corruption in the country and
we have to fight this evil with all our
strength. Without taking much the
time of the House, I wanted to say a
word about him but he may get again
angry and I do not want to do it.

Shri Hari Vishnu Kamath: I do not
get angry with truth. But if there is
only untruth, who will not get angry?

Shri Lal Bahadur Shastri: The only
thing that hurt me about Shri Kamath
—he had full liberty to raise the
question of corruption among the
higher levels, officers, ministers, efc.;
I have no objection to that—is this: I
regrel very much that he compared
the present days with the British days.
This is onc thing which somehow
pains me much to look behind and
give compliments to what happened
during the British days. I do not
know whether it raises the prestige of
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our country or it raises the prestige nf
any one of our citizens.

Shri Hem Barua: Facts are to be
stated . . . (Interruptions),
Shri Hari Vishnu Kamath: We

fought the British Imperialism and
their policies but here I referred to
administration per se,

Shri Lal Bahadur Shastri: Any how,
Shri Kamath may be angry and he
will get more angry with me and so I
shall not refer to him. I shall not alsc
now refer to the wonderful remedies
he suggested—flogging of those who
indulge in corruption or in adultera-
tion. I can only say that I cannot
forget the day when I was in jail
myself and a person was flogged just
in front of my barrack; I thought I
should see because I had never seen
flogging but it became impossible for
me to stand there for a moment and
I shifted from that place to another
corner of the barrack. I still remem-
ber it and the sound of flogging still
dins into my ears. I cannot conceive
of a more unkind and cruel method of
punishing.

Shri Hari Vishnu Kamath: The
Prime Minister said he would hang
them. So you had better hang them.

Shri Lal Bahadur Shasiri: If the
person deserves to be hanged, if he is
condemned to death by a court of law,
death is much less painful; the exe-
cution is much less painful than
flogging.

Shri Hem Barua: Why not accept
that, then?

Shri Lal Bahadur Shastri: If he is
found guilty, by all means hang him.

To suggest thalt this is an ideal
remedy or one of the best remedies
which he could think of.... (inter-

ruptions).

Shri Hem Barua: He does not want
the innocent to be flogged.
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Shri Ram Sewak Yadav: Repri-

mand will do!

Shri Lal Bahadur Shastri: I may
say that we have our organisation—
the Special Police Establishment. The
SPE and the vigilance division have
in the last five years brought about
42,000 Government servants to book;
about 2,000 of them are gazetted
officers. I do not want to give further
details except to say that five or six
thousand have been dismissed, retired
or reduced in rank. Others have
also been punished. 1 do not want to
compliment my own department but
1 was myselfl surprised to see a com-
ment of a daily newspaper which said
that this organisation, “the SPE, has
already acquired a measure of repu-
tation as an effective and vigorous
agency for checking corruption and
that, although its operations have
been limited because of the smal!
size of the staff. there is little doubt
about the quality of its performancc.
It suggests that in fighting corruption.
the State Governments can follow
profitably the example of the SPE
which is gradually developing as a
terror to the corrupt emplovees af
the Union Government",

1 like that four things should be
done to tackle the cases of corruption
effectively. The SPE should, as far
as possible, be given a free hand to
deal with cases of corruption. We
have given powers, whereby the SPE
decals with cascs directly. Still
greater freedom is called for. Second-
ly, the SPE should have more direct
control over the vigilance sections of
the different Ministries; they should
have powers to supervise their work
and ask for speial reports in certain
cases, The State Governments—it is
for them to accept it or not—should
also have an organisation of the SPE
type. If it is to function effectively
and efficiently, it should be given the
fullest autonomy in jts working and
any intervention either on the part of
the Minister or the Chief Minister
should be made only if he finds from
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the reord that there is grave mis-
carriage of justice. It is essential. 1
have seen its working and we have
given a considerable amount of free-
dom to the SPE here in the Centre
and the result is that they have dealt
with so many important cases of
fraud, embezzlement and they have
heen quite successful. My practice is
that except for seeing their reports
which come every month or the
speclal reports, I do not as a matter
of rule or policy, interfere or even
give any advice to them. This free-
dom has undoubtedly strengthened
the hands of the SPE. T would like
to tell the House that we propose to
set up a Central Investigation Bureau.
We have been processing this matter
and we have now reached a stage
when  this  organisation wil] start
functioning. In fact, the Bureau will
start working from today. I have
consulted the Chief Ministers of States
and have told them that this organi-
sation, the Central Investigation
Bureau would always be willing in any-
way to help in co-ordinating the work
of the States and the Cemtre. What
role it would play vis-a-vis the States
will have to be considered carefully
und action taken only in consultation
with the State Governments. As I
said, I do not want that the work of
this Bureau should be delayed. In
so far as the Central Government is
concerned, we have decided to set it
up immediately, and, as I said, it has
come into existence today.

There is also the Santhanam Com-
mittee. As the House is aware, this
committee is composed only of Mem-
bers of Parliament. I have no time
and so I shall not go into some of the
important recommendations they have
made, but I would only refer to one
recommendation they have made just
now. Their proposal is that a Vigi-
lance Commission should be set up.
In fact, there are vigilance organisa-
tions in different ministries, but they
have suggested that there should be a
Vigilance Commission, a much high-
powered body, to deal with all
matters pertaining to corruption in
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different ministries, etc. I am not
quite sure as to what the scope of
this Commission would be, but any-
how, this is an important proposai
which has come from the Santhanam
Committee, which will naturally re-
ceive our fullest consideration.

There was another matter. Shri
Kamath expressed apprehensions that
some allegations against certain
ministers arising out of some entries
in the books of a Calcutta firm might
be suppressed. There is no question
of any suppression. The Prime
Minister, as the House knows, has al-
ready stated that if there are concrete
allegations against any Ministers he
would always be prepared to look into
them. In so far as this particular
matter is concerned, the Prime
Minister has already decided to refer
all the material available with him to
the Attorney-General, Shri Daphtary,
for his advice. It will thus be seen
that there is no question of any
charges being lightly brushed aside.

Shri Surendranath Dwivedy: Am [
to understand that the Central Intelli-
gence Department from which the
Prime Minister has asked for a report
has already submitted the report to
the Prime Minister in this case?

Shri Lal Bahadur Shastri: They
have not submitted their report, but
they are seized of the matter. But
before that,—as to how to process this
case further—the Pirme Minister
thought it best to refer the matter to
the Attorney-General, who is a com-
pletely independent person and holds
a high assignment. So, the Prime
Minister thought it best to refer the
matter to him, and I would again beg
of the hon Members that these matters
should be allowed to be looked into
carefully and there should be no
doubt in the minds of hon. Members
that Government will like to white-
wash or suppress the matter in any-
way.

I think I shall have to give up al-
most all the other points because it is
already 2:20.
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Shri Hari Vishnu Kamath: I would
request you also to sit a little longer.
We would like to hear him. He is
very interesting now.

Shri Nath Pai: We would like to
hear him.

Mr. Speaker: Perhaps he wants an
assurane that he would be allowed to
go on without interruptions.

Shri Hari Vishnu Kamath: Yes.

Shri U. M. Trivedi: All his abusecs
have been exhausted.

Shri Hari Vishnu Kamath; He is un
quite the right lines now.

Shri Lal Bahadur Shastri: They
have given me a good lesson and so
I shall be careful! 1 shall try to finish
as carly as possible. About the ser-
vices, I have not to say much, but I
have seen the difference in the ad-
ministrators for sometime, and I do
find that there has been or perhaps
there might always be a difference in
the approach of the services and of
the representatives of the people.
The services are naturally not so
mindful of the public as perhaps they
do not derive their strength from the
people, whereas the representatives
of the people get all the strength
from the people themselves. It is
undoubtedly of the highest import-
ance that the servies should not only
implement Government’s policies and
orders in letter but also in spirit. 1
know there is a change to be noticed
but much more has yet to be achiev-
ed. There should be greater con-
tact between the officers and the
people. 1 hope my colleague Shri
S. K. Dey will not mind it when 1
refer to the Block Development Offi-
cers. The Block Development Offi-
cers are those who are sent to a block
to work amongst the people living
in the area. They are expected in a
way to completely identify them-
selves with the people in that area.
But unfortunately sometimes it so
happens that the Block Development
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Officers almost function in a depart-
mental way and the result is that
they are not able to do that amount
of work which they could have done
in case they functioned or behaved in
a different manner, In fact, in the
district administration, it is the Col-
lector who is the kingpin of that
arca and if he is an officer of sympathy
and understanding, he would bring
about a considerable change in the
whole administration.

An Hon. Member: What about the
Panchayat Raj?

Shri Lal Bahadur Shastri; I always
feel that it aepends so much on how
the district magistrate functions in a
district. T shall not take time, but I
shall refer to one point. Shri U. M.
Trivedi suggested that all those em-
ployees, al]l those Government ser-
vants who worked during the British
days....

Shri U. M. Trivedi: I said police
officers. I never saild Government
servants,

Shri Lal Bahadur Shastri: I am
sorry. I withdraw it. But I have at
least some soft corner for the police-
men because they are also in my
charge,

Shri 1. M. Trivedi: You have
There is no doubt about it.

Shrimati Renu Chakravartty: I had
mentioned Whitley Councils.  The
Whitley Councils are now eing
stalled in the name of the emergency.
I had pleaded that there is absolute-
ly no connection between the emer-
gency and the Whitley Councils and
that therefore these should be imple-
ment immediately.

Shri Lal Bahadur Shastri: Yes, Sir.
It is true that when the emergency
started, we had postponed the con-
sideration of that matter. But now
we will certainly take it up, because
we do want to set up councils like
Whitley Councils, so that matters con-
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cerning the employees could be dealt
with at every level.

About economy, I shall leave that
out, but anyhow I must say thai—I
do not know whether the House will
agree with me—there are three fac-
tors as I have said perhaps at some
other place, which have been mainly
responsible for keeping the stability
of the country since we achieved In-
dependence. I think that those three
factors are, first, the army; and
second, I hope the House will not get
upset—the services and the third—
again 1 hope the Opposition will not
get upset—a stable political party.

Shri D. C. Sharma: The Congress
party.

Shri Lal Bahadur Shastri: These
are the three important factors which
have maintained the stability of the
country, and we have fared much
better as compared to others. 1 do
not want to make any comparison
with other countries, But, the ser-
vices have played an important role,
It is, therefore, essential that while
the services are kept under control
and lapses dealt with firmly, their
morale should be kept wup. Their
morale could only be kept up if they
are not shut out from speaking out
their mind. Expressing their views
should not cause annoyance at least
in important matters and they should
not always be made to do—I am
referring to the Ministers; I am not
referring to others. I say, the ser-
vices, if their morale has to be kept
up, must be given full freedom to
express their differing views., It is
entirely for the Minister to accept
the views of the officers or not. If
they are made to do things, then, the
morale of the services will go down
and the administration will suffer and
I personally think that ultimately the
people will also suffer.

We have been laying grcal siress on
training of the newly recruited officers
both of the I.LA.S. and the ILP.S. As
the House knows, the most important
institutions are he Academy in



7261 Demands

|Shri Lal Bahadur Shastri]

Mussoorie and the Indian Police Train-
ing College in Abu. Some changes
are necessary with a view to improve
upon the present administration and
working of these institutions. I have
no doubt that training institutions and
refresher courses are the best means
for creating in the services a changed
outlook.

There was reference made to the
security of the borders. There also,
I regret I cannot say much because,
it will not be desirable also. How-
ever, I might say that both the State
Governments and the Central Govern-
ment have tried to strengthen the
police forces considerably. When 1
refer to the Police forces, | mean the
Specia] armed police force in the
States. We are keen to equip aond
train them properly. May I also add,
that the Special police baitalions
which are posted in different parts of
the country and in particularly diffi-
cult areas, have done their job very
well indeed. We have also decided—-
it was suggested by one of the hon,
Members—that there should be a sep-
arate Inspector General of Police in
vharge of the Central Reserve Police
who will keep himself in close touch
and contact with border areas and
the arrangements there and the forces
deployed there,

In this connection, dealing with
border security, some hon. Members
referred to infiltration. It is true, I
have made reference to this subject
in this Housc on more than one occa-
sion. It has, however, to be realised
that there was no visa or passport
system introduced from 1947 to 1952
During that period, people have been
coming  into  Assam, Tripura and
other places. Further, even after
that, people have been slowly coming
into Assam, Tripura and some in
West Bengal. The area is also such
that constant coming and going goes
on between the two States. Econo-
mic reasons have also compelled
movement from East Pakistan to
Assam, Whatever may be the
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reasons, it is a fact that this problem
of illegal infiltration has to be tackled.
I am glad that Shri M. Mohammad
Ismail, the leader of the Muslim
League has fully endorsed and sup-
ported the idea of evicting these in-
filtrants who have come from ouiside,
In fact, he said that this menace has
to be removed—he has used that
word; not that sentence. In spite of
these things, we have tried to pro-
ceed slowly in the matter.  The steps
taken in Tripura created some kind
of a fear in the Pakistanis who had
cntered into Tripura as well as into
Assam. A large number of them left
Tripura, some of them from Assam,
cven when they had not received any
quil notice, A large number of them
left: in fact, from Assam about 12,000
people left without getting qnit
notive. Others were served with quit
notice. That also, in a period of a
vear or so; not in two months. There
was a great hue and cry in Pakistan
over the action taken by the Assam
Guvernment or the Tripura Adminis-
tration, and it was said that we were
trying to squeeze out Indian Muslims
from India.

Shri A. C. Guha (Barasat): Is the
hon. Minister aware that after this,
there have been some atrocities in
minorities in East Bengal and a large
number from East Bengal are mig-
raling to Assam, Tripura and Wesl
Bengal”

Shri Lal Bahadur Shastri: It s
true, as [ said, Pakistan people—-the
press, of course, has said so much on
this that the people,—it seems, are
delting enraged that we were trying
to squeeze out Muslims, even those
who were not infiltrants. 1 can say
with full confidence—there may be a
few cases here and there—that gene-
rally the wutmost precaution was
taken both by the Tripura Adminis-
tration as well as by he Assam Gov-
crnments to evict only those people
who had come into West Bengal or
Assam or Tripura and come reccntly.
They were tackled. In spite of that,
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there has been a good deal of pro-
test. However, I do not want to go
into this matter in detail just at pre-
sent. Because, in connection with the
talks which are going on between
India and Pakistan, it has been sug-
gested by Pakistan that this matter
of illegal infiltration should also bhe
discussed between the two countries.
1 welcome the suggestion. We will
have no objection if the movement
that is necessary is done systemati-
cally and with bettey understanding
amongst ourselves., But, in any case,
our duty is very clear, We will not
like to see one Indian Muslim go out
of India. He should get all the neces-
sary protection. We wil] see that be-
fore a person has to go, he receives
hearing at a high level. The matter
should not be dealt with at the lewel
of the patwari or kanungo or Naib-
Tahsildar only. 'What we want is
that he should get a hearing {rom
high level officers and then alone a
final decision should be taken. In
fact, we made certain enquiries in re-
gard to the eviction of certain people.
Enquiry was held along with a
Muslim lawyer. He also endorsed
the action taken by the authorities in
Tripura.

Shri Basumatarj (Goalpara): May I
ask onc question” While 41,000 weare
sent out from Bengal out of 45,000
there was no repercussion. But.
when only 12,000 out of 3 lakhs in
Assam were sent out, why there were
repercussions in Pakistan?

Shri Lal Bahadur Shastri: Shr
Basumatari should know better than
me that even when eviction took
place from Tripura, there was in fact,
a lot of trouble on the borders in the
Tripura area and Pakistan area.
From the Pakistan side, many people,
in fact, tried to cross the river and
get into our territory. So many
things happened. It has had its re-
percussions both in Tripura as well
as in Assam.

Shri Prakash Vir Shastri is not
here. He mentioned some figures,
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llow did he account for 4 lakhs people?
In fact, these 4 lakhs people are just
Hindus, those who came away from
East Bengal. They are not Muslims.

As regards the treatment of detenus,
1 am prepared to loock into these
matters again. I have gone through
the reports of the West Bengal Gov-
ernment and the Bihar Government.
The Tripura detenus were brought to
Bihar because there was shortage of
accommodation in Tripura jail.

Shrimati Renu Chakravartty: Assam
also.

Shri Lal Bahadur Shastri: Yes. As
I said, the Bihar rules are applicable
to the detenus who had come from
Tripura., No doubt there are two
classes, Class I and Class II. 1 have
looked into the menu also. In the food
ithat is given to them, there is a very
minor difference. Still, I am prepared
in  look into these things again,
because the purpose of the Govern-
ment should only be that these gentle-
men are kept confined within the four
walls of that jail, and nothing more.
We need not be hard on them in any
other manner.

Shrimati Renu Chakravartty: You
sny there should be classification.
Should there not be only one classi-
fication for all political prisoners who
have been detained without trial?

Shri Lal Bahadur Shastri: 1 agree
with the hon. Member. My only fear
is, if she happens to be in jail, she
may sometimes like to be kept in a
scparate place,

Shrimati Renu Chakravartty: [ do
not mind about myself; I always want
to be with other comrades, whatever
the consequences,

Shri Lal Bahadur Shastri: Generally
1 am inclined to agree with the hon.
Member. But she knows that the
State Governments have their own
jail rules. We will try, if possible,
to discuss with them. In fact, I have
done it already. But I am prepared
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again to consider this matter further
and discuss it with them.

As regards the family allowances,
ete. also, they have to be tackled much
more sympathetically. I have received
reports which go to show that in a
number of cases the family allowances
have been sanctioned and in many
other cases, these things have not
been attended to. These things should
also be looked into.

There was a good deal of talk about
the language issue, Hindi as well as
English. I do not want to deal with
that subject at present till the Bill
has been placed before the House, My
only request to hon. Members is not
to take extreme positions, whether
one supports Hindi or English. But I
can tell the House that I want to
introduce the Bill in this very session
as early as possible. [ think it would
be possible to take up consideration
of the Bill, of course, with the permis-
sion of the Speaker, in this wvery
session. 1 would very much like that
the Bill is passed.

I think it was Mr. Sezhiyan, the
hon. Member of the DMK, who said
we are unnecessarily delaying the
Bill. I do not quite follow why he
levelled thai criticism. In fact,
English continues till January, 1965.
Therefore, if there is some delay, it
is not going to affect anyone. Cer-
tainly I am glad that in spite of
DMK's opposition to Hindi, their
children are reading Hindi all right.
It is good; I welcome it. I am mnot in
any way critical of that.

Shri S, Kandappan (Tiruchen-
gonde): We can learn any number of
languages without being imposed.
But officially don't take advantage
over the south.

Shri Lal Bahadur Shastri: [ said
the same thing. In spite of your
opposition, your boys are learning
Hindi and it is a good thing.
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Shri 8. Kandappan: Even in this
very House, we are not able to follow
the proceedings. Even in the library,
we are not able to follow them. We
are handicapped because they are
recorded in Hindi.

Shri Badrudduja (Murshidabad):
Children of Hindi-speaking people
also are learning English.

Shri Lal Bahadur Shastri: [ shall
only take up one more point. He
suggested that the Government
employees are almost being compelled
to pass examinations in Hindi, It is
not so. It is correct that they have
to pass a test, but it does not come in
the way either of their recruitment
or promotion or in any other matter.
He referred to the Prime Minister
and said we are doing something
against the wishes of the Prime
Minister. This is what the Prime
Minister said:

“Take services. If a man does
not know Hindi, still he ought to
be able to come in at that stage,
ie, at the time of recruitment
there should be no bar. But I
would certainly have him learn
Hindi."”

This is what the Prime Minister him-
self said in the Lok Sabha. So, slowly
and gradually we want to teach those
who are in service Hindi. They should
try to pick it up, but it does not bar
their way to their recruitment or in
eny way to their promotion, etc.

1 shall not say anything about the
Union Territories. That Bill also has
been referred to a Select Committee.
I would assure hon. Members of
Parliament from Delhi—Mr. Khanna
is also one of them—it was suggested
by some of them that I should not say
anything till 1 have had discussions
or till the Ministry has had discus-
sions with the representatives of
Delhi, i.e. Members of Parliament
from Delhi. 1 shall do that, whatever
I have to say I shall say at the time
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when the Bill is returned from the
Select Committee and we have a dis-
cussion here.

As regards backward classes, my
colleague has already dealt with it. 1
was indeed surprised to listen to one
or two speeches from the opposition
in which it was said that no progress
has at all been made towards removal
of untouchability. I would only say
that to say that there has been no
improvement made is widely off the
mark. It is true that untouchability
prevails in certain sections or in far
off areas, in villages which are cut off
from means of communication. It is
true it is there, but to say that no
improvement has been made at all
would be far from the truth. [ some-
times fecl that it is one of the items
of work of Gandhiji in which his
message has been carried forward with
vigour and some speed. [ have no
doubt that India will have to hang
down her head in shame if even one
person is left who is said in any way
to be untouchable.

I agree that there has been a gap
in regard to the fulfilment of the
quota reserved for the scheduled
castes and scheduled tribes in services.
The reasons are many. But the main
reason has been inadequate arrange-
ments for coaching the scheduled
castes and scheduled tribes boys for
competitive examinations, The twa
institutions that we have set up are
doing quite useful work and the result
of the examinations for the last two
years has been quite satisfactory, In
1962 out of a total of 99 appointments
made to the IAS, 26 members of the
scheduled castes and scheduled tribes
were taken. The percentage comes to
about 26 per cent. This year again
out of 105 candidates recommended
for IAS and IPS, 19 belong to the
scheduled castes and scheduled tribes.
I am sure the way the education
expansion is taking place among the
scheduled castes and scheduled tribes,
the transformation is bound to take
l‘-‘_lace‘ Almost every boy who is get-
ting higher education is getting a
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scholarship, both among the scheduled
castes and scheduled tribes. The
House will find the figures interesting
and therefore, I shall like to mention
them. In 1948-49 there were only 647
Scheduled Castes students receiving
higher aducation. In 1961-62 the
number was about 48,000—75 times
increase. The expenditure on these
scholarships during this period has
increased Lo about Rs. 2.5 crores. In
the case of Scheduled Tribes the num-
ber has increased from 84 to about
8000 and the expenditure has also
increased from about Rs, 46,000 to
about Rs. 40,00,000. 1 do not want to
say that this is enough or we should
gloat over it. The point is, this shows
there is progress. But what is needed
is speedier progress and much more
has to be done than what has been
done up till now.

I shall refer quickly to two or three
points which were made by some hon.
Members.

Shri Hari Vishnu Kamath: About
the Cabinet Secretary's speech.

Shri Lal Bahadur Shastri: As far
as Deoband Search, which was raised
by Shri Ismail and some other hon. .
Member, is concerned, I might inform
them that this search is not at all
motivated by communal feelings and
there is absolutely no anti-Muslim
sentiment involved in it. I know
Darul Uloom of Deoband for the last
30 or 35 years. I have visited that
institution also. It is, in a way, an
international institution in the coun-
try, and we have a great respect for
it. In fact, its founder is no longer
there. I have lived with him in jail.
We have the highest regard for him.
Therefore, the question, in any way,
of taking action because the Muslim
boys are reading there is something
which we cannot conceive of. I do
not want to go into the details, but
I merely wanted to mention that this
was purely a foreign exchange matter
and therefore the Ministry concerned
thought it necessary to look into it
I might also inform the House that
some lapses were committed sometime
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back also but no such action was
taken. In fact, the person concerned
was sent for, the officers talked to him
and told him that this practice was
not desirable and it should be stop-
ped. Again the same thing was re-
peated a number of times recently,
and it is entirely on that basis that
the search took place. 1 would only
like to appeal to the hon. Members
that it should not be connected in
any way with religion or with any
community. There is nothing com-
munal about it.

Dr. Aney referred to the Vidharbha
movement and the release of the poli-
tical prisoners. 1 would like to tell
him and the House that I have been
in touch with the Chief Minister of
Maharashtra and 1 am quite sure he
will take a very sympathetic view of
it. He said that he would consider
this matter very soon.

Well, Shrimati Renu Chakravartty—
again, there is no time—referred to
something which appeared in one of
the papers in Tripura. She said that
action was taken against that paper.
Well, I shall not take the time of the
House, but—if she will read what had
appeared in that paper it will
be obvious—Shri Sinha as the Chair-
man of the Territorial Council of Tri-
pura holds a responsible position—if
it is mentioned in a paper that he
said that he would arrest or get
arrested all the tribals living in Tri-
pura and that he would teach them a
lesson, imagine what reaction it will
produce on the tribals. How can
Shrimati Renu Chakravartty or any-
body else object to the matter having
been referred to him., Naturally, he
was asked as to what he had said,
and he told us as to what he had said.
In the circumstances, taking into
account the kind of bitter {feeling
which was generated in Tripura
amongst the tribals, it was natural
that the Chairman of the Territorial
Council should have wanted to
counteract it. If withrnt any previous

APRIL 1, 1963

for Grants 7270

verification these things are published
in papers, what is to be done?

Shrimati Renu Chakravartty: What
about the verification which was
carried out by the Government? You
asked the person who actually made
the speech. He said that he did not
say so. My point is that the verifica-
tion which was made by Government
was absolutely superficial. One person
made an irresponsible statement. In
fact, I know many irresponsible people
make irresponsible statements. Is this
the way to take action?

Shri Lal Bahadur Shastri: This is
what appeared in the paper:

“All the tribals of Tripura are
agents of the Communist party.
1 would arrest all the tribals and
even the girls and boys of tribal
villages and put them in jail; 1
would set the remaining right by
shoe-beating. 1 exhort the non-
trial to be on their guard. This
statement of Shri Sinha is out
and out communal propaganda.”

Imagine this kind of a speech having
been made by the Chairman of the
Tripura Territorial Council. On the
fuce of it it seems to be untrue.

Shrimati Renu Chakravartty: But
I would like to tell Shastriji that
much worse specches are made by
Ministers in our Stale,

Shri A, C. Guha: This again, is an
accusation ugainst the ministers of the
States who are not present here.

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S. Murthy): Is
it an irresponsible statement by a res-
ponsible person.

Dr. Ranen Sen: We take full res-
ponsibility for the statement.

Shri Lal Bahadur Shastri: I am
sorry, I was not able to deal with
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some other points, especially about
the emergency. It is true that there
should be a sense of grealer urgency
among the government servants and
in the government departments. [
hope the House will permit—and I
do not generally do it without having
carefully given thought to it—me to
pay my compliments to the officers
who were directly concerned with the
work of emergency during the last
few months—I am only talking of
those who were directly concerned
with that work. 1 have seen with
my own eyes that they have not
observed any holidays, not even
Sundays. They have worked till late
hours in their offices. 1 very much
wish that this spirit is continued and
is maintained, because we are still
passing through a very difficult period
and this sense of emergency and this
sense of urgency has to be there. The
emergency is not there with a nega-
tive purpose, to keep people in deten-
tion or to prohibit any person to
speak out his mind freely. It would
be wholly against our democratic
instincts and democratic spirit. As I
said, the political parties have to
exercise restraint. The Government
have also to exercise restraint, and it
is essential that this emergency is
really used for strong and effective
preparation by the Government for
increasing its strength to defend the
eountry, for increasing production and
for other activities which will build
up the solidarity of the country.

An Hon. Member: You have for-
gotten the Swatantra Party.

Shri Lal Bahadur Shastri: This
emergency has definitely a positive
approach, a positive aspect.

Before I conclude 1 would like to
refer, as I was just now mentioning,
to the magnificent response of the
country to the emergency. The nation
undoubtedly displayed a spirit of unity,
which won the admiration of the
entire world. But we must continue
to _rnaintain that spirit, and for that
it is esgential that there should be
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discipline in the nation and perfect
unity among all sections of the people.
There are various matters which
tend to cause differences amongst us,
such as language, borders, rivers, etc.
Hecently, hon. Members might have
seenp what feelings arose in connec-

tion with river waters between
Andhra, Mysore and some other
States. Similarly, in connection with

the Rihand Dam, there was difference
of opinion between Uttar Pradesh and
Madhya Pradesh. 1 am sorry to say
that there is a tendency to think or
{ea] that one's own point of view is
the right one. How can unity prevail
with this sort of attitude? There
must be a spirit of give and take, as
well as willingness to submit to the
decision of some authority, whether
the Government of India or some
agency, whose words shall be final

15 hrs.

In this context, I would also like to

"rvefer to the place of direct action in

the present set up. ] hope, members
of the opposition will not be upset
by what I say. Any kind of direct
action leads to disruption and creates
enormous bitterness. It is distressing
to hear some such threats being
repeated occasionally., It seems to me
that the place which direct action
should be allowed to have in our
national life should be considered by
the best elements in society and by
the best brains in the country. Any
conclusions that may be arrived at by
them should then be seriously con-
sidered by all of us.

I would also refer to the question
of discipline. Especially, we, politi-
cians, have to be very careful in this
matter. At present, all kinds of per-
sons, whether good or bad, manar.
to get some sort of support—I am
referring to all politicians—and 1
becomes very difficult even to take
action, whether it is fully justified or
called for. We have a very great
responsibility in this regard. I would
uppeal to all political parties that
they should try to sift the case fully
and convince themselves of the just-
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ness of the cause before they take it
up.

In regard to certain cases which
were  being  investigated, a police
officer told me that he would like
Members of Parliament to sit there,
to follow up and see as to whether
the investigation has been properly
carried out. Then it would be possi-
ble, he said, for the Members of
Parliament to see the other side of
the picture. Now they have only one
side of the picture before them. I
thought it was a helpfu] suggestion.
in fact, 1 would beg of hon. Members,
any hon. Member who wishes fo
follow up the investigation of certain
enquiries to see whether they are
being properly conducted or not, to
choose to do so and see if the police-
man 18 doing his duty properly,
because it will give satisfaction to us
also.

I would also like to say that, in the
ultimate analysis, everything depends
on what temper we want to build up
in our country. There is no doubt
that there is need for revolutionary
changes, but even these rcvolutionary
steps should come through the evolu-
tionary process, if possible. Qur
revolution should be ‘R’ plus evolu-
tion, i.e. rapid and radical revolution;
I somehow believe in that Far this,
the cultivation of a spirit of equani-
mity is essentiai., Here I would like
to refer to what a distinguished visitor
from abroad had recently to say. He
mentioned that while he was in India,
he felt that he was with deeply reli-
gious people. He added:

“There is a sense of the divine
there, a kind of interior mystic
tranquillity.”

This is high praise indeed but we
know our own limitation. 1 would,
however, appeal to myself, as well as
to all sections of the House, and
through them to all sections of the
nation, to eschew all strife and con-
tinue to build up a spirit of equani-
mity, this interior mystic tranquality,
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Shri Hari Vishny Kamath: By your
leave, Sir, I would like to submit one
thing. 1 have raised a very impor-
tant issue, a point of order , almost a
point of privilege, which has not been
touched upon by the Home Minister,
the issue of the Cabinet Secretary
having committed a gross impropriety
by reading out from the President's
Address, which is a secret document
until it is delivered to Parliament.
He said at that time that he knew
that it was a secret document but that
part which he was reading was not
secret. How can it be that a docu-
ment is secret but a part of it is not?
1t was a grave impropriety, though
the Prime Minister said that it is not
an impropriety. Will he touch upon
this point? Will he throw some light
on this later on?

Mr, Speaker: Even during his
speech, which lasted for two hours,
he admitted that he had not been
able to touch all the points, but I do
hope that he will certainly give con-
sideration to this aspect also.

Shri Nath Pai: Why not now?

Mr, Speaker: He may convey to the
member his views.

Shri Hari Vishnu Kamath: To the
member privately? Sir, this is a point
of order, point of procedure, point of
privilege, anybody reading from a
secret document which Parliament
alone has the right to hear first. ji
that is not considered even an impro-
priety by the Prime Minister, what is
our parliamentary democracy coming
to, what are our norms coming to,
what are our standards coming to,
what are our values coming to? What
has the Home Minister got to say on
this? (Laughter). It is not a matter
for laughter. If you laugh at every-
thing, then the administration will be

*finished.

Mr, Speaker: The hon. Member will
now resume his seat.
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Shrimati Renu Chakravartty: 1
want to point out to the Home Minis-
ter that he has not been able to
answer any of the questions which I
have raised. Also, in his reply, he
has not been able to establish the
point that the Defence of India Rules
have been used in a justifiable man-
ner. Now he has thrown the ball
back again to the States.

Mr, Speaker: What is the question.

Shrimati Renu Chakravartty: Ac-
tually, it was at the highest level that
the decision was taken to have arrests
throughout the country. Now to say
that the releases will be made by the
States is not at all justified. We are
now asking the Centre to tell us, to
give us an assurance, here and now
that the detenus will be released in
the near future. Then I would like
to know. ...

Mr, Speaker: Only one gquestion,

Shri U. M. Trivedi: One point was
made by me regarding raising the age
of retirement from 55 to 58 While
raising the age, the Government have
stipulated a condition that if the
appointing authorily so chooses, it
will not allow a man to eontinue to
work up to the age of 58, That is to
say, it depends upon the sweet will
of the appointing authority, which can
compulsorily relire a Governmeni
servant from service at any time it
likes after 55. What benefit or advant-
age do the Government derive by
prescribing this condition? Secondly,
I would support the suggestion of
Shrimati Renu Chakravartty that the
allegations that have been made about
the misuse of the Defence of India
Rules may be properly investigated
by the Central Government.

Mr. Speaker: That he has assured
already.

Shrimati Renu Chakravartty: No,
he has not said like that.
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Shri Sonavane ruose—
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weqer ApwEm . 9 A qE |

He had made his point.

Shri Sonavane: No reply has come
forth.

Mr. Speaker: The hon. Minister
cannot be expected to answer each
and every point.

Shri Sonavane: Those are very
important questions pertaining to the
constitutional rights of the Scheduled
Castes.

Mr. Speaker: Certainly he will give
consideration, but every point could
not be dealt with. The hon. Member
should appreciate that. If every hon.
Member expects that every point that
he has made must be answered by the
hon. Minister then even in four hours
it would not be possible. At least 60
hon. Members have spoken. How can
he answer each and every point? He
has taken the main points for reply.
He will consider the other points
also.

Shri Sonavane: On trivial points a
lot of time was wasted by the Opposi-
tion. . .. (Interruption) .

Shri Hari Vishnu Kamath: It may
be trivial for them.

Shri Sonavane: I would submit that
on these points some answer needs to
be forthcoming from the Government.

Mr. Speaker: Would he please
resume his seat now? The hon.
Minister.

Shri Mohammad Tahir (Kishan-
ganj): May I ask one question?
wegw AERm . WE A I
TS AEY A A ARy &% ¥ g
Z7WMA I AR AT

st T agvge ey S A
fadrr o sFaeft w7

Shri Vasudavan Nair: In English,
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weaw "pm - faegie st #
qeT & IET s ¥ wfed v frgiy
et ¥ qar 2 I fEt & wae
Afadr |

Shri Lal Bahadur Shastri: 1
thought, I should say a few words in
Hindi.

As regards the question of Shrimati
Renu Chakravartty it is a very wide
and broad question and I cannot
answer it immediately. But, as I said
in my speech, there are States and
States and conditions differ in diffe-
rent States. I made it quite clear that
the position of West Bengal and Assam
was somewhat different as compared
to others and it is obvious, if the hon.
Member will see from what is hap-
pening in other States where releases
are being made so quickly. Some of
the Chief Ministers who met me said
that within a few days probably they
would be releasing other persons. So,
the matter is being tackled, but to say
that a general policy decision should
be taken, it would indeed be difficult.
However, it is true that we, that is,
the Government of India decided that
some action on these lines should be
taken. But as to who should be
detained and for how long was natu-
rally left entirely to the State Gov-
arnments. The Centre could not do
it; so we had to leave it to their dis-
cretion,

Shrimati Renu Chakravartty: What
is the decision of the Centre?

Shri Lal Bahadur Shastri: The deci-
sion is that against those members of
the Communist Party who hold, if I
might say so, pro-China views or who
do not agree with.the official line of
the Communist Party, that is, the
resolution of the National Council, if
the State Governments consider it
hecessary, they may take action under
the Defence of India Rules. That was
our general policy.

Shri Daji: If the detenus give in
Wwriting that they agree with the
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official policy will it satisty you?

Shri Lal Bahadur Shastri: It is to
be left to the State Governments.
Some of the State Governments have
actually released those detenus who
have said something, not in the form
of a regular statement, and if the
State Governments have felt satisfied
that they do not agree with the so-
called leftist wing or views, they have
taken action; they have released them
or have given them other necessary
facilities.

As regards Shri Trivedi....

Shrimati Renu Chakravartty: In
view of the fact that you do not take
the responsibility for this very impor-
tant decision, in protest we walk out.

15.15 hrs.

(At this stage Shrimati Renu
Chakravartty and some other
hon. Members left the House).

Mr, Speaker: He might answer
other questions.

Shri Lal Bahadur Shastri: As
regards the raising of the retirement
age from 55 to 58, I can quite appre-
ciate what Shri Trivedi has said. Of
course, the Government decision is
that when an officer is about to reach
the age of 55 his record of work etc.
will be looked into or examined and
if he is medically fit and there is
nothing against his work, he will be
given extensions, that is, he might
continue till the age of 58. However,
I have already advised the Home
Secretary that a sword should not
hang over him all the time and if once
he gets the extension, at least, for
one year there should be no constant
irritation for him; let him work with
confidence and in peace. So we will
certainly see to it that officers who
get extension do not smart under any
special difficulty or any kind of
harassment.

As regards the Backward Classes
Commission Report and discussion on
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that, I am not quite sure. I would
request the hon. Member to allow me
to logk into the matter again. This
was decided a few years ago and I
remember the Government, not only
the Home Ministry, took a certain
decision. But if you will permit me,
I shall look into it and then tell him
what ihe position is and whether it
should be placed on the Table or not.
I remember that certain decisions
were taken some time back. I am
not posted with it; I do not know
what exactly it is. T shall look into
it and either T can inform you as to
what position is and the hon. Member
could be informed, or I can let him
know what the exact position is, as
vou think proper.

s} A Faw TreT - FAET FT A Shw
ara § f& sqama afer feagre s
IG 9 FAT AN FT OLCRT E 7

&t A qFET ot o9y gw
T ¥ f5 guw ¥ duer gar fex
IAF HATEF gH O |

Shri Muzaffar Husain said some-
thing about Bakr-Id holiday. It is a
holiday.

gt T gl 1 A @ g ™
& 5 o gg w9 oW A
gfgar gax wrar wzrg 7 g feegs
NAT gz W TR TEF 1 W
tar & v forr worge 1 @ g
&erT g1 51T IT ATed AT WL MY
a1 a8 99 far gt F ww § 1 A
7 &1 W SfTat T e Tea
@ ik 7@ Wz @ 9w fam e
e Frawar |

Dr. L. M. Singhvi: The Jains do not
have a full-fledged holiday so far.

' ot AT GAT : H qgT WA ¥
we we fF g AWl F 4-% WRR
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& Fg Tew § i ek & qarfaw
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T 77 9T WX &5 guEAr g
ar ¥ I wET E i e

Shri Hari Vishnu Kamath: What
about my point? He has not answer-
¢d that. Is he unwilling or unable to
do that? It is an important 1ssue, 1n
your judgment also, I am sure,
because it concerns the privilege of
the House.

Shri Lal Bahadur Shastri: 1 would
only like to say that Shri Kamath
had taken up that question with the
hon. Prime Minister. He has received
a reply also from him.

Shrl Hari Vishnu Kamath: It was
unsatisfactory. That is why I raised
it here.

Shri Lal Bahadur Shastri: For him
to expect me to say something on that
would rather be difficult and embar-
rassing.
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Shri Hari Vishng Eamath: Does the
hon. Home Minister agree with the
hon. Prime Minister that the Cabinet
Secretary in doing what he did not
commit even an impropriety? Does
he agree with the Prime Minister? I
am sorry, if he does.

Shri Ranga: Héw dare he disagree
with him?

Mr. Speaker: He should not be
esked to comment on what the Prime
Minister had written to him.

Now, am I required to put any cut
motions separately to the vote of the
House? No. So, I shall put all the
cut motions together.

All the cut motions were put and
negatived,

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the President,
to complete the sums necessary
to defray the charges that will
come in course of payment during
the year ending the 31st day of
March, 1964, in respect of the
heads of demands entered in the
second column thereof against
Demands Nos. 50, 51, 52, 53, 54,
55, 56, 57, 58, 59, 60, 61, 62, 63, 64
and 131 relating to the Ministry
of Home Affairs.

The motion was adopted.

[The motions of Demands for Grants
which were adopted by the Lok Sabha
are reproduced below—Ed.].

Denanp No. 50—Mintstry or Homm
AFFAIRE

“That a sum not exceeding
Rs. 4,07,08,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-

29 (Ai) LSD—#.
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ment during the year ending the
31st day of March, 1964, in res-
pect of 'Ministry of Home
Affairg’.”

DEMANRD No. 51—CABINET

“That a sum not exceeding
Rs. 41,69,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Cabinet’.”

Demanp No. 52—ZonaL CounciLs

“That a sum pot exceeding
Rs. 2,22,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Zonal Councils".”

Demanp No, 53—~ADMINISTRATION or
JusTIce

“That & sum not exceeding
Rs. 2,77,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1864, in res-
pect of ‘Administration of Jus.
tice'.”

Demarxp No. 54—PoLice

“That a sum not exceeding
Rs. 14,81,42,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year' ending the
31st day of March, 1964, in res-
pect of Police'.”

Demanp No. 35—Census

“That a sum not exceeding
Rs. 85,71,000 be granted to the
President to complete the sum
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necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Census”

Demanp No, 56—STATISTICS

“That a sum not exceeding
Rs. 1,74,82,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1864, in res-
pect of ‘Statistics’.”

Demanp No. 57—Privy PURSES AND

ALLOWANCES OF INDIAN RULERs

“That a sum not exceeding
Rs. 4,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Privy Purses and Allow-

LR

ances of Indian Rulers’.
DemaAnND No. 58—DELHI

“That a sum pot exceeding
Rs, 17,21,76,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Delhi'”

DeMAND No. 59—HIMACHAL PrapEsH

“That a sum not exceeding
Rs. 10,12,47,000 be granted to the
President to complete the gum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Himachal Pradesh’.”

Demanp No. 60—ANDAMAN anD Nico-

BAR IsLANDS

“That a sum not exceeding
Rs. 2,70,73,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1964, in res-
pect of 'Andaman and Nicobar
Islands".”

Demanp No. 61 —MANTPUR

“That a sum not exceeding
Rs. 4,14,48,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Manipur’”

Demanp No. 62—TRIPURA

“That a sum not exceeding
Rs. 7,60,79,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of “Tripura’”

DemAND No. 63—LaAccapive, MiNicoy

AND AMINIDIVE ISLANDS

“That a sum not exceeding
Rs. 25,16,000 be granteq to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of Laccadive, Minicoy and
Amindivi Islands’”

DemAND No. 64—OTtiHEr REVEnNUE Ex-

PENDITURE OF THE MINISTRY oF Homm
AFFAIRS |

“That a sum not exceeding
Rs. 2,88,58,000 be granteq to the
President to complete the gum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1964, in res-
pect of ‘Other Revenue Expendi-
ture of the Ministry of Home
Affaire’.”
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Demanp No, 131—CapiTAL OUTLAY OF
THE MINISTRY OF HOME AFFAIRS

“That a sum pot exceeding
Rs. 67,24,000 be granted 1w the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Capital Outlay of the
Ministry of Home Affairs’.”

MinisTRY or Womrks, HOUSING AND
REHABILITATION

Mr. Speaker: The House will now
take up discussion and voting on De-
mand Nos. 101 to 105 and 144 to 148
relating to the Ministry of Works,
Housing and Rehabilitation for which
4 hours have beepn allotted. Hon.
Members desirous of moving their
cut motions may send slips to the
Table within 15 minutes indicating
which of the cut motlens they would
like to move.

Damanp No. 101 —MINISTRY oF WORKS,
Housmic¢ AND REHABILITATION

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 82,12,000 be granted to the
President to complete the sum
necessary to defray (he charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Ministry df Works, Hous-
ing and Rehabilitation’.”

Demane No. 102—Puosric Worxa
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 31,62,96,000 be granted to the
President to complete the sum
necersary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of Public Works'.”
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103—STATIONERY AND
PRINTING

Mr. Speaker: Motion moved:

Demanp No.

“That a sum not exceeding
Rs. 8,93,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st gmy of March, 1964, in res-
pect of ‘Stationery and Printing'.”

Demanp No., 104—EXPENDITURE ON
D1sPLACED PERSONg

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 17,69,85,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Expenditure on displaced

"

persons’.

DemaND No. 105—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY oOF
Works, HOUSING AND REHABILITATION

Mr. Speaker: Motion moved:

“That a sum not exceeding
HRs. 71,08,000 be granteq to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Other Revenue Expendi-
ture of the Ministry of Works,
Housing and Rehabilitation’.”

DremanD No, 144—CAPITAL OUTLAY ON
PusLic WoRKS

Mr, Speaker: Motion moved:

“That & sum not exceeding
Rs, 7,27,83,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ¢nding the
31st day of March 1964, in res-
pect of ‘Capital Outlay on Public
Works'"
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Drmanp No, 145—DeLHI CAPITAL
OuUTLAY

Mr, Speaker: M. ‘nn moved:

“That a sum not exceeding
Rs. 7,22,33,000 be granteq to the
President to cumplete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of Delhi Capital Qutlay".”

DeEmanp No.  146—Otuer  CAPITAL
OuTLAY OF THE MINISTRY OF WORKS,
HousmG AND REHABILITATION

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 8,32,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Other Capita] Qutlay of
the Ministry of Works, Housing
and Rehabilitation'.”

Mr. Speaker: Dr Ranen Sen.
An Hon. Member: He is here again.

Mr Speaker: He is back just in
time,

Dr. Ranen Sen: It is a different
d-mnand for granta

Mr. Speaker, Sir, this Ministry is in
charge of three important depart-
ments: Works, Housing and Rehabili-
tation. 1 would take up first the
question of Rehabilitation, The papers
given to ug begin by saying that the
work of rehabilitation of the refugees
from West Pakistan is complete and
in the case of East Pakistan refugees,
only some residuary problems remain.
This is a very unfortunate statement
emanating from the Government of
India, In fact, we should examine the
nature and the volume of the residuary
problems. I have no time to go into
detaily of the problems, but I would
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simply indicate a few points in order
to show the enormity of the so-called
residuary problems.

Firstly, there is the question of 8000
families squatting in private houses
who are covered by the competent
authorities, In that case, they have to
pay compehsation and consideration
to the extent of on an average,
Rs. 3,000, whereas the benefit that they
will get would be to the tune of
Rs. 2,400, on an average, which means
quite g large number of them will not
be able to pay the compensation and
will have to quit.

Secondly, there are nearly 8,000
families, squatters, who are occupying
empty huts or something like that
Their number is 8000. These figures
have come out in the recent debate in
the West Bengal Legislative Assembly.
There ig no provision to rehabilitate
them in any way.

Thirdly, there are a large number of
refugees, nearly 1000 families, who are
residing on the streets and pavements
of cities and towns of West Bengal.
They are a serious problem for the
whole State of West Bengal. The
Government of India refuses to give
any rehabilitation to them, even to
send them to Dandakaranaya for
which they are prepared. There are
thousands of grown-up inmates of the
PL camps. There is no provision for
the rehabilitation of these grown-up
inmates. ‘

Then, as you know, there are 147
squatters’ colonies, Out of them, ac-
cording to the Government of India,
according to this Ministry, 133 colonies
have been regularised, but that too
only partially. Land has not been
given to all the refugees there also.
There also is the question of paying
compensation by those people living
in the squatters' colonies. If thess
things were done earlier, the result
would have been that the amount of
compensation would have been less
and most of the refugees would have
been able to pay this compensation
Because the Government of India did
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mot pay the necessary sum in time, did
not pay attention to these things, this
compensation amount accrued so much
#o that today the refugees are not in
a position to pay the compensation and
get the benefit. That this money was
not sanctioned in time was also refer-
red to by my hon. f{riend Shrimati
Renuka Ray last year in the course
of the debate. She was Minister for
Refugee  Rehabilitation in  West
Bengal. Last year she said that
Refugee  Rehabilitation in West
Bengal Government in time and so, as
a result of this, thousands and thou-
sands of familieg are suffering due to
the ncgligence, lack of foresight and
the lack of sympathy on the part of
the Government of India.

We have also seen the refugee town-
ship schemes. The schemes are made,
but they are ultimately abandoned.
The agricultural settlement schemes,
ke, Herobhanga and Kellegehai also
witimately flopped. Then, the Re-
hebilitation Industries Corporation
report that we have got gays about
Bon Hooghly and Bihala schemes. I
come from West Bengal. I had been
a Member of the West Bengal Legis-
lative Assembly for ten years, I know
what is happening there. In fact, it is
for the Government to admit that it
is not making any headway at all.
The position in a nutshell iz this. In
the case of thousands of people who
bad entered into bainanama agree-
ment, entered into contracts with land-
lords, those bainanama contracts
lapsed. Some people got land pur-
chase loans but did not get house
building loans! Such is the sorry
state of affairs today in West Bengal
as a result of which not only the
refugees are suffering but also the
whole State of West Bengal is suffer-
ing. We are responsible for this. We
do not want to be uncharitable to the
hon. Minister. But I say, there was
lack of sympathy, lack of foresight,
lack of proper management in the
whole department during the last few
years. Ag a result of that, ultimately
a few yearg back there wag a verit-
able war betwren the hon. Minister, Mr.
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Khanna and the West Bengal Govern-
ment which was reflected in a special
debate that took place in the West
Bengal Legislative Assembly. Each
one wanted to apportion the blame to
the other.

The Minister of Works, Housing and
Rehabilitation  (Shri Mehr Chand
Khanna): I was not there; you were
there.

Dr, Ranen Beam: You were not there,
but you sent chits, memeoranda, etc. te
all the Mcmbers of the West Begal
Legislative Assembiy. Dut I ¢, uot
F.d any brieft for anybody. [ szy,
this is the state of affairs that ig still
continuing in West Bengal and you
cannot call it ag a residuary problem.
This is my point. This is my only
point. I do not want to blame any-
body. But there has been lack of
sympathy, lack of foresight and rea-
soning and I am sure it will be borne
out by one of the former Ministerg of
the West Bengal Government who was
the Refugee Rehabilitation Minister.
I know it that she will bear me out,
because she was also there, when I
was a Member. Therefore, I say that
it should not be treated as a residuary
problem,

The second point that I want to
make is about the Dandakaranya pro-
ject. The whole project was started
with fanfare. Abcut one and a half
years back or two years back, the
camps were closed, and ‘pressure was
brought to bear upon the inmateg of
the camps to go to Dandakaranya
when the whole programme itself was
not set and when the scheme was also
only in the offing. Then, what hap-
pened? Everybody knew what hap-
pened inside the Dandakaranya
Authority, in those days; there were
quarrels, squabbles, and factions, and
the whole thing was a hot-bed of
corruption  an:d inefficiency  also.
Instead of doing heart-searching, the
refugees were blamed and the Com-
munist Party was blamed. The leftists
in West Bengal were blamed.
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The Deputy Minister in the Minis-
try of Works, Housing and Rehabili-
tation (Shri P. S. Naskar): Rightly.

Dr. Ranen Sen: Quite wrongly.

Later on, il hag been found, and it
is quite evident now, that those
refugees, those ex-inmates of the
camps are prepared to go. Why? It
is because the whole administration
has been changed, and there hag been a
reorganisation of the whole thing, and
an able and efficient gentleman has
been put in charge of the whole thing
as chairman. Even then, when the
refugees were ready in West Bengal,
—it has been the statement of the
Chief Minister of West Bengal that
there were 1500 refugees who were
prepared to go—because the arrange-
ment had not been made properly, they
had to be kept outside. Even their
annual reports have admitted, and
our Ministers also have admitted that
people have had to be taken to the
work-site camps and kept there for
months together. This is a very sorry
state of affairs.

Then, from the reports that we have
got, -we learn that only 102 willages
have been set up, and these villages
are far-flung, and they are situated at
distances of fifty or a hundred miles
from each other. Can any society,
any social life and any community
life develop with a village here
and a village there fifty or hundred
mileg apart?

Shri P. §. Naskar: That is not so.

Dr. Ranen Sen: The land is poor;
that is also admitted. And the amount
of land given is about seven acres or
so. The loans given should increase,
and the amount of land given to the
refugees also should increase. Even
today, the report says that the water
supply is not proper and is not ade-
quate. With regard to the hospitals,
the report says that the hospital
arrangement has not been adequately
made.

With regard to the schools also, what
is the position® The number of
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middle schools is 3, and the number of
adult schools is 22. I do not want to
go into these figures.

Shri Mehr Chand Khamna: What
about primary schools?

Dr. Ranen Sen: So, the number of
schools should certainly increase, But
apart from that there is also this
question as to what the medium of
instruction should be. You are send-
ing East Bengal refugees there. So,
Bengali should be the medium of
instruction. If the refugee question
is Shri Mehr Chand Xhanna's first
love, then he should also realise that
there should be a proper social life,
and there should be a proper inte-
gration of these families who go there,
so that they also feel that there is &
new sort of society which they have
to build up. There should be educa-
tional facilities, hospital facilities and
S0 on.

Therefore, I say, in all humility,
that there are still many things to be
done in regard to the Dandakaranya
project. I hope that our Minister here
will tackle the whole thing wvery
sympathetically and create such a
situation and such a climate there
which will make more and more
refugees go there.

In this respect I want to pin-point
particularly the question of the Seal-
dah refugees. One thousand families
are there. It is said that once, about
four or five years back, they deserted
certain camps in West Bengal or out-
side West Bengal. It is also admitted
in the reports, for example, in the
Report of the Estimates Committee
for 1958-59, that the refugees were
sent there without any proper arrange-
ment being made; they were kept
there for years together in the camps,
as a result of which they deserted.
Therefore, this is a matter which the
hon. Minister should take special note
of.

Then, I come to the question of the
poor condition of housing. Since the
time at my disposal i3 very short,
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I have just to touch certain points.
It is known and it ig admitted on all
hands, and also from the National
Sample Survey of 1954 and 1957, we
know, that there is a shortage of five
million homes in the urban sector in
India and 28 million houses in the
rural sector. In this respect, I must
say that the performance has been
very poor. If we look into the figures,
we see that firstly, during the last ten
or twelve years, I think, since 1952
when this subsidised industrial
housing scheme and other things were
started, the targets have been set low,
and even now, in the third year of the
Third Five Year Plan, we have not
been able to reach up to the target.
In the First Five Year Plan, 63 per
cent only of the money allotted was
spent, and in the Second Five Year
Plan, 84 per cent of the money was
spent. Even the amount of money
that is allotted has not been spent.
This is the unfortunate part of the
whole thing.

15,35 hrs,
[SHrt THirRUMALA Rao in the Chair]

Then, there is the slum clearance
and improvement scheme. I come
from Calcutta, and all the people who
come from West Bengal will bear me
out when [ say that nearly six to
seven lakhg of people live in the slums
in the city of Calcutta. Calcutta has
become the hot-bed of insanitary con-
ditions, as a result of the ba#ls or
slums mostly. The Slum Clearance
Act is there in West Bengal, and as a
result of that, certain slums are clear-
ed, not improved but cleared; that is,
the people are evicted completely, and
the houses are broken. For the new
houses that are being set up, the new
tenement buildings, the rents are ab-
normally high, too high for these
people, At best, these slum people
can pay only about Rs. 10 to 15. The
Deputy Minister himself knows that
they are proprietors of a number of
slumsg in Caleutta. From a room built
under the slum clearance scheme, one
has to pay a rent of Rs. 31 per month.
If my hon, friend wants, he can go and
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visit the CIT buildings in the Manek-
tala area. [ myself have seen it. How
can a worker with a small family who
draws Rs. B0 to 100 a month pay Rs. 20
or 30 as rent? [t is commonsense to
see that he cannot afford it. This is
the position in regard to the subsidised
industrial housing scheme, Then, take
the question of the low income group
housing. That is still worse. If you
consider the middle income housing,
that is the worst of all. I am not
dealing with the question of village
housing, Practically nothing hag been
done in regard to that at all so far.
So, I need not deal with that question,
Such is the condition of housing in
all parts of India.

Compared to this year, it seems that
last year’s revised estimates were
better; last year's revised estimates,
that is, for 1962-63 for subsidised
industrial housing scheme were
Rs. 57827 lakhs; this year, the figures
would come to Rs. 268.30 lakhs, which
is less than half of the previous year's
estimates. So, in these appalling con-
ditions, the situation in regard to
housing will become worse still. But,
I find from the report that nine build-_
ings are being built, huge palatial
buildings are being built in Delhi at a
cost of nearly Rs, 9 crores. Where is
the need for palatial buildings? Half
this amount would suffice for nine big
buildings, but not such palatial build-
ings, and a certain amount of economy
can be effected thereby and the money
saved thereby can be diverted to the
subsidised industrial housing scheme.
It may be a matter of lough for our
Minister, but it is not a matter of
lough for the people who live on the
pavements of Delhi.

The third point that I want to stresg
is with regard to certain employees.
I am sorry to say that I have only to
touch these pointg very briefly, because
my time is short. Certain offices are
being shifted from Delhi, about 19
offices; out of them, 14 offices are
partly being transferred or shifted.
Ags a result of that, more than 1000
people are involved, and they will be
uprooted by being shifted outside,
Further, Government will not save



7297 Demands

|Dr. Ranen Sen]

any money out of this. These offices
will be located somewhere else. Cer-
tein departments are being transfer-
red, not the whole office, Therefore,
1 would request the Minister to look
into the case of these 1,000 people who
are being, so to say. uprooted.

Shri Mehr Chand Khanna: If I do

not build those buildings, more will
have to go.

Dr. Ranen Sen: 1 say, build huge
buildings, but not palatial buildings,
not those decorated buildings.

Mr. Chairman: The hon, Member
must conclude now.
Dr. Ranen Sen: According to the

recommendations of the Second Pay
Commission, work-charged staff of the
CPWD have been put on par with
reguiar staff in all matters except
leave and holiday. But even now, they
are not getting those benefits. In soma
of the divisions like the Electrical
Division, No, 6 of CHS, cards had
been issued as late as March 1963, But
deductions of contributions had start-
.ed gince January 1963.

I have m;de these points about
refugee rehabilitation, about the poor
employees and other matters. I hope
the hon. Minister will give considera-
tion to these points.

Mr, Chairman: Shri Shiv Charan
Gupta. Ten minutes each.

Dr. Ranen Sen: I wag to have 26
minutes,
Mr. Chairmam: He, Not for you.

Leaders of parties are allowed that.
Shri A, C. Guha: It should be
at least 15 minutes.
Shri A P. Jalm: Yes.

Mr. Chairman: The time allotted is
4 hours Both the Ministers have to
take part.

Shri A. P. Jalm: Let one‘of them
only tuke part.
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Mr, Chairman: I do not know how
they are going to adjust between
themselves. How long would the
Ministers like to take?

Shri Mehr Chand Khanna: The timg
allotted was 4 hours. We started at
3.23 p.m. So it will be carried over
1o day after tomorrow. I will reply
to the debate day after tomorrow. I
would take between 45 minutes and
one hour.

Mr. Chairman: Between the two
Ministers they would take one hour.

Shri Mehr Chand Khanna: Very
well.

Shri Shiv Charan Gupta (Delhi
Sadar): I rise to support the
Demands for Grants of the Ministry
of Works, Housing and Rehabilitation.

ot wawm (¥Eww) : 7D & afag

Mr. Chairman: The hon Member
may be left his own choice.

Shri Shiv Charan Gupta: 1 welcoms
the move of the Ministry to transfer
offices from Delhi. They have already
transferred some offices and have
made available about 1.58 lakh square
feet of office accommodation for other
important offices, This action of the
Ministry deserves particular mention
because this matter has been under
consideration of Government for the
last many years. It is only now that
the Ministry have taken a bold and
courageous stand; this has resulted im
easing the office accommodation prob-
lem in Delhi; this has also eased to
some extent the residential accommo=
dation problem.

This Ministry is charged with the
responsibility for land acquisition and
development. The purpose of this
scheme—which the Government has
proposed to enforce in the whole coun-
try, and there is particular mention
of this work in the Third Plan—is
to check speculative tendencies im
land prices, stabilise land prices,
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rationalise urban development and
promote self-sufficient composite
colonies. But I regret to poing out
that while the Ministry has been
charged with this particular job, the
Ministry of Health continues to deal
with the town planning part of it, I
cannot understand by any stretch of
imagination how the town planning
part should be handled by the Health
Ministry and the other part—land de-
velopment—should be entrusted to
this Ministry because, in my view,
this is likely tn create confusion and
the work of Government is likely to
be impeded and the objects set out
in the Third Plan likely to be frust-
rated.

It we look at the housing problem
facing the country at present, what
do we see? It has been gaid that be-
cause of smergency, the allocations to
this Ministry have been reduced. I
do not dispute the fact that in a
mational emergency there are other
important matters which should first
be attended by the Government. At
mame time 1 feel that Gov-
ernment should mnot create a psy-
chology in the country or an impres-
gsion in the country that for all the
bousing needs of the country, Gov-
ernment will make necessary arrange-
ments. If we look at the figure of
1961-62, it will be observed that only
about 39,972 units had been construct-
ed under the wvarious schemes which
the Ministry introduced, that is, sub-
gidised industrial housing, slum
elearance, low-income group housing,
middle income group housing, village
housing and plantation labour hous-
ing. Government spent ahout Rs. 24
crores on thig work. But in relation
to the general requirements of the
country, it will be observed that 40,000
unitg are hardly sufficient to meet the
increasing housing demend in  the
country.

In this connection, I want to men-
tion one more fact Due to industria-
lisation, urbanisation is taking place.
Unless our scheme {3 reoriented, it is
not possible to check haphazard
growth of those new towns Tt is
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I'kely to result in slums and create
other problems. Therefore, it is de-
sirable that something is done in this
regard and some definite policy evol-
ved keeping in view the financial limi-
tations the country is facing at pre-
sent,

Delhi is concerned, the
requirement of central government
employees is about 1,03,991 units.
Against that so far 35,220 units have
been constructed. There is a backlog
of about 68,901 wunits As against
that, in 1962-63, the Ministry has cons-
tructed 4,192 units. So it will be
seen that so far as the central govern-
ment employees’ requirements are
concerned, there is no possibility of
meeting them in the immediate future,
This is adding to gur problems here.

Again, in 1860-61, it was estimated
that in Delhi there was a backlog of
housing requirements of about 1 lakh
units. It was estimated that every
year we would need about 20,000
units. So now there is a backlong of
1,40,000 units. Against this, I wonder
if any substantial progress hag been
made.

You will be surprised to see that
though slum clearance was envisaged
in 1937, so far only 6,019 units have
been constructed under this scheme.
We took up the Jhuggi-JThompri
scheme; under this only 3,316 units
have been allotted upto 28-2-63
against a requirement of 50,000 units.
So there is such a great backlog that
unless something is definitely done
about it, we will be in a very bad
posgition. The conditiong in Delhi will
become worse.

There have beecn complaintg of un-
authorised construetion in Delhi, and
a lot of problems have been attri-
buted to it, and that rightly too, but
if we want to chedkt unauthorised
constructions, we have to find an ans-
wer to the varlous requirements of
the people, because, when there i3 an
influx of population in Delhi cvery
year and we are not in a position to
provide 20,000 housing units that are
required for them, how do we ex-

As far as
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pect that people will remain in the
open in the sun and expose their fami-
lies to all sorts of wvicissitudes of
nature. Therefore, in the circums-
tances, it is desirable that we do some-
thing.

The present position in  Delhi is
that no p!nt has been transferred to
the people so far. No houses have
been built for the low income group
people and given on rent excepting
under the slum dwellers and indus-
trial workers' housing scheme.

If we look at the rent in the Capital,
we find that in Darya Ganj, which is
not supposed to be a very highly deve-
loped locality as compared to Jor
Bagh or Golf Links, the rent of a
four room flat is Rs. 400 per month.
On page 2 of the Report, the Ministry
itself has gaid:

“Office accommodation cannot
easily be had for hire and when
available the rent is high—about
Rs. 100 per month for 100 sq. ft.
or Rs. 12 per annum per sq. ft.—
while the cost of construction per
squire foot of usable office space
in  multistoreyed buildings is
about Rs, 45. The construction
cost is thus even less than four
years’' rent.”

From this we can understand what
the conditions in Delhi are. Unless
the various agencies, the Government
.of India, the Delhi Development Au-
thority, the Delhi Administration and
the Corporation, which are now work-
ing separately, are merged into one
organisation, which may be called the
Housing Corporation, and given ade-
quate powers to acquire land finan-
cia] assistance from the Government
or LIC, powers to raise loans from
the market ete., to develop lands and
allot them to needy persons, to cons-
truct houses, to assess requirements
.of building materials and tp plan pro-
curement, to assess requirements of
sanitary fittings and pipes etc, for
development and make arrangements
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to procure them, I do not think the
housing problem of Delhi will pe sol-
ved.

1 support the Demands, and I re-
quest the Government to consider
this problem. If Governmeni wants
that there should be planned deve-
lopment of Delhi, that the plan over
which they have &pent Rs. 1 crore
should succeed in Delhi, than some de-
finite move should be made to solve
this problem. Otherwise, all the plans
will be frustrated.

Thank you,

Mr. Chairman: According to inti-
mation since received from Members,
there are four cut motions desired te
be moved to Demands for Grants re-
lating to the Ministry of Warks,
Housing and Rehabilitation, which
may please be moved.

Dr. Ranen Sen: 1 beg to move:

(i) *“That the Demand under
the head Public Works be reduc-
ed by Rs. 100.”

[In respect of the work-charged staff
of the Central Public Works De-
partment failure to (a) maintain
serice rollg in the Divisional offices,
() give preference o retrenched
malis for appointment in the horti-
cultural Directorate, (c) refir the
pay of wiremen, linemen, etc. with

effect from 1-1-1947, (d) ap-
point Departmental promotion
Committee for Air Conditioning

Divisions in Delhi, (e) re-confirm
w.ef. 1-4-1958 those already con-
firmed in 1946 and 1953, (f), supply
expeditiously C.H.S. cards in Elec-
trical Division No. VI, (g) supply
W.C.P.F. Pass Books to Delhi State
Division No. III, (h) allot quarters
from the pgeneral pool, (i) confirm
staff transferred to the regular esta-
blishment, (j) rectify the service
rolls, and (k) maintain proper ac-
counts of the W.C.P. Funds and
G.P. Funds. (2)]
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(ii) **That the Demand under
the head Stationery and Printing
be reduced by Rs. 100.”

[In respect of the staff of the Govern-
ment of India Press, New Delhi need
for (a) allotment of quarters in the
Minto Road Area, (b) allotment
of quarters from the Press pool
insteag of general pool to the
Photo Litho Wing staff, (c)
removal of anomalies in the scales
of pay of compositors, proof press-
men, impositors and distributors,

(d) revision of scale of pay of offset

machine operators, (e) restoration

of the old working hours of Photo

Litho Wing, (f) avenue of promo-

tion of proof pressmen, (g) change

of designation of mono casier atten-
dants and (h) appointment of Ex-
pert Committee to remove the ano-

malies in the scales of pay (3)].

(iii) “That the Demand under
the head Expenditure on displac-
ed persons be reduced to Re. 1"

{(i) Failure to settle East Bengal re-
fugees living in West Bengal, and
(ii) failure of the Dandakaranya
Project. (4)].

(iv) “That the Demand under
the head Other Capital Qutlay ef
the Ministry of Works, * Housing
and Rehabilitation be reduced to
Re. 1"

[Failure of the Housing Schemes (8)]

These cut motions are now before
the House.
Shri A. P. Jain.

Shri A, C. Guba: I would humbly
request you to ~xtend the time. Ten
minutes would be quite inadequate
for any Member to deal with it.

Mr. Chairman: We may find there
are not so many speakers.

ot wgEm : Ay 3w i
TEAFHE | TEE frre faX wWid
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Shri Harish Chandra Mathw
(Jalore): Let there be fewer speeches,
but it should not be curtailed.

Mr. Chairman: That has been ob-
gserved in almost all the Ministries,
The point is this, this rule has been
observed an almost all the debates on
these Budget Grants.

Shri Harish Chandra Mathur: No.
The House is not prepared to consider
such a thing. You can take the view
of the House. If it is very long, you
can cut down the speech,

Mr. Chairman: If the House wants
to sit for a longer time than allotted,
it can be allowed.

Shri Harish Chandra Mathur: What-
ever it is, you cannot cut down the
time.

Mr. Chairmam: It is not in my
power to meddle with the time-table
schedule of this whole discussion. I
cannot ask the House to sit till
8 O'Clock in the night. It is not my
purpose here. Let there be a little
resilience. Let there not be repetition
of arguments, because a number of
people from the same State are speak-
ing where the problems are acute. It
is for Members to adjust themselves.
I cannot tell a Member that he is
repeating.

Shri Tyagi: In the old Central
Aszsembly, where you had enough ex-
perience, there was a rule that argu-
ments were never allowed to be
repeated, with the result that people
could not make long speeches, I
think that might be enforced in our
House.

Mr. Chairman: It becomes a matter
of opinion whether a gentleman is
repeating his arguments or not. It
must be left to the hon. Members.
Points covered by other Members may
not be repeated again by Members.
There must be a sort of understand-

ing. .

Shri Harish Chandra Mathur: Repe-
tition has its wvalue. It means that
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the particular point has the gupport
of so many Membeis.

Mr. Chairman: lLiepetition can be
allowed if it does n: became stale,

Shri A. P. Jain: I will preface my
remarks by a story from Hemming-
way. There was a tramp in one of the
cities of North America, Washington,
who had no house, and who used to
live In streets. Wi.ater there is very
severe. In the summer he used to
sleep on the pavement, just ag hund-
reds of thousands of pcople here do in
thiz mctropolis of Delhi, but before
the winter, that is about the Fall he
used to conumit a crime and go to jail,
30 that he might enjoy the comforts
and the warmth of the jail during the
winter.

Shri Harish Chandra Mathur: Do
not preach that here.

Bhri A P. Jain: In one particular
year, when the Fall came, he first
went to a restaurant. His clothes had
holes, they were torn. He covered
them with the napkin, so that the
bearer might not detect them, ate a
good meal, and afterwards when the
bill came, he said he had no money
and asked them to call the police. The
restaurant man thought that it would
be better to give him a thrashing, and
he gave him a good thrashing instead
of calling the police.

Shri Tyagi: Bad luck!

Shri A, P. Jain: He was thrown
out. He moved forward a little. There
was a lady who was going with an
umbrella. This man snatched the
umbrella, but that lady said: Sorry,
Sir, 1 took it by mistake.

He proceeded further. He took a
big stone and hit it against a window
pane. Some people gaw it and ran
after him. Now, there was a man who
wag trying to catch a bus. They
thought that he had thrown the stone,
and instead of this man, they caught
the other man.
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He became disappointed. All his
three attempis had failed. Tiocre was
praver going on in the Church. He
stu.. oulside and said: “Oh God, 1
have committed three crimes to find a
shelter during the winler. Thou has
not given me. Now 1 pray you to
give me, I am slanding before the
Church.,” Then, a police man came
there. He said: “This man is drunk
and is creating a nuisance on the
road.” He caught him and he went to
jail.

Shri A, C. Guha: God at last inter-
vened in his favour!

Shri A. P. Jain: My hon. friend the
Minister, has done one good thing.
Of all the buildings that he has made
in the metropolitan city of Delhi, the
Delhi Jail is the best. 1 wonder why
a certain industrialist gave the sadis-
tic pleasure to the cameraman of the
Blitz by being photographed in the
Irwin Hospital rather than enjoying
the comforts of the jail. The hon.
Minister has failed to provide houses
to tramps of Delhi, but he is an expert
ay building jails. He must build a
few jails so that the houseless tramps
of Delhi may not have to sleep on the
roadside during the cold winters.

1 had the honour of having the hon.
Minister as my Adviser when we were
both working in the Ministry of Relief
and Rehabilitation.

Mr. Chairman: The Hon Member
& getting reminiscent.

8hri A, P. Jain: Yes, Sir. I remem-
ber those days when he would very
earnestly and sincerely come to me
and say: reduce the cost of the land
to the refugee; we want a system of
no-profit, no-loss. It was due to his
efforts that we could sell land in this
beautiful city of Delhi at the rate of
Re. 10 per square yard.

Tha other day when the hon. Minis-
ter was answering certain questions, I
rubbed my eyes. 1 wonder whether
it ig the same Mehr Chand Khanna
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who used to advise me.... (An Hon.
Member: No, someone else). In reply
to a question about the land prices, he
said that some plots had been sold
recently in the Diplomatic Enclave
and in Jor Bagh and I put a supple-
mentary: ig it not a fact that the prices
charged for these plots are unconscion-
ably high and the Government have
made excessive profits? WNo, he said,
that was the market price. What was
the price? On the 19th February,
1963 and not in 2063, 22 plots were sold
in the Diplomatic Enclave having a
total area of 5800 sq. yards at an
average price of Rs. 400 per square
yard. The highest was Rs. 600 and the
lowest Rs. 200 per sq. yard. On the
21st February, 21 plots were sold in
Jor Bagh, the highest price being
Rs. 325 and the lowest price, being
Rs. 164 per sq. yard. The hon, Minis-
ter thinks that there is no profiteering
in this. What is the definition of pro-
fiteering? How much is the input and
what did vou get for it? He knows
it; T know it, The price of land in-
cluding the development cost comes to
Rs. 10 or Rs. 12 per sq. yard in the
Diplomatic Enclave and Jor Bagh.
About ten years ago developed plots
in Jor Bagh were sold at Rs. 20-25 per
$q. yard. He thinks today that Rs. 300
is not an excessive price. That i3

surprising to me.
16 hrs.

The point is: why is this rise in
price of land and high rentals in the
town vf Delhi? I say that the res-
ponsibility is squarely that of the
Government, 8 or 9 years ago 34,000
acreg of land......

Shri Mehr Chand Khanna: 34,000,

Shri A. P. Jain: No. 54,000 acreg of
land; please check it up, They were
frozen under section 4 of the Land
Acquisition Act. The Minister would
say that a notification under section 4
of the gaid Act does not forbid the
owner from neferring the land.
That is the legal position. What is the
actual position? As soon you issue a
notification, you get a right to acquire
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that land on the prices prevailing on
the day when the notification was
issued. Am I a fool to buy that land
and then give it to you al the rate
which prevailed in 19517

16.85 hrs.
[Mr. DErurY-SPEARER in the Chui:|

The Minister knows that still he is
paying Rs. 2 per square yard for
acquiring the land in a popular locali-
ty like Lajpatnagar where land prices
would now be about Rs. 50 or Rs. 100
per sq. yard. 54,000 acres mean 80 or
90 sq. miles. That is enough land to
inhabit another town of the size of
Delhi. Because the Government have
frozen the land but have not develop-
ed the plots or sold those plots to the
people, there is the difficulty. Since
the 23rd of March 1961 when Govern-
ment announced itg policy of develop-
ing plots and selling them to the
people, no plots have been sold except
these 43. Government has created
absolute paucity of land. My hon.
friend who preceded me, Shri Shiv
Charan Gupta said that Delhi needs
20,000 houses per year. The popula-
tion of Delhi i; increasing at the rate
of a lakh per year which means 20-
25 thousand more houses per year.
Replying to a question agbout the pro-
portion of unfulfllled demand of
housing for Government servants, the
Minister had said that it would be
about 60-70 per cent. One can easily
find a grave in Delhi but not a living
house, I would not have spoken so
frankly or so hard but for the fact
that the housing policy of the Govern-
ment in Delhi is completely wrong; it
is the Government which is responsi-
ble for creating an artificial scarcity.
Some figures of men arrested under
the D.I.R. were given by the Home
Minister this morning; I am gure that
it doeg not apply to the excessive pro-
fiteering by the Government depart-
ments. Why do you add to the diffi-
culties of the people, An average
middle-class or higher middle-class
man cannot afford to build a house in
Delhi; the land prices have gone un-
conscionably high. That is due to the
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wrong policy of the Government. The
Minister should take it up to the
Cabinet. 1 know hec alone cannot
handle it. It is the Ministry of Home
Affairs which is intimately connected
with thig matter. Unifortunately some
of the answers which I got from the
Home Minister were lacking in
foresight and liberality which is gene-
rally part of his character. He did
not feel as if his Ministry and the
Ministry of Works, Housing and
Supply were responsible for this
scarcity. He says there is a master-
plan and before it is implemented,
certain other State Governments were
to be consulted: TUP. and Punjab;
therefore there is delay. There are
four primary necessities of a human
being: sex, food, cloth and housing.

Shri Tyagi: Talk about every one
of them,

Shri A. P. Jain: 35Sex is not the
function of the House...... (Interrup-
tioms.)

Shri Mebhr Chand Khanna: On the
first matter, I wag never your adviser.

Shri Tyagi: The Minister is not in
charge of it, I believe.

Shri A, P. Jain: Housing has gene-
rally precedence over clothing. You
find large numbers of primitive people
who remain naked, but dig holes to
save themselves from the inclemen-
cies of weather. Such is the import-
ance of housing. He is depriving,
through a wrong policy, the people of
Delhi and the people of India, of a
prime necessity. I hope he will think
about it and revise hig policy,

Mr. Deputy-Speaker: Shri Yashpal
Singh. Only four hours is the time
allotted for these Demands. I would
appeal to hon. Members to impose a
self-restriction on themselves. Ten
minutes each,
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oY woEmT : 9ag faee f2d @rd

ot qare fag (Fe) g
TN, TN s FOT WA AT
T F 2 1 TH Y F) a9 AN
T @pit @ wafedt & fod s
TR, A W 9 g WS- At
N U919 g6 & | A9 0T
WY W OWE T @9 % & Wi
TN (5o W@ WA AT &
frT Red s g 1 gdaa & fw
WA T+ W1 FAAT I o 2 |
W owr "iEt ¥ 3| ¢ s e
OIF a9 § WX UF WE a7E FEAC
g o fre e g 99 & 1 W
T Y50 W@ WY qAT HT WWLLAE
el & fR S 9, a1 9 g
grzfag #1 g7 Oorer 997 a5 & 1
teys F gurd gEredy wAy ofr F |@ivd-
golt At ¥ gg avar fwa ot fF 9w
< fomat @it &, sw9r oF
T wagr famr wmEmn, Yoo ®WH
W faar AT WX Koo Y wafger
oY arfY, W fedt Y gevar Ad
ST | ¥fFT WS qg Eea & e oA
Wt o sarfaat & 9EY § AR
I Wi e fed o g, R
% fod dieet 7Y & 1 o wOwTe §e2X
T} 6%, qE GO FEA BT giwwrr
L

o1 fro ¥s:qo ¥re T grHw AT &
fx SFt T dflo weego Fo F wiET
fazree 9T g g€ W< famr @,
Tt 9% e T 8, R e
WTT §TT WTHY | WIS 06T W TE
twr of@d f& o sl feay
gn § W I T TEEMAT W=
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THTT T TZT FTH § | Tg qGT g
grawa 1 ¥ 78 7 v fF e
far s gwrEar 91§ 7g A8
qaT § 6 wmEe & e 7 fgR
wfml & fod Y serr @i=T av
Hag Tl war § 5 W 7 w9
ORI ¥ HRT a9, @ 9T < gET
WX wFaRg cAr faar o gfer &
A FT FTE &F Fo W FAAN 37T
fear 1w fowr B @ @@ dar
frar &

% {nfafadmw fafre qea &
v v g | foag aggd & A I}
gy §weET §Y g e € =g
fegem & sfogm 7 wifeq @it
T AN GTAR § | g A qanfes
T & 1 “gEfas” aeT 7S i o
T | OFW U AT AN |

Ty W A fr aemaR e
T AN wriA v T

i g=a1 fira g €, 9t f oo S
¥ waqoil ) &S W ag W e ¥
e ™

gar<y fifa & famr &
qENT: FgAT o wa it
witiger g e TR AT A ¢ |

gear Ov A &, o i wod O
A% g faaro, fak @t o 7 53 )

T faewd g &7 1 gAY § 1 qi
T NI OF a9 %9 & | 75-9¥
T RN AT IET AL WAL
g & eqefra-gar 1 &7 w7 a%7 1
feqr &, ¥fer <o # it =, Wear
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qi-Ffg A7 AE AEY FAC A | FE A
g &7 fF 3¢ Fe Ft g vl wandy
B ¥ a9 ¥ qW aFar 2 |
fegeam & geer fggme & | 9@ R UT-
¥ fafaeeT & #18 oot &, g H aiw
I g WIHY T T § | o W
oY T T & @ a%Y 9, 99 98 CF
HIvdt & @ @wd 9, 99 T8 TF Fer
T wT atFan S o 7, M A9 FR
#, gfrafem & w52 4, aF F1€ o
gl & fF 99 ¥ waand, ¥ a9 @,
g g weI § 7@ ! ood qvad
FIQF H9F faeewr, a1 §UC
9T, &1 I9 7 g arar i i forg arr
¥ & UgT a9 ¥ o5 @A a1, 96 H
& @ | A gar fafredl § T
wTEE AE woATar | o FEY ¥ qie
BT WTEHT A9 9% §, 99 7 HHhA UF
fafreer 189 & 1 37 74g & T w1 wAT
¥ g1 g &7

S GYETC W AGl & aFdT,.
Ferr 7Y 2 wElt, forw geeT ¥ @Y
guae s qfw A 7 frw ww, Oy
TR W99 W9 1 AT AGL FE
e & | TH WY GIHTL FEAT L
ATH T IIET FCAT & | T A1 agq GreT
a1 wH g, 5T F F74 F v ame &
oY TEATTE T A I AR E | g AW
# wigar awge, fawdraa age # 43,
St fF o THo Fo ¥ &3 gu &, THEY
f'ag, Ta7 FEdIfag Wit s wes
qi, weE gfrated fagit  ¥eFr
vefafaeae # wr w framar AT,
% ST 43 g & | e 9w
AT ®T OF FE famm WX 9w ¥
qOAH F | O A€ wE 97 § a9
foed §, oF weR 7 sma) wredt gewY
9% fauz ®T S ¥ &, 7 e ¥
fore o & g7 wfm & | | "R
aaweY & fiF 97 st & 1 nifaa
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[t gz fag)

I A g T cmfeow dar @
gFir &7

ofer: @amol 7 e
feaifad: #re7 W@ T @y

wrata 3@ T AEFT TEY & a W
IET F T ATH FTd T § AL A FFAT |
gar w7 AT TE g awar § fF e,
Fezxad AR gwq @i § nife
a1 g1 9 |

§ g1 aregar g 5 Qfafedww
fafreet gga, A" off IgE< 'gar
& fow aggy & a9 w7 frar &, @@
g fegmm & tfgw o dfsa
Tl | IR TomdT SwEr F1 gewn
w¢ faamr & | TeFoT F A §
T arEl wEfwt ¥ ag S A
fF a8 fafreeT & Y o) a8 & 7df
T | T WO ggdr Wi afwee
FATEY F WA a9 | AT W F gy
@ 4 7€ I« w1 " g v forw
q7E & T AT G R, I A ¥ g
oI T 9 "R ) forw g F A
ATt AT UF WX A A 4 g, qF
[EETT WO AGY T FHAY

§ woq qarfes T wEAT e
E, fe ¥ qro Y g aeag fF w
& F W@l wEiEEl § TAR a9
93 ¥ forg 7FW § @ 2, I9 FHW
# qrt 7@ § 1 forw w199 03 § T
e @Y § T 9T FR-AW R
qret =y ovar g, e gt WX W
Y T 7Y faear & 1 o 1 @ I,
wiedeqm & M Wk faw &
s, A FTARAA®
fag orft 7Y foear 2, g9 A1 sl @Y
AT T | Forg A F - & g
ARG, IW AW 3 A-AE e ¥ fag
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aTg MY & | Y sAfey wrEl waft o
R &, 39 F o9 W, =, qt
wraet 5 3, AfeT et 7Y Borera 8,
o #1 qF qT TEY faear @ 1 a8
FTETT Y TR § WX 59 -
QT 1 X FAT T 8

—

i

faeeft % wiodt-sgeft aral &1 Agar
a wafeg gv & dnar @ fie jow o
areft ¥ g AT ag adt S R,
foa ¥ aw g wrl T aww §, o
% qed & wwdt g, forw & Q &
o7 T &, forg § anma o ' § 0
I Fifsat F1 w21 FT 00E F7 fowm
oy st =nfgw | e faeelt o oF ofY
wITr-goft ara wiane §, a9 aE
a9 WY HT TR FgA A AWER
€ | T G T Y st g
F4IY | 212 \F F1 qge JHET T1eY
W ey ft F wEd F wqEre @
ard, & ¥ v g7 € ag Rear g $
gFa 1

st @ faar srar &, ag oA £ @
T F O G WEH & A% qgEar g |
8: A ¥ 91 G A a9 F R
qFAT & | WL 98 HFH qA47 FC 2, a¥
et ag T WeITHTT W FTAA FGY
g 55T § | WA sWiwg gar g fw
A F AR TN O AR WY AT
g &, S w1 2 & forg frg o € WX
gt %t 37 TqaT &Y ¥ F fog fw
WG AT ITATE | TH F WATET w9dr
#fama & wiee fagr orar § 1 & GEmar
g fs dfama ¥ wiw 7, afer s&@
& gofes & faar s wfgg
feaa & wile @ AEECA R EEO
w1 ¥Y ¥ gwar § 1| ag wr§ Y fevew
WyfaN@afemrara®
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AT 42 FTR 37 FICRTC & a9 |
T 2, @ oF afqu #1377 o A A
T TFAT 2 | afE] T T I+ E W7
affdr a9 T | W g OF
afer & 32 &Y 31 FT 99 F g 48
FH F, O OF 719 § 98 79 999 1N
g FT AT | gAY FTH TAATE TATH F7
&, BATT FTH TN FLA FT ALY & |
AT FT9 939 FT &, TATT FTH Jq75
F FT T & | AT T ATHA §,
ar ag et affe & &2 w0 ag & &
2 | UF TEF g 910 AW FT FHaT

g

TR UF HTA | g STATH 7 g,
gt diadranly aral F1 wEAr saAr
QF<E wHaT 79 9 fF ar fegmame
¥ FITAH AT AT HIT TG0 A
s | fam feafe & am geeg
fifafedam fafreet see & W
T 97 WK TEEE F AT 6
gt arel &1 moem wrd, faw s
SHY AT 97 /T 39 F grg T Y ¥ FiAw
faemar a1, I€Y foafe & a9 ag =@
A FT g F | 9K ARl qrat
T AEAT §H GO, §1 AT A< HIAT
sifafarr @M w1 ag w@T &4 {5
oY fafaee Findr-2 oY qrat & 7@ &
& FT F%aT g AR Fr@h FenEi 4%
e Y AT X GHAT &, AHE 9 AT
I AT T |

T T 9 ¥ §TEATg § g
I & faedY § 1 &7 99 Y 0wa T Al
i} 1 ot o Far-ady q@ &3, 99
Ft T T & | 9 B F1E IECA RN
21 N i e, agdw ar
o= ¥y 9 A 2 1 gw S faw
W H AT FA AC § | FEiEC W
i i dusen fF g A o
T Y& ou fr agt oX faad wrd
29(Ai) LSD—T.

gmaa § foad aradr qzaq 2, feaq
HEHT Ta 4543 #T wTET £ 1 (9%
faweft et & g g wreAt 8%
St fearae iR sty 3 awi et
FY 3597 FT F1ed § 1 g F qver of
arefta vy s o & o ¥ v
FT 1% 2% SO0 TG | 9T F @A
F SFREW FH & AT OF FreAT
qrs 9w 1 gre fErge A oy
fomifafafedt 2, #Fr faoelt mex
¥ 78 & | wwal *°y, frarat #Y, That
1, dUETe Ann #Y, feeRw Sw #r
Wt Fefam & ITHT W AT ST
FE A UITHT TST FOAW, FOOT WK
q 0T ATEHT o ¥ duC @ ard
&l o AE A R E

T FTHA qATF T AT A, T
Fa 7 P Y vgi wawar 3 ?
I T T 7 forerar & ST gy =
faa & aril faeraT & 1 WM wE 3T
3 fobmie &% fag <9 o a1 stoer
o FRNH A a7 §U WK #¥ gu
FaE TE @ & fag faey &
st sffaafedy &1 me faar o =y
& wOwT 37 % 9T grate T a9r
TSN A E, F FW 0T 7
q& A T ) v £ qrarg # st
F w9 F Yo § 1 ATEl WA
AT Edfrar g wwaw &t
foeraT aiv T av ag WY FaT 9 A7
i1 AT 7 #3 F3, 9T FT AT 904,
THF! 9¢ AT Gl F qFAl € |
7 &% ol arft &1 o & Wi T ©@
&1 3F T ¥ gaam | &Y § Ao
wifd Fraw T8 T a9 § AT AL
T2t o sTeaT Ay w Y faer w0
TR g Tay feafa @ & @1 7 @wr
O ferad el 23 3 W RS FTX
# %1% FT7 78 FX TFT & | T HIIHT
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[t wzrarer fag)

9 Fefied gowe AT §, Fegieed
qEE Y § A WIOR! TAE O &7
O FCAT g, AFTT FT a9
FT grm St gAer fafar &2 g,
9 FAT I AT O | W ST FARY
w&1q 57 14 § IR uF fefigefen &
TBA ATIF AL &, O AT & 9qF T4 &,
FEEEaTAfaees ¥ a@F A8 &
I ¥ &g 909 ARA TF TR AEY a3
g53 €, 92 FTATATT § | F%e) THo
T O & NfF w17 &0 9 ) Toe ¥,
I FW OWE TN FY TAE ¥ AW
af 7Tt 1 agt 7 A &1 IAFT SowTw
farar s 1 wd@T FT Ay g o,
famit F7 Zaarme e Ty, wergdd &
gaarw fway e, 1 o7 oFT fFar s
a1 AT T BN I STOET I
faemm 1 o & are adr-adr wifear §
fom & qedty a% 2 #Fan &, v
wifsui w2 o W seTT gar fwar
ST & a1 3T FT a9 AT ¥ g
ST |

st F1o ATe Famry (raremier):
e werew, fafac @me a9,
grafe U fRfafaian a1 (e a2
g H & 1 39%) gurs g wiT fewsa
i w=ar @ | Afww guar 9 0F T@
gorfeams f181 1 qgT Ao I
g o &7 39 91 €t & ¥ 1 T w0y
fora faar mar &, 7w ¥ =€) =mar 20
TAFT 7 GF & i faw FEm

qget Trd a1 91 Arfefyw faeen
§ aET X 9 9 @ & 9EE
¥ & FEATAEATE | TV WL AATA
gaegt ¥ oft g fas frar &1 g W
fwfre # F1g7 F&7T A9 AT, THGT
Fg #} 9T 7Y & | TR FaTaT AT 97 foR
faren ar AvryT ¥ A 97 S
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& 2gar g f 7 farwrer w11 7 q009L
¥ & &, @l g & | T awad & fod
& T T g1 FHureEt  fag

st Yo o wat : TR AT
ar i

oY gro Ato famrdy : nfwfam
¥ faq @1 o o feom o ¥ &4
afer AT FaT 99, § ¥ W@ g
9T g fFer g ¥ @9 @ &%
e feTd ot ¥ | & W W fee ¥
I faqfm s TR E | waEy
wrfed a1 fFsmaagioT ot gaa fag
SE T A WS FT 3T | T AT
% fo #15 waey 78 $ T av gAYy
e ¥ FT WE fF07 X HH qeat
feed aga sarar 3 of AT aga
AFA(T G WYL IAFT TATA AEL o
HAT | WTIHT 37 &9 Fiwt 9 fa=wrT £
T =ifsg ot )

WTOF qET Ui # #@qr gre
2, a1 & fo v 9w g fow
% Y FHEETE, TR A A A aY
HIAT AGH & | AT UF HIAAE G&6q A
FeT & o 7 T T § U N
F a1z I FOgT g g Y v &
47 ag; wleEre: & 7 & o7 uw SEETr
T ATRAT E | F 3L AT IR I A B
qifedz w1 dwa viE w7 ¥ foR
wTaT AT | T § qET ¥ T @ g
FT YT 9T WYL JTEL ATAT AT TAT 97 ¢
FTaEt 9 ¥ I £ § TATF FT JTAT
|1 ®1 Fifaw w3 @ a1 fE a
AEY = 9T QI AT | qG FE AR A
faq &1 ara & 1 A a9 TAEETE wiew
gIT & M7 wgr fw qem geET 2 o
AT IR T AGT W AL FHAAA AL
gré 1 3T wr fr ol sl 9%
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w1 e Y A e g A &
A GE: T TS T dE A A
AT 9% 918 qg7 TX qiiearie ¥ At
wfeede N &, 3951 &7 frr o
gt § & WA % weq g8 WY g
AT & | &7 TR W G AL TFAT &
A g FF oem N fr &
TR ARG | IS A7 Avaw g e f
foreT 798 & 7€ @ AFATE | IRiA FaT
& & gt ToTaw el 2 gwar | T
w A an & wl ¥ aEe A ®
T Fwar 97 | 7aF WY 7 W=7 § |
4T 399 3 # & w7 I faAr v AW
FYET & | &Y AT TI8T HT G fan |
ag gl A6 4 | #9439 ar fewt -
frex "gw 1 W fFar W7 I
AT GEQEET | FET 97 a8 WY A
g | aq § 3 gu A F grzde %D
¥ Fgr 91 IEA F31 3 & gy s
FTATZATE | TG AT F ATTH! HAT
/T @ 97w Am @ | 9 &
fedt fufaee aed & %1 fa= fagr
Y IeA F27 % formr F7 S AfF
# formm 9 I9FT AN TATE HEAT 98
# WIOE! FEerT 9Ear g1 379
warq ® foar &7 2 faar omar &, q#
WEAE & T F2AT 7747 § fF I #y
39w Ft aE A a3 OF)
ITHT W FATE WG T Ufew gHer T
AL AT 4T | TR FgT fF A
B F1 dara fawd f3mr 38 w1
gieadifaas wEst ZT e | e A
g ¥ TA% wfeT & fEgifaas
Tt @) AT § TE A 7 Ao
ot I EfFATIT T E
#5 gfeavifaae =t g gFm

off gt : waeA aF @ fF A
- A

ft I10 AT famrdt : T &Y
w15 JY T WAL FE ATT-SATIES HTIHT

Demands CHAITRA 11, 1885 (SAKA) for Grants 7320

ar at IaFt 75T foaar s 2 S
¥ gz ¢ faar ST 0 sfes & Y
¢ et ar | F awean o wfaee
FHAfaT 7g 97 | AT & a F g
a8 a1 FfFT A wEw 93 41 fE
yfmede Sifaa< ag 4 |

UF A T & 397 AT E
i w1 5 3 Y SrF wear fife )
ag @aa g1 g 9 | 97 T2 f A
&1 &/ AN AU Y a0 | IAET
oEHT o }Y 43 7Ty 7 a9 9,
ITH WY FEFC FART AR A A F
SET AT | I TS aE qH & 3 g
g1 %Y THF T4 92g TG A qFAT 4T}
Afe T FEFw O gwE #1370
FTF qg FTAM AT | qH ABET g
a8 & fF ASIE TH AVE T AL AT
TEWTH A9 AT 1 HEELT T AT
#1 & fF mod feuife ¥ 30 avg &7
ufERET 2 AT % FW F9S FT WY
AYET B a8 TAS 3| AT FFAC FT ATAY
¢ o1 g & @ T Wy e 77
fean TET & IEEI EWrY 9T WY AW
e

TF AAAT WY & AqoF @A
FTAT ATEAT § | WY wwfrie 0w
oFAfrdE 7 AT TR & | g AT
& fr @y ¥ Y e EidY &, 9947 7T
ST F1 3% F4@ g7 T74 &1 Hifasr
FT g d 1 w Famn R o3 fa
qgsr UF WYHIST FHET TAT 9T | 9g
7 S a7 ¥ AT a9 97, gE e
qaaT 97 W wEaa Aty Iuer
FF9 Ft € 5 I arg A
Ty Aar ar | TEN few Y oIt 41
Ffe oY faeew wit =1 farar oam &,
Ay & A A A g A &
woET feredE 2 iz owmr
AT FTA AT & | AT FY & qAT
SRS s aifed faed wmET



321 Demands

[ gvo Aro fqrdY |

19 A& 3 TH | ATET AT I
EEE IR FTI T A9 T way
f& e3¢ wiT vrr aT ot 8% g9
FCH § | AT 77 IEg AT A
& | @ T AT & "Wy gL o
g9 fFr w1 T At f
AT qid 3, A FEI AN AT Tl
g 1 mrowr JiEd Foaw w9 e
ST g F{ a1fF oo w1 o
T A a9 §F HYT A TRT AT
AT FY GEIET AEA &, 77 At
TET P WY AN AT 0T EAT R AR
qF ¥

Y 0% Auae fafeem sMrEE
s 3 Tawaan g 5 qg i
F HFF g FT SFT AT £ HIT TeAr
IFAT FAT AT & 1 F 77 "WAT 97 R
WX SHATT 28 A1 77T T1fHT A
& Ig a9 @ 9T THZ 91fEE IET
AT Fi

TEgRIzm i A
Y FATEGE FT 9T &Y AT

oY RgTaT @1 TEd AT K

wfY I1o ATo faard : AW Y
=TT EY AT | AT T F @ A
¢ TR A o fY IR 0 e '
H (o AT 30 FATX TTF FT FAAT FN
AT AR AT A A ag a7 AT g |
afew 4fs am& femzfie #t @@ &
gaferd arer 1 79 |

T &yt : TATERT AGE W@ FHRS
a?

oY gre Ao forardt : ¥H F ITW
T wrEy Jaer Tifed fE o #iwec
¥ AFEE WY FET FIH FL AT Ao
F¢ qa A 3 g, AfFT W IEy
wga W @Y W1 T ot 99 ¥
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A, g A M A A ITF Iq @Y
T & Fraar & g ?

sy am . dMfwa gwEr ad
TR 7 3 |

=t go Ao famdY : wmw & ferzmam
TRfET SRy s | TR AT FL @B |
g TET ot § WFA AT §, AfFT F
T 91 fF 99 F oy g a9 39
TERI AT R fReae o 9w
AT & WX ag fFam fewrs g 2
a1 € I7 F1 T91L 99 Wrel # grar fH
FIL AT A I FT 9 qFd | § SO0
qrear g 5 5@ #1 F1 yoT |99 F
Fet & @ A ) 39 fE ¥ &1 9 9av
TE AT | A FT AT a7 "= g,
T o Y ey g, AfwA A AsET 1w
¥ faar gom & 9% & 39 9O wafaaa
FT Tt AT 5 IT G F1AT 5 41 7L |
oy 1 @ Arfed a1 fR fgge
gr3fam Y & 977 AFA aary §
fraar &= g @ #7 dfewmer ardy
¥ g fFaAT @9 g & W feae
FoTy o FFA & ) ST A Y ) G
NTT F GATE § I FI HIH ANT AT
®T qFT £ a1 TEF | T | At wy
fearr & wa awe w1 A wEET &)
TFAT & WX waT of g 1 o wraar
& g § | AfFT I A 7 SR
T § ITH wr forw g )

# g5 fowd & a1t ¥ Y w0
arga g | W F foa & 6 gweiwiy #7
Forg § oo &7 FW AT AT
¥ wrar § % 39 F1 a= FAT 07
g N I 7 a1 17 7 |}, 79 I
grafFr el g AT @ @
AamE AT REa d, AT AN
av gw & v frcdr 3 ) wfe ag #
#t gerht § f gw o @ | Wi
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F Y oy f 7 g F waHe A
a1 T § 7

ot AETAT AT * W FT T7 T
A HTT AT A AE A WA T

=Y 310 1o famrdy : WY T FY
AT g s & ffafedem feurddie #,
9 aTdF 1 AT g9 w9 FfAd
qg W= AT TR @ | BT &AW AT
T a9 § a3 e § 1T |g dr 798
W YT U #T FIAM OFL O AT
fatafegar azmm @ o = o
wehHe ¥ ,397 | SR 48 AE A fw
fafrees % 9 & foFaw fFa w2 5em-
Few 9 & o & ST ot @ g
g AT fweT  faam G |y
fawett fafrees & & &@v @ &1
gafed i FY OF ST 2 =iy form
¥ oy Y 75 67 e #7 FF q=rsy |

= o fro wafee (wqaEe)
Iureaer WA, & a1 1w g fw
WA R St 39 % faa a<ar vt
BT 7T AT A AT a1 arag A
fadr g7 F1 G AT & @ W@ |

wt -Tmy (fgmme) : o@gw awT
HEHAT 8, qTOA 0T |

oY To fao AAfwT : R Y F
&) UF ave &7 FEAT Argan g 1 fafaedt
q S FTT faET § ar oY 99 it foe
¢ 97 & & = adf 9T A qg=an fw
fafadY & g 77 A frar 1 T AY
fae &, wore =i &Y grefr F At &
quest @ € | 4T wuw & fF owg
fafaeee arge o1 <Y amg =@ ¥ awest
T &Y it g3t &Tw &' 9T A e §
B A g garfew § Sy f
T & et T W g OE A AR g,
I Y Y I A9 A ) & AR
Tt sfewrwr 3 & 1 A F qarfew
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a1 & STt @7 9% 7wy g o
T fae FT aog & 72 93 T § |

oY ot aga ¥ oF @ § 9 R
frsft @ 1 faeelt & =7 7 9@
oI F TR & wfed Fg awr oY
feram =Y 17 G S oy i, e a”
o g § FEEl A A Ay aog A )
o7 FY = e g & qarfears
A eER R gu & | g F A ¥
at § g1 g aFar T QA a6 FHare ¥
at faegr a1 ara & fF F17 & & 78
& W@ wEEw gvE ¥ raf
AT VG T & (5l W1 o e =27 )
7 | & %€ F qarfeas 9@ 941 ¢ fF S
Zefeaa orerw € S99 § WA G
T U & A eI WA R
favrer grefem Wy ¥ Amfeas &
fafrt &1 1 T T AEEr o
F3T TR av v gl fEe @ R,
T T a<g F s 9§
Y a9g ¥ 96 A o @ @
T [ oot Fifeo 7 q@
§ fF fom s X Wt ¥ oFF
¥ FT AFE IT § IT AFEl b
gae 7 fro faar w@ifs @ T
T A WL T gAT | o
WL AFW I 7 | 39 & ag anr
F fFet Ft qladl § o 0% ) gwe
AT T W A gt Wy 9 F fax
9 FE TG a1 & | vl grafa
& marfers W1 ww T & §
IAFEY I YT IF FA KT T & )
e wEHel #1 TEF qofews qO
T+ AT I § 5§ g%
¥ fif &7 @eg 9T a7 & I gt
W@ & a1 EY | ¥ 999 9T @re Ak &,
wq fo o ¢ w3 ey e
TR T F o@ v A qhad afewi
& o fF fod gardr e &Y franely &,
IR XA T [ § 9@ D 37 99, I
#1 firoan wdf ST W, WA ST T
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[d‘fllo fqo T!TTF‘F(]
A A & 99 FAd qF a9 a9
fafesd g Y N &@H & 37 3 a=
T ey 1w g Wik X g

T T fFA a1 FF TR EW Y 0F ey

A T, WG AT T qAAT
2 Y ag <9 weTw & w8 g At
qEATE F1 fF 7= qT FToA F7 fafesw
ferY 2Y 7Y &1 AfFT ST wevaTe §
T W=G A g1, AOA F gAH AT
AR =gl A7 81 A Head T TATH
# @t Tfed o gwd g fa ww
A g e

A T W ¥ qafeew & 7
Fg wgar § fF o g gfesm
drafafees ded se FrETd w1 3,
WL gH T9 ah o4 @A € ar Sy
5‘#331‘31‘( q-ﬂ'ﬁ'l"(%g,ﬁﬂ'%m
FFY fafesw sar #% wmaw AT @
@ 39 F g9 FLF A AT W
A M 2 W E I AN A A
gaQ gefar & X o, foe ®
I FT KA ST FY e, gy arady
w1 oY Farerfarer § a2 @ &Y 1 v Fwma-
g AT FT A OHF TR X
far gam & 99 9 OO AR 9T wma
fram o o Y Y wETR fafeed
At & 39 Ft 99 @ ™ ¥ afd
STATAT AT AT TG F qg 3% q-A
Sarat Y fadr o | A I A ATE A
At o faan, & W At aead ¥
e et g, & Tt qw oY a
FET FAT ATgaT § fF 48 Y grefaw
g ¢ g fRfafadsw w=w ¥
o 7@ & o § 7 g fafeex
qIga Y aFAE ARG & | A owh
=t gfdq 99 S T Fg, AT R
wieper ffiree & g fet @ foet o
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¥ fdfafada smem & wmafua @0
I FY TEATIH oY ot a7 A T T

16.40 hrs,

[Mg. SPEAKER in the Chair]

At 39 F Y agq oFerd off | o a9y
qFeIs 7 ff fF gl 2 farger
Bz @t | @ ¥ Y 5@ 7 0
FITET AR FY. RGAT ¥ ae qwy
§ wifr 92 9 1 W gwar §
S THT g Y 7@ | arfEe F 1)
sTae 4, fegEm ¥ 4 foge
feqere 22 & | 777 9% OF wrad faew
fagisr woga @ faswd F @ qwar 8,
g FAT TR A AT AT FHAT § AW
7T ITF! ITFT AT TR Y FwA
&, " T g o € 1 &y 9g s
SITET A€ WTAerw 97 | fafreeT oifge
HIY § IAH! g G, T Y T FT
fear | forast g5 v @1 SoT fam,
T faT qgaa Y | w1 o 7 v ar
IF AT T AL N W FY AF war
¢, frg At fF W ¥ q@ W) g
FT FET 1 Ay @y o fa
oF foRgell & A g g% W qr
PR g &1 F1E wEI ALY fagr | av
3 gt e ¥ ag & f o fowgiter
F AR 97 g qgA AR OHE a1
afead 59 STaew & | @Y faw agsae
¥ o9 7 gE g e Y qes
¥y ogd F< |

it 7w ¥ Fr fF adrad
Ffeal & gav-ga sl @ ww
T Y W9 FY qAC@T | F A
T ATet FE Y Y § AT 3z
Y &t § forrdl e 7w A § A g
fererferer & Y 579 7 Aor7aT 2 | AfAY
#ost F ARAT R o5 w0E &7
T s 7 F15 sfamw T Tfge 1
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w T & W fiferese g qree
&Y 0% T4 4 qY g9 A 2@T fF e
& 9T Y o siafear a+r § 1 g
&Y foar oo &Y /% Wi g q|TT
Trfge |

OF AT AR FE 1 qET F¢
FaTed & fF ag N wTwE FT AW
feeelt ¥ wwgz & @ & T wE
W F1 N oF a0 § | A /e A
HAAATAESS A a1 @7 &, I
AT AT WY, 39 F faes TR o
T AT R 99 O399 F1 AF T
WX | OF FAee 91 & fF qar T8t
T f st fFe & qra o we §
faa | wive w e 8 e s
arfge |

sar fF & ¥ ogx w9 e, gl
ar 7 gefer sumifer dae
i 1 gy frge &9 S gl #
L3 Fromyfes grefan S T+t )
T F ¥ U § forg s anfae %
| | W I #Y qg fae wr o g3y

arredy ot § for Ay e fae

TR FT OF A%F ¥ g qefufrEae
7 | F7 A | 99 A $Y gaar T84
SR gg G gt & fah
qGT WA NI I @Y @, J8%
TS frarg  ast o gAaEEE
g IRy emEl e ggr e
w9 el Wi e ¥ Aol
SUSTIE U I S I 2 I ¢
woq fad ax a1 @%  faeelt ge-
fafrema 3 s qaF s =y fey
? e ag Fg fr faeclt oefaf
TAF I¥ g oFG ST AT I oY
& SowY m=ir av ¥ S99 ¥ @R,
TrgafeT § 78 fas qwedtt 37 A T
R TN W A ST A
A IR wwd am e

13-11-48 ¥ I fagiv ot
U & ITH T8 THT TEY &7 S
§ Fuwdr § fF g9 4 #v Jer A
wfed | 57 aa #1 g ¥faw < Aw
anfegd fF fomr gamedis & s @z
F o @l F a3 AN
§ A IF gl AT el Ay aerer
FC ATfEd | THr SRS BT A
FTH TG FFFAT a3 A1 7 Gfdy )
afe Y T & T
e 3 fed A i ot g &
T R ol w gy anfe
g I¥ sTET FL F  OHT HG Ar §
oF g & fafat & gag FE0 ww
qTHA § | T A0 T AW A T
g1 AWM | g IFT A Fpr Wigteqt &
@ 1§ § WX oY agd dw § IR A
Tt qaeAT 3 F AN AV @ ACKF
warfas ger

T4 2 T IR g g Sfmr
o,

T 48 A f& w3 ofr 3 g
g &

Dr. L. M, Singhvi: Mr, Speaker, Sir,
I am thankful to you for giving me
this opportunity to offer a few remarks
on the working of this Ministry. I
should like, at the outset, to say that
I have not been able to follow the
validity of the re-organisation which
has been effected in the scope of the
activities of this Ministry, namely the
fact that the Economic and Defence
Co-ordination  Ministry has been
invested with  jurisdiction over
matters of disposals and supplies. It
works like robbing Peter to pay Paul.
I do not know if the task of Economic
and defence co-ordination is estimated
as so inconsequential or as likely not
to be able to engage the full attention
of the Minister concerned that he is
saddled with this additional Depart-
ment, the problems of which are in
themselves very complex and numer-

ous,
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I do not know, therefore, whether 1
should go into the details of the work-
ing of that part of the Ministry in
respect of which the hon. Minister has
become a functus officio, and I do not
know whether he would be willing or
inclined to answer n respect of the
working of that part of the Ministry
which is reported before us by him
but for which he is no longer res-
ponsible.  Howewver, the transfer of
disposals and supplies to another
Ministry still leaves a vast residue of
activities for the hon. Minister for
Works, Housing and Rehabilitation as
he is now called.

I find from the report that this
Ministry like other Ministries has pre-
faced itg report of its activities with
a mention of its efforts to economise.
It is quite cvident that the effort is
rather a small one, being of the order
of Rs. 1.5 lakhs per annum in the
Department of works and Housing,
and being of the order of Rs. 231
lakhs in the Department of Reha-
bilitation during 1862-63. I only hope
that the economy measures and the
approach of economy will gather pro-
gressive momentum in this Depart-
ment where, of course, waste has
been known to be endemic. There is
an old joke which transcribes the ini-
tials of this Department, the P.W.D.
as standing for ‘Public Waste Derpart-
ment’. T must say that to the public
at large it has generally signified a

considerable amount of avoidable
waste in public works.
1 hope that under the vigorous

leadership of the hon. Minister who
has shown willingness to tackle pro-
blems, to confront them, and to grap-
ple with them and solve them, these
economy measures will gather a
momentum of their own and there
would be real economy and not mere
window-dressing. .

The mainstay of this Ministry is
the PWD. 1 should like to add, as I
said a little while ago, that it has
enjoyed an unenviable noteriety for
delaying execution of public works
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and for waste in implementing deeci-
sions for contructions,

16:51 hrs.

[Mr, DepuTvY-SpEAKER in the Chairl].

I should like the Minister when he
rises {o reply to give us a comprehen-
sive account of the ratio between tar-
gets and their fulfilment over a period
of, let us say, two to three years, so
that we have a picture of the kind of
backlog that is there in ine Ministry.

The report has mentioned the pro-
blem of office accommodation and ac-
commodation for central government
employees. The problem is one which
it would be trying to simplify over
much if I were {o say that it could be
solved overnight. Indeed great deter-
mination would be necessary to rea-
lise the hope of solving it even 1n
the foreseeable future.

I should like in this respect to say
that there is too much concen-
tration at the Centre. There is, if I
may use a well-known phrase of
political science, apoplexy at the cen-
tre and anaemia at the circumference.
There are places, like the one to
which I belong, where there are very
few central government offices locat-
ed, and they have lagged behind in
the years after independence in terms
of pgathering developmental projects
or offices there. I would like to tell
the hon. Minister and his colleagues
who are, I suppose, fundamentally
responsible for the dcecision to trans-
fer Central Government offices from
Delhi and other places, to transfer
offices to these places where there are
not enough offices at the moment,
where there iz not enough official
activity at the moment but which
have the capacity to accommodute
and absorb a good number of offices.

I would also lika in this respect to
mention a problem which is essent.al-
ly connected, namely, the problem of
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housing  central  governmert  om-
ployees. We know from personal ex-
perience in Delhi, and many of us
know from personzl expericrnice in
Bombay and Calcutta, how mizerable
is the plight of one who happens to
be transferred to one of these metro-
politan cities. Unless you can really
make adequate provision  for  the
lowy middle class employees or
those employees who reully cannot
afford to pay the high rentals which
are demanded, you are only adding
to the expanse of slumg in this coun-
try.

I would welcome the proclaimed
deiermination of the hon. Minister to
accelerate the pace of  construction
and also the policy to do away with
all rented and requesitioned buildings
for housing government offices. I do
not know how far he will be able to
full that determination. I do not
know whether it will at all be possi-
ble for him, in view of the prevailing
situation, to solve this problem in an
adequate measure, But I am glad he
has decided that with a sense of deter-
mination to go about it.

I should also like to mention about
a matter about which I would ordi-
narily have preferred to be reticent,
because it ig not usual for us to cla-
mour for our own rights, benefits and
amenities. But I do think that in
fairness to this important body which
presides over matters of policy and
their execution in this country, in
fairness to the dignity and the modi-
cum of standard of living which
should be ensured to the Members of
this House and to the Members of the
other House, I must say a word.

I know that the Minister is not
directly responsible for making ar-
rangements, certainly not responsible
for making allotment, but as the
Chairman of the Housing Committee,
perhaps you are fully aware that
there is an acute shortage of larger
accommodation for Members of Par-
liament. There is a great deal of
favouritism, if I may use this unfor-
‘unate expression in this context in

the sallotment, which iz evidenced
once in a while. The other day the
hon. Minister had to admit that there
were two categories.

Mr. Deputy-Speaker: The hon.
Member is vot justified in using that
word.

Dr. L. M. Singhvi: I shall justify
what I say, because the hon. Minister
said that there was a category of dis-
tinguished parliamentarians only the
other day on the floor of the House,
and you would recall that this anger-
ed many of us, for no fault of his, He
had to mention facts as they were,
and I understand there is g category
of distinguished parliamentarians who
are allotted larger accommeodation, I
do not know on what criterion.

It is not my purpose to arraign
either a Committee of this House or
the Minister, but I do want to say that
this situation arises basically because
there js an acute shortage of accom-
modation in the pool of the Members
of Parliament. I want to add in this
respect that it would be proper for
the Minister to reconsider and review
the policy, an announcement of which
was made in answer to g guestion
some of us had put in the House,
that certain flats are going to be huilt
on Rafi Marg and North Avenue. I
would like him to consider the possi=
bility of constructing some larger
accommodation for at least some of
us. My hon. friend Shri Yash Pal
Singh put in a very powerful and elo-
quent plea for giving amenities of this
nature to Members, and I hope the
Minister would have something to say
in this respect when he rises to reply.

I would be failing in my duty if I
did not focuss the attention of this
House and of this country on the prob-
blem of slums, which has begun to
assume very large proportions. I do
not doubt the goodwill on the part of
the Government to solve this prob-
lem, but I would like to say that the
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proof of the pudding lies in the eat-
ing, and we have had very litile of
pudding to eat as a matter of fact in
the way of solution of the problem of
slums.

I should like to poing out to the
House what the Prime Minister said
on the 17th January, 1960 when he
visited Bangalore. He said he was
bowled over completely when he saw
the shocking contrast between
poverty in its Harijan quarters and
the fine palaces, fine institutes and
factories. He added: “I do not know
how these things do not bow] over
those in the city and in the ecity Cor-
poration.” The Prime Minister has a
remarkable sense of beauty and sense
of sympathy for the downtrodden.
Unfortunately, even that sense of
sympathy has not come to the rescue
in solving this problem, because it is
only in spurts, only sporadically that
the Prime Minister makes g statement
with righteous indignation, and then
all is well, the storm passes away!

I should like to remind the House
whay the Prime Minister wrote in a
letter to the Chief Ministers in this
respect. This was reported on the
8th of January, 1962. He said:

“Probably nothing has dis-
heartened me so much gs the
failure to deal with the problems
of slums.”

He said that the slums are an eye
sore which should be removed. He
thad written to the Chief Ministers
begging them to confront the problem
with all sense of realism and expedi-
tion. Indeed, he was reported to have
eaid to a Mayor that he would never
get thiz problem solved, or something
to the effect, that he would take ages
to solve this problem.

17 hrs,

This righteous indignation and dis-
content is indeed very heartemung and
iegitimate. It expresses the point of
vitw not only of a Prime Minister
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who is confronted with many prob-
lems of State, not only the point of
view of a great leader and humanist,
but the point of view of the entire
country in anger and despair., Nobody
could have expressed it more power-
fully, more eloquently and more
accurately than the Prime Minister,
But let us take stock of what we have
been able actually to achieve in res-
ponse to that clarion call which the
Prime Minister gave to the country,
to the administration and to the
people and to voluntary agencies?
Has our moral sense become so com-
pletely blunted that we have lost all
enthusiasm to approach these prob-
lems as we must as a nation in a state
of resurgence? The size of the prob-
lem is indeed very massive and gigan-
tic and I would not like merely to
sermonise for the benefit of the Minis-
ter, nor do I claim to have a ready-
made panacea for this problem. But
we feel, the country feels that the
problem has not even been approached
in an adequate measure. We are
tending to be reconciled to the prob-
lem of beggary, corruption, slums and
poverty. This reconciliation with
problems and compromise with the
miserable reality which faces us in
this country can be a source of decad-
ence for our future. Therefore, I
would like to warn the administration
that 't is time for them to really em-
bark upon a revolutionary and radi-
cal policy in terms of reclaiming the
slum areas in this country. I would
not bother this House with a huge pile
of figures and facts which I have in
my possession but I would like, before
I conclude, to ask the Minister to tell
us what the revolutionary change in
this respect is likely to be. This I »ay,
emergency notwithstanding, because
this is a moral problem which we
cannot afford to ignore for the future
of democracy, and the future of our
country.

ot worees (w0 ) IOTeRe wEYEw,
g g " Oifafedem & wind &
§i% A ¥ §G 09 7q A & araq
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@A ARATE erdfa & A |
qgeie &g g o FfEar g 9w
FY @ FT Y THAET FT AT AT ATAT
g g g off dE F (WY 8
IS FT A M, X & Fefaw A T
oS N § &1 9gE IO F W F
W@ WY 99 X 991 a1 55 g6-
faer &1 F Y =g W 7Y, S99 Ty
Ffeard sy dr fraf & amad v
afgar v s & A A T
qET 97 WA, T WL IF q A ovE
HredT gfafew oa-aa # 99 § gre-
for sT oW W & S aF =W
% gaT & A W F AN a% A
Y I N F, a9 F W9 F FILAR
ST SEe @Y WY g WL 9| 3t
faarat aF &t AT wEn ¥ e
¥ I99 wwe gr g R E 9 AW
1o I9 FIC FT q9g ¥ aFE 7 & A"
AT famr fode awt 4 & o
g T X T F |9 qT9 grafaw
LFAT AT@AT,  dr IFET qfr aE
grr | faeelt mEX F =10 a¥E ¥ W

FE AT FEEat ¥ Fer (% fage
# oo Ty @ THW faw w@r g
wz.ﬁ?ﬁﬁm%wﬁ&coo
AT ¢, %00 W94 aF I TT S 12T H
T <F.% Hr FfzAral w7 gEE
N weEw wT @wy § | galy gt
@ gfan fafmet & 78 @
Tt &, Afwa & grafe fafae & a9
TR fAaga won = g 6 o awag
T O AFR o o QY &, A

I F HTT AT WEE 919 & F 9%
997 @@qT AT | WK g9 9
fasr a7 s, @ 72E famz & @
R @ nFE WA grsfam, de
o7 7w @ ¥ foag e 9 gfar
2 st | ¥ awwar g f Y s
FrE grotan A1 A gl WO AF |

fora fratam & & F =7 &2 wvar
g% SHFgauigg au @ aA ¥
|qTAA TEAT ATRAT § | Tt qrfeam
¥ o faemnfog o, g ST Feamr
79 § ITHT G FOT TG 93 A
% TgT T & | e fafrex &
faes g A W= H gE % 916
afesy arferea & o g faarfiay
# Ay sforeai gT A T F 1 1@
T 3F &, AfeT Feamr fg § faw
FoTRqT FT AT FEA TR OWR,
IS AF ; grIte e w1 s
fastrT wTEe § | S §v7 oF fafa-
o Fvg qr, forg 0 qiw game dfT
F w3 sgawdr 9 1 9d weamr
9§ OF A@  WRfwal #oF4r
e 14T, gretE g F9L 4 M7 O
F A9l FY I =qaET 47 | 7 Jegre-
FrC (Farr #59) § FrC fory qo
feq 7 § | weATT FIT A W}
fafsde cmew & sfemwr o=y
@t § §T AL FT AT GHT g | IT AW
T 7f TR wEray  gefan @ /)
FE g ¥ 3@ Qe § forar ofy
FY, T H T EH F AL I
FY WA FY TG AT TET R ) A T
feafq ag & o agf T awsT & TwX
(=@ )T g3 | TH FTC HET A A
FWT HT AT YAy A aw
Z\ FA AN A g Al wqai 6
oI WA TET AT &1 & gwEl ¥
= # qiF Wl FT Frwar 9 Ag
1 fqq W 3 9w @ aw, @
FaEY TATET W A 0w § ) W
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T T FAY WA A Ay fyeafa)
T FEr wry f&TiE e =i A
TN AT FAHO 77 FT FHAT | 7H
far grefmr Wit smg ¥ @@
T & fF 39 &% 1 el § T4
R f s | IET A 37 9% 9%
6 3 % weqm So7 F e fora a9
T § W TRIET MAT FT 93 ag
w00 | AfwT § T |wmear g T oagr
qT =0T 2w # §2 g7 §, 9t awra Tt
T3 g1 5 1 wwiag T fam ag )
Y T @y §Y7 4 THET T 7|
wfad o< @i 9% qer a1 R
a7 ®T Wid, T TG M

& qeg 7T ST #F gegErg 34
g g s gfemt sk -
wifeat & fore grfan T T &
fog garr @ & | & o ¥ afe-
Frfaat &1 oy o &Y #1 gafadt faadt
WY THF /1Y Y0 WY FT HAIH, Fgd
AT TFAT ] | WX g TFUAT v
e e & #y ¥ ofr WX ue §v i Ay
T 73 7 § | WA e WY W
ATEA e w1 Y 9w W ¥
grfgarfedt #1 99 A4 a7 96 § |
gAfT W F AT W F AT A
&1 gafady T =1z |

s fefgwe § o=flm o=hw
AFTAT #1 S1Gg TEE AT gL AT
T & ferg wafadt & 9Tt g | wR Ag
F19 6y Afs ¥ IaT @, a7 "ife-
Fifadi # grefa 1 a9a #1 g9 $1
& feg &Y @1 S AT ) gEfET W
gafgdt ® W &1 WEAT ¢ W
grefan & &9 ®7 SR A& F ww
FTX #Y gaewT ¥ 1Y, &7 S O |
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arfeatfas} & a9 o< & 34 W
& | Om FE ¥ AT F AT e a9
e 1 Fdc [eafa efmai Y @ 1 9%
fam it v wafadr & faw w@r g5 2,
q7 F9 # | AT GEIGT AT AME0 WK
anne s F fgema ¥ 93 W @A
qTiET |

# gram g g fF A w gaEk
q¥ {F91C (Ha1 ST | AT qE Y
Twg fzan 2, gafan & ot A g

Sh-i A. C. Guha (Barasat): Mr.
Dennty-Speaker, Sir, T shall first take
up the rehabilitation item of this Min-
istry. This report hag stated that the
problem has almost been solved on
the western side, on the eastern side
also the problem has been practically
solved and that only some residuary
problems are remaining. But the posi-
tion is quite different on the eastern
side. There has been no serious
attempt so long for the solution of
the rehabilitation problem in West
Bengal and Assam for those refugees
coming from East Pakistan. 1 should
also admit here that as long as Mr.
Khanna had his headquarters at Cal-
cutta, he made some attempt, but
still a comprehensive plan for the re-
habilitation of the East Bengal refu-
gees has not been taken up as yet. It
is not a question of about 42 lakhs
of people who have been registered
as refugees coming from East Bengal,
but it ig primarily a question of eco-
nomic and social stability for West
Bioagal. Unless those people are pro-
perly rehabilitated, there cannot be
any social and economic stability in
West Bengal. Frem that point  of
view and also from the human point
of view, I would appeal to this House
and to the Ministry that the prob-
lem might be taken up seriously, The
first serious attempt for its solution
was the Dandakaranya scheme.,

When the Dandakaranya scheme
was initiated, at the initia]l stage,
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there wag some reluctance on the part
of the refugees to move to Daonda-
karnnya. That reluctance was ongi-
neercd by political parties. Some
political parties had their vested in-
terests, particularly one political
party has its vested intcrest in the
camp refugees. They put all sorts of
obstructions {0 the refugees agreeing
to go to Dandakaranya. That phase
is over. Now the refugees are eager
to move to Dandakaranya, but I find
there is some slowness in accepting
the refugees from West Bengal to
Dandakaranya. I do not know what
ig the reason,

From its very inception, the Danda-
karanyg Authorilty has been suffering
from some internal quarrels and
squables. Since the authority was
reorganised with Mr., Sukumar Sen as
Chairman, its working is somewhat
smooth. But recently one thing has
alarmed the public in West Bengal.
There is a rumour that due to some
difference in the Ministry, he has ex-
pressed his willingness t¢ quit the
Dandakaranya Authority. I do not
know whether the Minister has got
his formal resignation letter or not,
but the rumour is current in West
Bengal that he has expressed his will-
ingness to quit the Authority. To this
House 1 give it as a sort of warning
that if Mr. Sen, the present Chair-
man, leaves the Dandakaranya Autho-
rity, that would almost be the end of
the Dandakaranya scheme for the
rehabilitation of the East Bengal
refugees. .

Dr. Ranen Sen: Question.

Shri A. C. Guha: Mr. Khanna him-
self took up this scheme with great
earnestness some years ago. I hope
he will have that same earnestness in
pushing through the Dandakaranya
scheme, so that the present Chairman
may find it convenient for him to con-
tinue in that post.

About the present working of the
Dandakaranya scheme, 1 should say
something, The villages have been set
up 10 to 15 miles apart from one an-
other. The result ig that the refugees

settled in these villages fecl some-
what in exile, They have no society
and therc are only about 50 or 100
families living in one village. [ hope
the Government will see that as far
as possible, the villages are put in
compact areas and as far as possible
in contiguous areas.

There are a large number of sche-
duled castes among the refugees. I
do not know whether the Home Min-
istry has opened all the avenues and
privileges that are available to other
scheduled castes in the country to
these people. Apart from the rehabi-
litation grant, those opportunities
should also be made available to the
scheduled caste and scheduled tribe
gettlers in Dandakaranya.

The question of hospital has heen
mentioned by Mr, Ranen Sen. I would
suggest another thing. Each village
should be supplied with a community
radio set, so that they may feel some
contact with the outside world. It
would not cost much and I think it
can be easily done.

Further, the Government has been
o very earnest about the co-operative
movement. I do not know whether
the co-operative department of the
Government of India or of the State
Government can also lend their help-
ing hand to the refugees settled there.
If agriculture or even =ome small
trade or cottage industry can he set
up on a co-operative basis, I think
+hat would help them much. There-
fore, in addition to the rehabilitation
department, the co-operative depart-
ment and also the department dealing
with the Scheduled Castes and Sche-
duled Tribes should extend their
helping hand to the refugees settled
there.

There has not been so much recla-
mation of land recently. I can under-
stand the necessity of diverting some
of the bulldozers and tractors for
defence purposes; but even then, I
think, reclamation of land necessary
for the settlement of refugees should
be carried on expeditiously. Out of
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the 6.400 families sent to Dand-- Even during the debate on the De-

karanva, I think about 2000 familics
have not vet been settled on land.
They have not been given any land.
That means about one-third of the re-
fugees sent there have not got any
rehabilitation as yet. 1 think that
also is a point to which the Minister
and the department should put their
heart and see that there is not any re-
petition of the camp system again
there. Shri Khanna knows more than
anybody else tae eroding and the
most demoralising influence of the
camp life on the refugees. Therefore,
they should see to it that the refugees,
aller they are transferred to Danda-
karanya, are not compelled to rot in
idleness in camps without being set-
tled on rehabilitation sites.

There was also a proposal that 10
per cent, non-camp refugees should be
settled in Dandakaranya. 1 do not
think any non-camp refugees have
been taken to Dandakaranya. Even if
they have been taken, I do not think
the figure has reached 10 per cent.
Therefore, that should be expedited.

We find from a Press report in Ben-
gal that some small traders and arti-
sans were definitely told that they
would be settled in Dandakaranya
and they were asked to get ready for
their movement. But gince then some
months have passed and there has
been no order for their removal to
Dandakaranya. Why? Why is it that
once these people have been asked to
get ready for their transfer to Danda-
karanya, they have not been remov-
ed? Sir, no society can develop only
with some agriculturists. Every
society must be a composite society.
There should be some artisans and
small traders as also some middle
classes men along with the agricultur-
ists in order to develop an integrated
society. Therefore, that point also
should be considered.

From the report we find that any-
body migrating after 1st April, 1958
will not be eligible for relief and re-
habilitation as displaced persons.

mands relating to the Home Ministry
it bhecamc apparent that even now
large numbers of minorities are mig-
rating from East Bengal. As long as
the Government of India will not be
able to settlep up all their matters
with the Government of Pakistan, the
minority in East Benga] cannot feel
socure theie and there will always be
pressure on the minorities of East
Bengal 1o migrate tn India and they
will always be subjected Lo some tor-
tures and disabilities. Therefore, it is
a broader question connected with the
poulicy of the Government wvis-a-vis
the Pakistan Government. If  they
can settle with the Pakistan Govern-
ment. 1 can assure the Hcuse that the
minorities will not migrate from there,
But as long 2. the Indo-Pakistan rela-
tions continue like this, the minori-
ties will not be secure there and they
will be compelled to migrate, There-
fore. this kind of closing of any privi-
lages or opportunitie; for rchabilita-
tion to them, I think, is an inhuman
step which our Government should
not take.

There are about 8 lakhs or 9 lakhs
refugees in Calcutta, many of whom
are not registered refugees. There is
no plan or scheme for their rehabili-
tation. Some of them have settled in
the squatters’ colony, some or less,
floating population. This is a big
problem facing Calcutta, I think this
Ministry,—and if this is beyond the
scope of this Ministry, then the Gov-
ernment should take up this problem
and do something for these refugees
near about Calcutta. This is the pro-
blem of bigger Calcutta which iz a
national problem.

Then, in Sealdah there are a large
number of squatters, Even though
many of them do not strictly speak-
ing, come under the category of re-
fugees, I think Government can very
well take them to Andamans for set-
tlement. It is a disgrace for Govern-
ment to keep these people where they
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are, just in the heart of the town of
Calcutta in the Sealdah station. Any-
body who is coming to Calcutta,
foreigner or otherwise, will see the
miserable condition in which they
live. So, at least for the sake of the
question of national pride, they should
be settled elsewhere scon. Then came
the residuary problems of partially
rehabilitated refugees, for whom no
adequate plan has been chalked out.

I would mention only two more
points before I conclude, Just like
the head of the CPWD should be a
technical man, an engineer, so also,
the chief Controller of Printing and
Stationery shhould also be a techni-
ca] man, not an oflicer from adminis-
tration who does not know anything
about printing or stationery. Ip the
earlier days, the Contruller of Print-
ing and Stationery was a technical
man. Only since the last war. this
arrangement has been changed. I
hope the Minister will revert to the
old arrangement and see that a tech-
nical man is appointed to the post of
Chief Controller of Printing and Sta-
tionery.

Coming to the h-using scheme, I
find that they have been able to build
only 630 houses under the plantation
housing scheme whereas the total
plantation labour is 13 lakhs. If this
is an indication of our achievement in
providing houses. then I think it is a
matter where we should all feel
ashamed.

With theie words, 1 support the de-
mands relating to this Ministry.

Shei P. S, Naskar: Mr. Deputy-
Speah,-.r, Sir, I am obliged to you for
giving me a chance to intervene in
this debate. 1 would restrict myself
t0 the rehabilitation side. Dr. Ranen
Sen made a very elogquent speech in
which he made certain references to
the rehabilitation of displaced persons
in West Bengal He also said
that he was a member of the West

Hengal Assembly for the last ten years
and that he has come to Lok Sabha
only last year. [ do not .know any-
thing about the performance of Dr.
Sen in the West Bengal Assembly, but
1 am glad to hear that he is taking in-
terest in the rehabilitation of displac-
ed persons from East Bengal vis-a-vis
the Dandakaranya scheme, I have col-
lected statistics regarding questions
asked by hon Members about rehabi-
litation of ref.gees, specially on the
eastern side, for the last three or four
sessions, and I find fromn the list be-
fore me—I speak subject {o correction
that Dr. Ranen Sen has asked only
one question, and that is about giving
joans to $ome refugees in Manektala. [
do not find any other question asked
by Dr. S€en about thc nroblem of reha-
bilitation during this period, even
though he has stated today. ...

Pr. L. M. Singhvi: But there is no
citoppel against our privileges, whe-
ther or not we put any questions,

Shri P. S. Naskar: I am glad that he
is taking interest in this subject, Dr.
Sen said thal he comes from Calcutta.
1 also come from Calcutta. So, I shall
be glad to have his advice. I would
like to have informal discussions with
Dr. Sen on how to solve this problem
For the last one ycar, I did not have
the honaur of having his advice,

Dr. Sen mentioned aboul the squat-
ters’ colony and said that enough
money is not being spent on that, For
the information of the House, I would
like to say that the Government of
India have sanctioned so far as g sum
of Re. 176 lakhs for payment of com-
pensation, acquisition of land and re-
gularisation of squatters’ colonies.
During the first ten months of the last
Budget year a sum of Rs 73 lakhs
Budget year a sum of Rs. 73 lakhs
acquisition including the squatters”
Colony.

It will thus be seen that the Govern-
ment of India have freely been sanc-
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tioning the schumes that were pul up
to the Government of India by the
Stair Government.

Dr. Ranen Sen: Covering how many
people?

Shri P. S. Naskar: About g few
thousand people. I can assure the
House that even now the money is
being given by the Government as
compensation for land acquisition for
the eligible families declared as such
by the competent authority. Dr Sen
also mentirned that appeal cases of
rehabilitable families, grown up sons
and daughters, are still lying there.
But perhaps Dr. Sen does not know
that we also sanctioned, are still sanc-
tioning and shall sanction all the reha-
bilitable families that are in camps.

Then, Dr. Sen said that the Hero-
bhanga and Kelleghai colonies are all
flop. Perhaps Dr Sen was not here
when some of the hon. Members of his
Party in this Lok Sabha pleaded not
1o send the DPs to Dandakaranyva but
10 send them to Herobhanga and Kel-
leghai. These schemes were sanction-
ed and put up by the State Govern-
ments. We just got their financial
sanction. I know that the State Gov-
ernment have done their best and are
still doing their best. The DPs are
going there So_ it is not a flop. At
least I do not have that information.

Dr. Ranen Sen: Have you ever been
to that place?

Shri P. S. Naskar: [ know that area
much more than you do,

Dr. L. M. Singhvi: There should be
no direct conversation.

S8hri P. S, Naskar: Dr. Sen spoke
about deserters mentioning that they
were moving in the streets of Calcutta.
“The policy of the Government is that
we have informed the State Govern-
ments to let such deserters go to their
woriginal rehabilitation site and they
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will be given fresh rehabilitation bene-
fits as much as possible. But we can-
not take them t» Dandakaranya, As
it is, therc are ex-camp families still
in West Bengal who have to be taken
to Dandakaranya. On the one hand,
Dr. Sen said, “Take these deserters
to Dand-karanr:" and on the other
he did not approve of what is going on
in Dandakaranya. I cannot under-
stand what he meant by that

S0 far as Dandakaranya is conrern-
ed, it started in 1959 and it had two
purposes, namely, the rehabilitation
of the DPs and the general develop-
ment of the area with a speeial inte-
rest to the Incal population, The
scheme envisages the development of
agricultural land, communications
water supply and all the allied sth
Dandakaranya we should realic-
Dandakaranya is not an F
Had it been so, cent
would have been o
would have been 1
that in Dandakara:
what one expects; wate, supp:y was
not as one would expect; communica-
ti-ns  were not there. Difficulties
were there. But the Dandakaranya
Development Authority (DDA) is do-
ing its best to develop the area all-
round. Al] possible work has been
done for the reclamation of the land
and communications ete,

t is not a fact, as Dr, Sen and Shri
Guha said, that villages are scattered
all over the area and are miles apart
Tt is n7t so. We have got three zones
and we rall them, Paralkote, Umerkote
and Malkangiri. In Paralkote zone
we have a number of villages; in
Umerkote also we have a number
of villages, all in one place. It is not
a fact that one village is miles apart
from the others. We have bulit up
roads. Now the ideca is that the DPs
should get a community life a com-
pa~t life. There are dispensaries,
schools, hospitals ete. in some centr:
localities.



7347

We have built 117 primary schools
there That is not the lasy word. We
have built two secondary schools and
22 adult schools. Again, that is nat
the last word,

Dr. Ranen Sen: You have sct up
only two secondary schools.

Shri P. 8. Naskar: [ say that 9000
students are there in all these schools.
But 1 say thic is not the last word.
The whole thing started just a few
years ago. We shall set up more
schuols, in fact, as many schools as are
ne-essary, because we want that our
children there should not go without
education. That is the policy of the
Government.

The same thing applies to the medi-
cal facilitizs also. We have built up
dispensaries, and we have built up
hospitals, Nobody should die there for
want f treatment as far as possible.
If any such case has happencd, such a
thing wil] definitely be looked into by
the DDA, and any complaint received
to the effzet that anyone had died
without treatmoent will be severcly
dealt with.

We have spent Rs. 15 crores for the
DDA so far, and in the current budget
we are spending about Rs. 3:59 crores.
We arc also giving Hs. 30 lakhs as re-
habilitation loans to the displaced per-
sons in Dandakaranya,

1 can take the House into confidence
and say this due to the emergency,
we had a cut in all our plan pro-
grammes, to the extent of 33-1/3 per
cent, but so far as the Dandakaranya
project is concerned, the cut is not
33-1/3 per cent, but it is only 25 per
cent, That shows the importance that
Government give to this Dandakara-
nya scheme.

Shri A. C. Guha mentioned certain
things about the Dandakaranya and
about the resignation of Shri Sukumar
Sen. We have not received any offi-
cial resignation from Mr. Sukumar
Sen. On the other hand, we are
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proud of having such an able adminis-
trator like Mr. Sukumar Sen as the
full-time chairman who is living in
that area and looking after the inte-
rests of the displaced persons there.
He has created a certain confidence
amongst the displaced persons there.
Perhaps, Shri A, C. Guha will remem-
ber that abosut three years back, that
confidence was not there. As he has
said, it might be due to the political
propaganda by a particular section or
a particular political party, but the
displaced persons have now changed
their minds because they have found
that by just having some slogans and
demonstrations they cann’t get them-
selves rehabilitated, Thanks to the
work of all the officers and Mr. Suku-
mar Sen as the head of the organisa-
tion, the displaced persons there are
different persons. As an example, I
might say this. This year, the crop
was not very bright all over the coun-
try that has been the position, and
that has been due to the failure of
rain. The displaced persons there
thought that they would get certain
grants or certain doles. But they have
been categorically told by the DDA
that no doles would be given to them,
and they have appreciated that, The
DDA has said that work centres gr in-
dustrial centres will be opened, and
they must earn their living. And in-
dustrial centres havce been opened by
the DDA. The displaced persons
themselves said that they did not
want doles but they wanted work,
and they are coming forward to work
in those centres. Recently, in a Cal-
cutta newspaper, that is, a daily news-
paper, a news item appeared saying
how the displaced persons are going
to the work centres and sg on, anJd
mind you, it was not a sponsored
news item,

Now, I come back to Shri A C
Guha's point; he said rightly that in
the DDA, Mr Sukumar Sen is doing
good work. I do believe personally
that the best propaganda for any work
is the propaganda through actual work
and not just through some slogans.
The fact that there has not been a
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single desertion from the Dandaka-
ranya area till today shows that Dan-
dakaranya is not what Dr. Ranen Sen
had tricd to paint it a little while ago.
There are about 6500 families already
there, and more will go this year. We
have a target programme to have so
many thousands of acres to be reclaim-
ed, and so many thousands of families
will go there, and the targets are
being kept up. But the DDA has its
own limitations in the sense that we
cannot just take thousands of families
every year. Money alone will not
salve the problem; there are other
difficulties alsp, and the DDA autho-
rity is doing its best to take as many
as possible.

Two years back, nobody wanted to
go to Dandakaranya.

Dr. Ranen Sen: [ did not depict
Dandakaranya as a hell. He is dis-
torting what I said. I said there is
enough scope for improvement. I made
constructive suggestions,

Shri P. S. Naskar: 1 convey my
thanks to Dr. Sen now that he is giv-
ing us suggestions,

Dr. Ranen Sen: He should have lis-
tened to my speech.

Shri P. S, Naskar: Sometime back,
1 think his party did not like Danda-
karanya. Dr, Sen might have chang-
ed his view (Interruption). I wonder
what he would have said in the West
Bengal Assembly while he was a
member there,

The residuary problem in West
Bengal was discussed sometime back
this year. We are making allotments
according to our discussions and the
scrutiny of the schemes that are for-
warded by the Wet Bengal Govern-
ment. In the budget we have provid-
ed about Rs. 152 lakhs for the eastern
region for grants in aid. Out of that,
we allocated Rs. 104 1akhs to West Ben-
gal. We are also giving loans and ad-
vances for DPs in the eastern region.
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That amount is about Rs, 204 lakhs.
Out of that, Rs. 179 lakhs is for West
Bengal. This amount is excluding the
Rs. 30 lakhs which is given {o DPs as
loans in Dandakaranya.

I can assure the House through you
Sir, that all possible measures are be-
ing taken to solve the residuary pro-
blem not only in West Bengal but aiso
in all other states in the eastern re-
gion. The department at the Centre
is coniinuing and will not be closed
till the residuary work—I do not call
it a problem—is completed. I
would like to deal with one or two
little points because they are a very
live issue for DPs from East Pakistan
who are living in Delhi. I want to say
a few words about the Kalkaji colony
for DPs from East Pakistan. Three
years ago, we decided to have a colony
for East Pakistan refugees who are
settled in Delhi and gainfully employ-
ed. For implementation of the s heme,
a plot of land ncar Kalkaji was car-
marked. Last year, we sanciioned
Rs. 35 lakhs for devclopment of this
area. The work of development is in
progress. The arca will be about 218
acres and the plots will be about 1600.
There was a question asked sometime
back as to what would be the mode of
payment. Government have decided
that it will be 20 per cent cash at the
beginning and the balance in 7 equal
annual instalments. It will be a lease
for 99 years,

I am glad to have had this oportu-
nity you gave me to deal with cer-
tain matters relating to this Ministry.
I shall not take any more time, I only
assure the House that whatever comes,
the residuary work will be completed
before this Rehabilitation Department
is wound up.

Mr. Deputy-Speaker: Shri Onkar
Lal Berwa,

Shri U. M. Trivedi: I would make
a request. The time taken by the De-
puty Minister should not be counted
in the time allotted for the debate.
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T £ | OF nfaes qEd e gl d
IET FHT IAIR BT A A
oy 1 7 o fam TAEEr (Yoce

Shri Hari Vishnu Kamath: Ministers
Deputy or othehwise—should be sepa-
rate. They are a class by themselves.

WY wimT o T (Fer): I
s AEYEd, 4 a#, grefa w0 f-
fafeiz #1 wgam oF T =
aEEE ¢ #iE TEE g aontud
T FEA FT AT 7F F TEA I w=G
FTH EI1AT & | @AY ATed A faearfaay #y
F9T FT agd A1 F4 fran & 1 AR
ag T #7 7T & R aex # @ g
At 1 v fear T | ogw wwT &
T F AL H TG FgAT AEATE |

gW #F< g9 @ § f& owy
ey faeew FY w9 FTHT TR §
g &% & 1 wfe st sg Fearédes sma0
FET &.9g 23T F w9 ¥ oft sawEr
HEWT OTAT & | AT F H=L TE FAY
g fr 9z wifgz 59 & | &fFw feurdied
FTH FTT H 4T W7 7 39F a8 £10
for F=e Y Hezie griwd T aaTg ST |
ST fad FaEd 9T9d 1 EefifEv,
gfgedz $iifrge #lt dawme &
gwat a1 fewr, a9 FEw, wer
frm #ik gEiatFsamaa ¥ fog
NG A7 FTEY T o g1 S o

# g gam a1 wgar § 6 -
frafar ag &< 9t FEfaad i@
g 1 sgiae gaw1 faedt #9797 A
AT =rfen afew ¥ CF THo UHo
dto 9% 57 7 atrw 1 o aeg
faeft aspasTe 21T IO 39 & aiw ¢
T gf oy nfen 9 avg & o
fraw &, afeeez Gifaae & A m3
ArafaaT g 99 #1 fafr ¢ w33
T F #rg qr fedr FET F g9 |
wErT #Y S oy wnfen 1 Haw a
F FTOr &Y {7 qrH Wy & I §
TF ISTELT &7 ATRAT £ | & oy Lqrdy

T T | IEH TF ST FT HEH
Yoco TYY FT AT | AW & 9T § 99
e # F@ o dfEr Fa¥ & fag
| o ®% a7 98 @E Y § o
9 @S T 9 & 75 § F dgmR
des 7 #F 99w Fgr fE Amm,
afaT o @3 frg av § ? g W
MavEs s amREFar
wei & ? o & & A1 @ & forad e
FIX AT S @€ U § | WF WY ¥4
& o=rar W v & fF 9w wfaede
Eoftfra arga €Y g oft o Y ] f
gaFgid? sm R @ Qe qaR € e
g7 ¥gi ¢ 7 wwfaw ¥ A g fE
T2 gat fr 3y afee w6ifs s
9T FTH A §oT F7a@T § WK A4 F
g W FAT F § | @ w9 W
T JATH WL ¥ A5 9 T I A
aE & T a1 | WA 95 W &
w1 #1313 qoEt @A gy WK
W fag dar f5 §4 Fgr I g
3 4 st ifg

W q® ¥ o wiEwET age
quTe F geifaafor sifas & ag s
T | IR U fae wY qAry F e
F @TF FT g Y domga £ vt
& 9EH1 F9 A7 Afgy wurer A g
w1fge, 59 a@ & 994 &% wE "
far | femm wEaee @8 fF 9 T
FTT 99 |gd 7 faq Ay F famxy
fer afFT a8 « fav o% fa=r §f 78f
a9 94T | TAAY IS AR #v Sfwe-
o TFedifea e ar Tifge

&0 & fae 33 dee Y § afFw
TET g Arfey f & &1 iy &
2 1o g 2w & e v #Y qanfedy
fr @ imigm A wegR e
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[ stz A 3]

g5 % Fereasy foord 4% srs fear
TATCA % €1 T | 77 77 a<g ¥ «va’
Y AY TG W A@ ¥ A F 39
& faq a= 4% & 9@ &Y 3 faew
OFEAE F' A9 & A W A ¥ Wy
G 7 faraen A7 gt & | gafay 5=
a1 F1 TEq FY 7 TEE & o Fw Ay
Farfadt g=fy g | oAtw oy a4 &
qEEE T W@ FT qA4 AMQW | wH
Fifex & o faedt &1 S A AT &
TET TR A FY FH g ! A
agt aY €2 €Y far sudt § awi g
£ IR § | gEr Ay S g &1
qUETA I3 AT & SfF weast @1 907
79 F qETEE AT 9o aFaT § | Tafan
Tz & ufeede ¥ gy i a7  dfer
FOTL AT HATEQTR 1 BT &, & 59
FX 7 g, § 3 A QA awd § 9 F
T w1 9 U 2 ¥ 47 A da
afy § gafev a8t $md &9 &1 IwT
§ | zafew agi & Szw 4 @@ F %
¥ e Y T =fan ) g & uferde
Fr 97 agi & ufede A 7997 78 F
aifew 1 77 48 799 Fm afgy fr aqt
AT R EFAT W7 gAT § Y agl Y
FAET I H FTH FA FTEM

wft ¥g F@EH guT I aad
T ¥ 9 F HIIFTZAT 7 focco FT
gEdAT &A1 F¢ AW faur d@ Fg T
e 3t § aar =fgm | ww SfE e
¥ a9 Y gaa 4 Tofeg IR F7 fF
geat geT &1, areT q13q 2T &Y, AT F
ST g% 97 IEEI TR qEH A AT F
aF @2 %¢ fa | gafaw 3w Fgar
¢ f5 cfeedz fore 27 =1fgy W g
aTEE F1 W FT JATHT FTAT 0fRY arfw
qg AAMET wEl & sET qeWe ¥
warfa® w9 F4F a7 FT qAT D
% |
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Ty am & ag g e g o
TaAde ez F fauw 9 mww @
MG qg EF FA A | 7T ST 7 ¥
Ug GETE AF AZ WA FT and
4 ff 92 ggt ¥ T €Y & afae 9%
A FCH © A1E © F7 Fwye FA7 f2Er A}
UF & 97§ ¥ 7 w@rg a4 afe
oY AT FT AT TS FTAE | /T A
AT AT FTAH TEAT ATed ¢ e
ATTET SEGIET TTLT & FHA T G447 FT
o5, HHIM aaTd Mgy | IEiET 3T
FzaT & f5 =@ a=a #t afew &
A F fou oY FEEd gy g §
FH Y FH AT FAL F TEC G 00T |
I FOuET M =gy, @few @Y
arfgu w17 ar@mar fa=aa g =nfeu o
T A & TR F d HHW g arew |
w7 UF fafqeex (¥ F0% a9 "W
¥ gar 2 at 99ge & fau o #9L F7
HqHTA dY I LT &1 ATET 1 3T "FTAN
F1 e 30-3Y w4 gar & W@t
FET AT § | TEHE FAR R E & oo
T 47 ¢ wOY AT & A R e
g TET 3o WIT IW TWAT | IAAT
ferrar o wmET W@l gEr snEg
T ag FH 11 ST |

gadraa fag g g fr el &
T co TTHE HITHT TEd & AT AL
F HIT o W AEHT A
# 1 fora ofieiz gt & 97 @10 TR A
7T fegr 9maT & 1 o 9X@e G®T R0
qrET waaT & ST @ faar omar
#T 30 ITHZ GAT so TRET 4T F
A6 T AT § 1 AT g & f o
g ¥ wedl & AT AT e dare
fedr o &, it & fag o Sar e
STy =fgd SR IF Wi F oq@Taw
miat &Y afemt aurd s arfgd )
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=it amar faz: fEoar agar aifew
feda & &0 #F a=za &

oY HIETT W7 I ¢ AT FEAT
f& Y Zare den fada geet 9T o
FfeEt 3 e TATEl F A 6
a9 faar smar & vud 3o we a1
goft @ivet amei & fau wem g
A1fge | W =T FTH & Ao oY @
W 3 9 # @At g fF Yo,000
af e At & faw o & 5,43y el
#Y AYST qATT AT AT 3,3 0% wEd
d woft aF fzar § 1 ww g e
HI9EY aret & fau a7 grag ara a% £
e €Y A7t & 1 & gy £ fF aw
T 7 g #1 fvenfasive g A &
fere F1ee F5w 9o 1 fomy ot At
afeqat &, 7& o1 @2 & q19 FgAT I
fF 739 A e #X A 2, A 97
F ATE & AT & | T AR /T A
dTH EqT AT AU | qg T AEAE
1 7% & 5 T 92 qee ¥ Wyl 5
faea & fazalt Fema oK oy &2 43
afeqat AZ & | AfF dar AR & f
7 fadalt #gaml @1 3uv iy afeal
#Y aek facge A€l & omar o € 61
FHT 7% fgoet F7 AR o=y gEE
9T &Y TATAT AT § | W ST A
T afemt § qaTar @17 &) 9 awad
¥ A & goe) gag I a9 {5 a3
o odm &)

agi faeelt # o dvq #§ fawarfm
HFT T | W9 IAEY TG A TG Y
M@ A TRIRN T F fag Sz am
fed wX 378 wTHL 9 9 79 | ;T
gz far fF vl ag g @ s @y
NI 79 § @ § 918 FY W G g
qFAY STg ] & | Ff6T A= gwn PR
dfew forer 2y | 3y ag Fgr v ¥ wq g

AT FY FE R F3F a7 M9 ITIT L
3T | ZH IFET N FAT | HO A 9T
FTHg a7 ST 6 22 g1 gy = Al
FHTAE ST UL TG o7 | AT AL AT

AT H T T TEIN T &R AU AW

a¥e 7Y famn {& 5/ g guidy og Ay
FAATHNT A1 27 IHT T4 97 3 3 ST
S9N 07 FAGEN CARTE T4 #TET
AT & | w7 f2el & wmaey 7 w0 AT
HET, TS 7 HIT FEL ATET gT AT
udrEnE ¥ &Y ag oA aiaw wfw
BITFCHY AT ¢ [T T I TTFE
oY qETEAT R § @ 95 S fe e
AT AIET | oA T Fow 41 E gt
T 7 fT 9 | 5 A § & fAare
&d & 5 ag 7w afe @ e g o
ZafaT {77 fraew § 5 97 4fef Y @)
T AT I |

UF I qH w7 FgAr 4 i g 78
for s <Y feegad oy & 97 & oy
fafreedl & faoret A 9T F 219 a1
W @ &1 aeerar | et ary At 7
# I Wifaw @97 AT & Yoo, Goo,
¥oo, 300 HIX Yoo WY & FATAT |
g a9 fgwwa oY @ AT Y fam F
9 F gETR 4T 7| T Ay g
a9 fasrell & o737 =99 FASTEET & |
TAEATE ATE AT HIT TG &, F1% TAO
T & | OfEer F Y 4g aY g I gFar 2
fr &g gare o=t faaar & 1 AfEe
7 faereit F1 Far fgama € | wrL qiw Ay
FHT @ U WG & HeRT 33 A w9
TEEY a9 wer § 1 gle¥ Fivg @+
Fedt F e W & 1 @ 9t radie
F1 THAT AT | G TR FeAAT AY,
g WY AT ST | qT WL AY A afear
Y SfE FY T g, SEEY qgr ¥
Flgrwrad g1 I gArT & fF A=
fasrelt &1 @9 faege aw F faam wmaT
ifgd ST aeag WO AT 18 At
|} TFd & )
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[t siia et 3741
g § F T F oAk ¥ o Hiqfeq} & avF Am w30
AT FFAT AEAVE | qe 7T 39 fawwnfoa Ty &  gex 2@
afeqat aars € § | @Er A qEA W@ #E ¥ mE s F
AN &, 7 A 71 6 A & A faftedt & a=x @
FT | WY 9 fafeerw 4y flae Fit g Ty & fag s 9 ¥
AT ST F | W I AT T qF # Ju fq3zq Fwar § &
Py 7 27 w7 &Y & F oo friedy famitferagae amaRFA |
fodaa a1, Wedm F¥ W9 FY a TEY RS 16 B 1 R 1
FEAT FfEd | AT gL AT HFEA &Y El & g ear Al )
T gt @ @ 79 FY et |99
ST &, 72 TAT a9 ST 2, ST 9w wY W ey () : ST
gT WY & | AU aET § fF EdT O AZITY, TATE ATHY v FAIE 99 1
Y e T AT ST e | fewtza o § 1 oo d5rag F7 9@ S
' AT AT, 7 A, grefan g3 aer v |
T T T AW 459 F7 I, grefan ug
o & & q8) FEa SE ¢ fetfafzaw =@ fear mm
. . |fF 7% a1 41T aWa § W AT U
A ST A % AT # A% 90 faarr § gafee & g g ard

WA o§@ ad" g
fo 3t & fafreed & geeaq
§ @ W W™ gU ol
ot dimfesl & ged Iy

&Y T AE | 9 F qArfead fagH
arell & & SrAar S @WIE | W § waAr
AR ¥ 4G A Fg F% UF 9T AIfE

darw fiaE N frmza ¥ oF afFee goifaae 3 faar
o
oRE 2 @ W H Y AR, LRER TN, IR 9 T ATH
z T N . - .
S T T owdr # o A T@AT STEAT £ 1 9EH I
4 - !
w§ A oA Awrd ¥ owr T
5T %% Fg=ar dar gar
AfFT @AT AwEg FfzEi A ”-:_udgins b:-'i thte jvidet;prcdad co:—
T . ruption prevalent in e depart-
f # afw == =|-‘ %’TETT% 1" ment, the Public Works Depart-
ELiS & faer AL ment (PWD), of the Andhra Gov-
g T ° 3 ernment, has earned the odium of
q;;{‘ N s ,a l\ being kown as Plunder Without
T ET W ATHHIA ¥ 3 Detection Department,

2 Q@ FHE oA @ SN A b it
faeelt B one in intimate tou? wit!
AU U S U this department, I can vouch for

T TATE A& AET WAl 5: | the devious ways in which officials

m ﬂT§ ar FTETE from the engincer down to the

overseer spin money from unseru-
g =91 =9 "'”_ . g u pulous contractors.
AT JATEY FT AT A&
] What is popularly called ihe
@ A e AMET
. & 3 A “percentage system” has fouled
e He=ad et Gl the atmosphere of the department.
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From the time of inviting tenders
t:l] their acceptance and the final
payment of the contractor’s bills
the itching palms of ofiicials arc
constantly greased—contractirs
paying as much as 40 per cent of
their bills.

Of course, the wily contractors
make good this loss by defective
construction, chenp material  and
cheaper labaur. One has  only to
inspeet any of the public works
projects completed to verify the
truth of my assertion.”

¥ AR F gigedT SfAET
T F w@ar § gae gy & fF awad
wfyFifai § wezrare @z & =9F
AR FY GE FT 2 i & oY
qT T TN §, ew A fom & 1 59
TRE FT | ST 2, AT gL FH
FT FIE TTeT ALY fowar wAm § AT A D
F1E afFq #5979 fagr ¥ I TaT )
T fanrr & 3 g0 737 W GF 3§
91T HF AT "gF dTA< AAT &, ;T
feré iz & aardte wmd & | 9% qAvfeaw
SIS WIGATE T ETIE H AT AT L |
& =mgan § F a8 57 T A1 g T
FY famr § afFw waw 3774 |

9To Tergo o HEET TR AT |
TF §eT H qlo Teego o & HIX gAY
A # Fw FdY § 1 Y afgE e g
g #Y o §, 99 ¥ aargy wAv & R FG
FH HYo dlo B 0 gro ¥ ger faar
T @ 1 faar & A7 o S g faa o,
g WIS A arirg ¥ 59 fafaedt & ge
ST | T @ § Yo U¥ Yo FT AT
FIH AT, 98 GYo UT o F 947 T4 |
¥ S WY F19 G, T gT FT AT qqX
fearddizm # aw wnaw | s fas o2
fearéqz ¥ siwt sar s wiw Yo u
o dYo Uz Ao foqredz F weT qaw
FTAT | TG qAIG T g FH FIA Y
FfarRr &Y o @Y & | < G Y= AT

¢ f ofESEat w1 78 " F g9 8§,

Tt g faawr & oy e Y 7 a5

faarr ay afaziEda & 3 7 faar &
aie € 9@ | "rs AHEE TR 7IAT TH
Y FT &, T AT AT FEFHAT T
FHE T AT FA S 1 AE A
feqreiiza §, @ AT F AT F TFA
& | T T 9T EY Y AEA ¢ Av
my 39 femEqe F1 fomdmes #ifay
oA aE ¥ | qY gaAl Aoy e A ¥
FIH T FEAT G Al g WL gL faarr
# dYo Teeqo €Yo faura s faar
qFAT § | W TH AT F A foww
T & aY FW ¥ o Fofaair e
FT TATIAT FT AT qFAT § AT fHT
TR T TFCT &, TTAZIL €T FT FH
FT qFAT &, AfEmeAw T F wgrAar T
ol qIX F1W F smifTaw §1, us-
fafae =g d¢ 97 7T FX| AT TH
FETT F1 AL /AT STET & AT AT
fonf@za g stier | 50 gar
fa forat afeea 79a &1 ofaef.dra &, 3
FaraTEd F A AT ATigh | faast o
fafeen ufsefadts § o1 s ofee-
fadte &,99 1 Jueargy T fagr e
arfgy 7 a9y &7 § & fEar ST
arfer | mfafaafadta &1 Fm, fon
et F1 FH HIT sOF T 7L A FH
T &, TOFT WY T § wfewiad FY
foram s =fgr | e AT A §
e dufsa faar @@ | FIXTF
usfafae fea &3 ), 1% =9ed ged T
& T AF ST g1 | A% Oa foar A
a1 TTI g7 & FwdT § AR oF g
=TT &7 937 Y qFar § | ag A
378 Giet & T F I, THY T
wW # @UEl dar gt w g §
F A5 Frar ALY Y AT qHRAT

forg g § X997 ¥ gagsiT afafa

g, form ag @ fro gz o § TATIFIT
gfafa &, 9 a7g ¥ 994 # ) gaEHIe
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afafy & rgAr & WY nfEdy
FEIT @ 0%, g4 F @A 9, e &
AT YT, 7F & &< 9T 54 afwfaay 4
wqTqAT BT TifEd | FHT ¥ wEaey A
AT §ATE 7 FT HiaFTC v I1fgd |

F7 7g Yt garT § fF fafada 4=
FY TMYAT FY Ay ATEA 1 WA WY
fafsera o1 F17 21T & | ATHA Eqrae
TFTEH T 1 F FILA FIH gl A€
g1 Tgr S gar 1 e fafaae §=
9 g F a0y Sy € &Y 597 g9
¥ g9 F & 9T W o F e 9
AT g8 vF @ifs Fw sy aw

o & gz UF §eqd 99 fendde
ot @ =ifgd | A w1 Fw gl
Frem g1 &t 92 fenede g fF frgar
HATAT A, (FIAT qH ST A
w41 541 A SR T 92 T 9L A
TET T TG 5 7R AT @,
ag IF TT @I g a1 AE AT @ R
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S #AEw @ T@r & 98 eafafEdaa
FHafas AT QAT AL AT @I |
ST T T T &Yt IFST gAr fwar
ST gFAT g HIX ¥WT o awar g fF
3F fFew 1 A w4 |

FFIIY W4T F g ¥ §Y WA
weedl A wgr & | § wvgan g fF TF v
F1 gwTed F2 fagr Sy /i arq &1
feqrdte waw gra & & | FAT qAT AG)
g gFar § @ FEFI GInEET aH
qfseq® dFT ¥ 91 Wrzae da=< ¥
W1 T sEFaT §|EEN L L L .

Mr. Deputy-Speaker: The hon. Mem-
ber may continue his speech on Wed-
nesday.

18 hrs.
The Lok S:bha then adjourned till

Eleven of the Ciock on  Wednesday,
April 3, 1963 /Chaitra 13, 1885 (Saka).
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CoLumnNs WRITTEN ANSWERS TO
ORAL ANSWERS TO QUES- QUESTIONS—contd.
TIONS 7123—62 Us.Q Subject CoLumns
5.Q. Subject No. :
No. 1328 Radio transmitter at
662 Per capita income in vill- Sambalpur T168-69
ages . . 7123—27 1329 District Soldiers’, Sailors’
663 Ordnance Factones 7128 “;‘: Airmen’s Boards . 7169
1330 omen registered in
665 ll::tc)tc:’unc:;on 1r'1 Ordnam:e 712832 Olf;sse Employment Ex-
. changes . 7170
664 Il?dfms n Bur‘ma ' 713334 1331 Loss of moneymTezpur 717071
665 Vividh Bharati . 7134—37
1332 World Police ‘Force 7171-72
668 Entertainment of anans . .
— 1333 Broadcast in tribal lan-
on borders . 7137—39 guages 7172—74
669 Air defence rcquu’emcnts 7139—44 1334D ahy dration p!amm Delhi
66u-A Allotment of newsprmt . Cant: . 7173
to *Link’ 7145—4 1335 Capm! formation in the
670 NEFA reverses T148—52 current Financial Year 7173-74
671 Naval excercises 7152-53 1336 Participation of labourers
672 Pzasions to widows 7154—56 LI; m?nmmcnt of Tara
673 Manufacture of ﬁghter Ties : : 7174
planes 7156-57 1337 Consumers’ Coop:ranves 7175
675 A.C.C. and N. CC 7157—59 1338 Chinese in India . 7176
676 Floods in River Teesta 1339 A.LR. news broadcast . 7176
(Sikkim) . 7159—62 1340 Food parcels for Indian
P.O.Ws . . 7177
. NSW RS o 1341 Military truck accident 7177-T%
WRITTEN Al E T 3 p : ,
QUESTIONS " 7162—90 1342 Transmitter at Prabhani 7178
1343 Training in hchcopter
8.Q.No. flying . . . 7179
1 Mili -
667 Withdrawal from Em- 4 tm];tary ad from Aus 7179
ployees’ Provident Fund . 7162 .
1345 Exhibiton Umts in Kernjn,
674 Patritic songs on A.LR.  7162-63 Laccadives and Andamans 7180
677 Raids by Pak dacoits T163-64 346 Hindi certificates to Hindi
678 Soldlers, Sailors’ and flims . 2180
Airmen’s Board 7164-65 1347 Transmitter at Chand]-
679 One shift in textile mﬂjn garh . . 7i8o-81
of Kanpur 7165 .
681 UN. GemrslAssembly 716566 1348 A.LR. stations TFI81
1349 Ropeway at Bannhal cart
U..}%Q. roadin]. & K. TIRT
o 1350 Traffic on Bamhal cart
1323 Welfare Centre at Palana road in J. & K. 7182
Coalfiel 7166 1351 Rifles 7182
1324 Documentary films on folk 2 Industrial Undertakings
dances of Andhra Pradesh 7166 1352 mnhﬁjr:a .n e mg.“ ~183
1325 Study of the Media of 1353 Use of intoxicants by
Mass Communication 7167 Military officers . T183-R4
1326 Death of an Indian stu- 1354 Popularity of Indian films
dent in U.K. 7167-68 abroad . . 7184
1327 Third Plan targets for 1355 Ind:an Chancery hu1ld1ng
327 u.r . . rgc_ . 7168 t Tokyo 7184-85
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WRITTEN ANSWERS
QUESTIONS—contd.

U.5.Q, Subject
No.
1356 Post-war Rcconstructlon
Fund
Explosion of atom bomb
by France
Panchayat
Orissa State
Dam at lekmpara on
Mahanadi

Dakota mrcrnsh
Miners’ quarters .
Regional Hospital at
Ramagundam .

Quarters for staff ofCoal
Mines at Kothagudam

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE .

Shri P. Venkatasubbaiah called
the attention of the Minister
of Defence to the reported
crach of an [.A.F. jet air-
craft on the 2gth March,
1963 in NewDelhi resulting
in the death of the pilot.

1357

1358 mduames in

1359

1360
1361
13652

1363

The Minister of Defence (Shri
Y. B. Chavan) made a state-
ment in regard thereto.

PAPERS LAID ON THE
TABLE . . .
(1) A copy each of the fol]owmg

papers —
(i) Chinese note dated the
24th March, 1963.

(#{) Government of India’s

reply dated the 29th March,

1963.

GMGIPND—LSTI—29(Ai).SD—16-4-63—880

[Damwy DrogsT)

CoLumMNs

718586
7186-87
7187

7187-88
7188
TFI88-t9

7189

7189-90

7190-91

7191—95

PAPERS LAID ON THE
TABLE—contd.

(2) A statement correcting the
reply given on the 20th Feb-
ruary, 1963 to a supple-
mentary by Shri Prakash Vir
Shastri on Starred Question
No. 34 regarding Pakistani
infiltraiton in Assam .

(3) A copy of Report of the

Chief Inspector of Mines on

the fatal accident in the

Jamuna Colliery, Madhya

Pradesh, on the  15th Fe-
bruary, 1963.

(4) The Minutes of the second
sitting of the Committee on
Government Assurances held
during the current session.

7366

CoLuMNS

DEMANDS FOR GRANTS 7195—7362

() Discussion on Demands
for Grants in respect of
the Ministry of Home
Affairs concluded and the
P:]:]mands were voted in
ull,

(#f) Discussion on Demands
for Grams in respect of
the Ministry of Works,
Housing and Rehabilita-
tion commenced. The dis-
cussion was not concluded,

AGENDA FOR WEDNESDAY,
APRIL, 3, 1963/ CHAIRTA
13, 1B85 (SAKA)

Further consideration of the
Demands for Grants in res-
pect of the Ministry of
Works, Housing and Re-
habilitation and also con-
sideration of the Dem nds
for Grants in respect of the
Ministry of Law.



	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	Title page 29 march -11 April 1963.pdf
	002
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	124
	125
	126
	127
	128
	129
	130
	131
	132
	133
	134
	135
	136
	137
	138
	139
	140
	141




